17th September 1928
THE

Legislative Assembly Debates

(Official Report)

THIRD SESSION

of the
THIRD LEGISLATIVE ASSEMBLY

1928

SIMLA
GOVERNMENT OF INDIA PRESK
1929



’ CONTENTS.

Pages.
Moxpay, 17TH SEPTEMBER, 1928—
Questions and Answers . . .. - .o 873910
Unstarred Questions and Answers .. .o . . 910-21
Despatch relating to the Constitution of a Separate Office for the Legulstrve
Assembly laid on the Table . 92140
The Indian Patents and Designs (Amendment) Bxﬂ—lntrodnoed 840-41
The Indian Trade Unions (Amendment) Bill—Passed .. 94146
The Indian Succession (Amendment) Bill—Passed 947
The Repealing and Amending Bill—Passed .. . .. 047
The Indian Income-tax (Amendment) Bill—Passed . 947-56
The Madras Salt (Amendment) Bill—Passed . 957
The Indian Insurance Companies Bxll—Pamed as amended . .. 95758
The Match Industry (Protection) Bill—Paased .. . .. 95882
Tuespay, 18TH SEPTEMBER, 1928—
Questions and Answers . 983-1002
Unstarred Questions and Answers 1003-12
Message from the Council of State . 1012
Resolution re Education of Girls and Women in the Territories adxmmstered
by the Central Government—Adopted, as amended .. .. 101250
THURSDAY, 20TH SEPTEMBER, 1928—
Questions and Answers .. .. o .. . 1051-1100
Unstarred Questions and Answers .. .. .. .. 1100-23
Messages from the Council of State . . .. .. .. . 1123
Petitions relating to the Special Marriage (Amendment) Bill .. .. 1123
The Public Safety (Removal from Indm) Bill—Presentation of the Report
of the Select Committee 1123.24
The Reservation of the Coastal 'I‘nﬂic of India Btl.l—Refemed to Select
Committee .. .. . .. 112459
Fripay, 21st SEPTEMBER, 1928—
Questions and Answers .. .. .. .. .. .. 116191
Unstarred Questions and Answers .. .. - 1192-1206
Petitions relating to the Hindu Child Mnmage Bdl .. .. .. 1205
Presentation of the Report of the Pubhc Accounts Otnnmxttee on the
Acoounts of 1926-27 .. .. 1205
The Trade Disputes Bﬂl—Cmul-eed .. .. .. .. 120526
The Dangerous Drugs Bill—Circulated .. .. .. 122630
The W°rkmen s Compensation (Amendment) Bill—Ciroalated .. .. 1231
i lon of a Panel for the Standing Committee for the Department o;
Commeroe . 1231

L}



(i)
CONTENTS—contd.

T RIDAY, 218T SEPTEMBER, 1928—conid. Paoss.
Election of a Committee to review the Sepmhon of Rulwty Finanoes from
General Finances .. 1232-36
Demands for Supplementary Grmta . - . .. 1285-37
Demand for Supplementary Grant in respect of Rulways .. .. 123743

SATURDAY, 22KD SEPTEMBER, 1928—
Allegations in certain Newspapem of Pama.hty and Bias agmnst Mr. Presi-

dent 124548
Alleged Propsgnnda by the Home Department aga.mst Mr. Preudent 124548
Messages from the Council of State . . . 1249
Motion re Separate Office for the Ingmhhve Aasembly—Adopted .. 124963
Statement of Business . .. . .. .. .. 1264

MorDAY, 24TH SEPTEMBER, 1928—
Questions and Answers .. .. .. . 1265-1311
Unstarred Questions and Answers .. .. .. 131142
Statement by Mr. President re Recent Atmoephere of Susplmon and Distrust

in the House L 134243
The Public Safety (Removal from Indm) Bill—Motion to consxder the Bl]]

as reported by the Select Committee, negatived .. .. 1343-84

Tuxspay, 25TH SEPTEMBER, 1928—
Questions and Answers .. . .. 1385-88
Apology to the Chair and the HousebySu-JtmesSlmpson .. . 1389
Presentation of the Reports of three Committees on Petitions .. 1390
Election of the Panel for the St;ndmg Committee for the Department of

Commerce .. 1390
Election of a Committee to review t.he Sepamtlon of Rulwny Fimnces hom

General Finances .. 1390
The Indian Patents and Dengm (Amendment) Bnll—Mohon to cmmhte,

adopted .. .. 1390.91
The Indian Penal Code (Amendment) Bxﬂ—Not prooeeded mth . 1391
The Indian Succession (Second Amendment) Bill-—Amendment made by

the Council of State, agreed to .. .. 1391
Demand for Supplementary Grant (Rulwnys)—Audlt .. 1392-1416

Amendments to the Standing Orders—Further Consideration adjourned .. 1416-18
Statement by Mr. President regarding his Visits to Provincial Councils .. 1419-21

Statement by Mr. President regnrdmg Allegstxons made agumat him in
certain Newspapers .. . .. 1421.22

Appendix .. .. .. .. . .o



LEGISLATIVE ASSKEMBLY.
Monday, 17th September, 7928.

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.
tbh1e.

MosLEME IN THE CLERICAL STAFF EMPLOYED IN THE OFFICES OF THE PORT
CoMMIssIONERS, CHITTAGONG.

552. *Mr. Anwar-ul-Azim : Will Government be pleased to state
what is the total clerical cadre in the office of the Chairman, Chittagong
Port Trust, and how many of them are Moslems ! Do Government
propose to direct that no future vacancy is offered to anybody else. till
the Moslem representation reaches at least 45 per cent. of the whole
cadre in that office !

The Honourable 8ir George Rainy : The total clerical cadre of the
offices of the Port Commissioners, Chittagong, is 23 of which 6 posts are
beld by Muslims. Government are informed that while the Port Com-
missioners consider that increased efficiency in the work of the port should
be their first aim, they have already decided that. in order to bring the
proportion of Muslims in their ministerial staf up to one-third of the
total cadre. preference will, other things being equnal, be given to quali-
fied Muslim candidates for vacancies, except these filled by promotion
from the permanent staff, until the above limit is reached. Government
do not propose to take any action.

INSANITARY RooM ALLOTTED TO THE MiLrTArY DEspaTCR BECTIOR OF THE
CeNTRAL FoRrMS STORE.

553. *Mr. Anwar-ul-Azim : Will Government be pleased to state
whether it is a fact that the military despateh secti¢n of the Central
Forms Store is located in a low, damp, dark and highly insanitary room
formerly used as a stable by Messrs. Turd ("ook and Company and whether
one record supplier (Nur Bakhsh) working in that section died of phthisis?
If 80, do Government propose to remove the section to a well ventilated

sanitary room ?

The Honourable Mr. A. 0. McWatters : Government are informed
that the room in queston is not dark, damp or insanitary. They have no
information regarding the cause of Nur Bakhsh's death and there is no
ground for supposing that it was in apy way connected with his work-
ing in the Military despateh section of the Central Forms Store.  The last

part oi".l the question does no arise.

"1Fo! this question, see at the cnd of starved questions for the day.

( 873 )
L128LA N
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APPOINTMENT OF AN OFFICER OF THE INDIAN C1viL SERVICE A8 CONTROLLER OF
PRINTING AND STATIONERY. ’

554. *Mr. Anwar-ul-Azim : Do Government propose to appoint a
member of the Indian Civil Service as the Controller of Printing and
Stationery for the more efficient administration of the Department 1 1f
not, why not *?

The Honourable Mr, A. C. McWatters : There is no vacancy and
Government are satisfied with the administration of the present Control-
ler ; the question therefore does not arise,

1555¢,

NUMBER OF ASSISTANT SECRETARIES IN THE GOVERNMENT OF INDIA SECRETA-
RIAT.

566. *Maulvi Muhammad Yakub : Will Government be pleased to
state the total number of Assistant Secretaries employed in the Govern-
ment of India Secretariat, and how many of them are Europeans, Hindus,
Sikhs and Muslims, respectively ?

The Honourable Mr. J. Orerar : The total number, including officers
holding corresponding posts in the Railway Board and in the office of the
Financial Adviser, Military Finance, is 26. Of these 6 are Europeans,
11 are Hindus, 1 is a Sikh and 2 are Muhammadans. In addition 3
Hindus are officiating.

APPOINTMENT OF MusLIMS8 AS SUPERINTENDENTS AND ASSISTANTS IN THE
OoMMERCR DEPARTMENT.

557. *Maulvi Muhammad Yakub . Will Government be pleased to
rlate :

(i) the total number of Superintendents and Assistants employed
in the Department of Commerce and how many of them arec
Muslims ?

(%) how many permanent and temporary appointments of
Superintendents and Assistants have been made in the Com-

merce Department since 1st January 1926 and how inuny
of them have been filled by Muslims 1

The Honourable 8ir George Rainy : (i) There are 3 Superintendents
and 18 Assistants employed in the Commerce Department. One Assistant
is a Muslim.

(%) The following appointments have been made since 1st January
1926 : in the grade of Superintendent one permanent appointment and
in the grade of Assistant two permanent appointments and one temporary
appointment. None has been filled by a Muslim.

APPOINTMENT OF MUSLIMS AS SUPERINTENDENTS AND ASSISTANTS IN THE
CoMMERCE DEPARTMENT.

558. *Maulvi Huh;unmad Yakub : Will Government be pleased to
state if it is a fact that the Muslim community has a poor representaticn

tMr. Anwar-ul-Azim did not wish te put this question.
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in:the Superintendents’ and Assistants’ grades in the Commerce Depart-

ment § If so, do Government propose to take steps to check the pre-

ponderance of other commumtms and appoint Muslims to the next vacan-

cied't

The Honourable 8ir George Rainy : Information regarding the num-
ber of Muslims in the Superintendents’ and Assistants’ grades in the
Department of Commerce has been furnished in the reply just given by
me to question No. 557. Of the permanent and temporary vacancies
which have occured in these grades since 1st J anuary 1926, all have been
filled by the appointment of officers already in Government service.
In the case of fresh recruitment, the claims of the Muhammadan com-

munity will be considered.

APPOINTMENT oF MUSLIMS AS SUPERINTENDENTS AND ASSISTANTS IN THE
DEPARTMENT OF EDUCATION, HEALTH AND LANDS. -

559. *Maulvi Muhammad Yakub : Will Government be pleased to
state :
(¢) the total number of Superintendents and Assistants employed
in the Department of Education, Health and Lands, on 1st
~ January 1928 1

(#3) the number of Muslim Superintendents and Assistants as they
stood on the 1lst January 1926 and 1st January 1928, res-

pectively 1
(414) whether it is a fact that the number of Muslim Assistanis hus
considerably decreased sinee 1926 1 If so, do Government
ropose to make up the deficiency by appointing qualified
: uslims as Assistants in the -vacancies vacant in the

uture 1

“Mr. @. 8. Bajpai: I lay on the table, Sir, a statement giving the
infoFmation asked for by the Honourable Member -

(1) 1st January 1938—

Superintendents .. .. .. 5
Assigtants .. .. . . 31
Clerks .. .. - .. 45
(%) 1st January 1926—
Muslim Superintendents .. .. Nd.
" Assistants . .. .. 9
,»  Clerks .. .. .. 14
1st Janwary 1928—
Muslim Superintendents .. .. Nil
" Assistants . .. .. 7
' Clerks . .. .. 12

two el 1926 owing to the transfer of two Assistants to service
under t jab Government and of two clerks to the Office of the

mi H has been a decrease of only two Muslim Assistants and
J
Tnspector (leneral of Forests, Dehra Dun. Future vacancies will be
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filled ei&er by departmental promotion which wil]l continue to be re-
gulated by merit, or by fresh recruitment in accordance with the policy
of Government which already provides for the adoption of measures to
ensure the representation in due proportion of the various communities.

REPRESENTATION OF MUSLIMS IN THE OFFICE OF THE RAILWAY BOARD.

560. *Maulvi Muhammad Yakub : Will Government be pleased to
place on the table a statement showing the number of Superintendeats
auid Assistants employed in the Railway Board according to the varions
communities ¥ Is it a fact that the Muslim community has net heen
given proper representation in these grades ! If so, what steps do Gov-
ernment propose to take in the matter ? '

Mr. A. A L. Parsons: A statement showing the position is lgid

on the table. Promotion to these grades is made by selection.

Statement showing the mumber of Superintendents and Assistants em-
ployed in the Railway Board according to various communities.

Superintendents  Assistants

Hindus . .. 2 18
Muslims .. .. .. 3
Europeans and Anglo-Indians 3 6
Indian Christians .. 1 1
Sikh 1

RETIREMENT oF THE RiGET HONOURABLE SmINIvAsA Sastei, P.C., rrox
SouTH AFRICA.
561. *Mr. Gaya Prasad Singh: (¢) Will Government kindly state
when the Right Honourable Srinivasa Sastri is going to retire from
South Africa ?

(b) In view of his conspicuous success, do Government propese to
request him to stay on in South Africa for another term ¢

(¢) In case of his inability to do so, whom do Government propose
to appoint as his successor ! ‘

Mr. G. 8. Bajpai : (@) Mr. Sastri has expressed a desire to be
relieved of his duties in South Africa as early in 1929 as may be practic-
able. .

(b) The Government of India asked him to prolong his stay in
South Africa, but he has expressed his inability to do so.

(¢) The matter is under consideration.

APPEALS OF GOVERNMENT SERVANTS.

562. *Mr. N. M. Joshi : (a) 'Will Govergment be pleased to saydit
.nder the present rules governing appeals, Government servants are de-
‘llxzrred frong submitting reminders to the officers to whom the appeals are
addressed 1
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(b) Is it a fact that the Postmaster-General, Bombay, has receutly
directed the appellants not to send in or address reminders to the appel-
Inte authority 1

(¢) If so, do they propose to take steps to have such directions with-
drawn ?

The Homourable Mr, A. 0. McWatters : (a) No.

() and (¢). Government understand that such orders were in foree
for some timie but have since been cancelled.

RECRUITMENT or TBE CLERICAL CADRE OF THE GENERAL Post OFFICE,
BoMBAY.

563. *Mr. N. M. Joshi : Will Government be pleased to state :

(a) The number of clerks—men and women—reeruited in the
clerical eadre in Bombay General Post Office since January
1927, who had passed neither the Matrieulation nor Sehool
Leaving Certificate examinations nor any higher examina-
tion 1

(6) Whether the Director-General has restricted the recruitmment
in the Post Office to the Revenue Divisions and the adjoin-
ing Revenue Divisions in the case of Bombay and Caleutta ?

(c) Whether one of the non-qualified recruits is a native of the
Punjab

(d) Whether a register of approved candidates is maintained in
the Bombay General Post Office ¢

(e) If the reply to (d) above is in the affirmative what is the
number on the register and the number of graduates, under-
graduates and matriculates on the register 1

Mr. P. G. Rogers : (a) Four men and two women.
(b) Yes.

(c) Yes.

(d) No.

(e) Does not arise.

Low Rares or ‘Kir CONVEYANCE ALLOWANCE SARCTIONED POR POSTAL
OrricIALS WORKING ON TRANSFER AT Baropa.
564. *Mr N.M. Joshi: (a) Will the Government be pleased to
state :
(¢) the present rates of kit conveyance allowance granted to the
Post Office officials working at Baroda on transfer ;
(#%) similar rates that are sanctioned for Anand, Broach, Ahmedabad
and Nadiad ?

)] ether it is a fact that the Bombay Presidency Postal and
K ¥ 1 ciation has protested against the low rates of kit conveyance
allowafipe Banctioned for Baroda !

(¢) If 80, do Government propose to revise them early 1
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The Honourable Mr, A. C. McWatters : (¢) (i) and (%). One anna
per maund per mile, in both cases.

(b) No such representation is traceable though representations were
received from other bodies at a time when the rates were different.

(¢) Does not arise.

RESTRICTION OF RECRUITMENT IN THE PoSTAL DEPARTMENT IN THE PRESI-
DENCY TowN oF BOMBAY TO THE ADJOINING REVENUE DIvisions.

565. *Mr. N. M. Joshi : (a) Is it a fact that the Director-General,
Posts and Telegraphs, has issued instructions restricting reeruitment in
the Postal Department in the Presidency Town of Bombay to the adjoin-
ing Revenue Divisions ?

(b) Is it a fact as a result of this, inhabitants of the nearest Dis
tricls such as Poona, Nasik, Ahmednagar are ineligible, whereas those
from far-off Districts such as Ahmedabad, Kaira, Belgaum, Dharwar and
Kurwar are eligible ¢

" (¢) If so, do Government propose to modify the orders so as to allow
recruitment in Bombay from any part of the Bombay Presidency ?

The Honourable Mr. A. C. McWatters : (a) Yes.
(d) Yes.

(c) The matter is already under the consideration of the Director-
General.

NumBer oF OrFIcIALS IN THE GENERAL Post OFFICE, BOMBAY, ON THE
SuPERANNUATION LisT.

566 *Mr. N. M. Joshi : (a) Will Government be pleased to state
the number of officials in the Bombay General Post Office on the superan-
nuation list (+) in the selection grades (it) in the time-scale ?

(b) Is it a fact that the extensions to officials in the selection grade
is causing greater stagnation in the time-scale ?

(¢) Is it a faet that the officials on extension of service have further

been given acting or permanent promotions to higher non-gazetted or
gazctted appointments ?

(d) How do Government propose to remedy this grievance of the staff?

The Honourable Mr. A. C. McWatters : (a) It is understood that,
by the term ‘‘ superannuation list '’ the Honourable: Member means a
list of officials between the ages of 55 and 60. There are 10 such officials
in the selection grade and 3 in the time-scale. Such officials must not
however be regarded as ‘‘ superannuated ’’ since the rule relating to
ministerial servants is that they should ordinarily be retained in service
up to the age of 60 years if they continue efficient.

(b) In view of the explanation just given, the expression ‘‘ exten-
sions ’’ as applied to continuance in service after the age of 55 is mis-
leading ; and the effect of retaining such officials in the service up to
the age of 60, in accordance with the ordinary rule, cannot be rega.rded
as causing stagnatlon

(c) and (d). In view of the explanation given, these questions do
not arise.



QUESTIONS AND ANSWERS. 879

Housz-RENT ALLOWANCES SANCTIONED FOR SUB-POSTMASTERS OF UFFICES
CONVERTED INTO SELECTION GRADE SuB-OFFICES.

567. *Mr. N. M. Joshi: (a¢) Will the Government be pleased to
state if the house-rent allowance normally sanctioned for a selection grade
sub-postmaster in Bombay, who is not provided with free quarters, is
B« 25 1

(b) Is it a faet that house-rent allowances sanctioned for the sub-
postmasters of offices recently converted into selection grade sub-offices
still remain the same as when they were time-scale offices ¢

(¢) If so, do Government propose to revise the same ?

Mr. P. G. Rogers: (a) No. The allowances vary from Rs. 18
to Rs. 40. -

(b) Chinch Bunder town sub-office in Bombay is the only office
which has recently been converted into a selection grade office and in which
the house rent allowance for the sub-postmaster has not yet been revised.

(¢c) The matter is under consideration.

INVESTIGATING INSPECTORS IN THE OFFICE OF THE POSTMASTER GENERAL,
BoMBAY.

068. *Mr. N. M. Joshi: (s) Will the Government be pleased tc

stuie whether it is a fact that an appointment of Investigating Insgu:uu
to the Postmaster-General’s office in Bombay has been filled up by an

official of the Postmaster-General’s office ?

(b) Is it a fact that the second appointment of Investigating
Inspector has also been filled up in an officiating eapacity, by an official of
the Postmaster-General’s office ¢

\¢) Is it not directly against the reply given by Mr. Sams to question
No. 86 put by Mr. N. C. Kelkar in the last session ?

(d) Is it a fact that the Bombay Presidency Postal and R. M. S.
Association has passed a resolution at the Satara Conference in June 1928,
protesting against these appointments ?

(¢) If so, will Government be pleased to state what action is being
taken to set the matters right ?

Mr. P, G Rogers: (a) and (b). Yes.

(c) No; as no clerk who had passed the qualifying examination
was available.

(d) Yes.

(¢) In view of the reply to part (c) of this question, Government
do not conmsider any action necessary.

DEPARTMENTAL TEST POR CANDIDATES BEFORE BWMPLOYMENT IN THE PosT
OrrICE IN BoMBAY.

56% . * N. M. Joshi : Will the Government be pleased to state :

(a, Whether it is a fact that until recently qualified men and

even graduates were subjected to a departmental test in
L128LA A2
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dictation, etc., before employment in the Post Office in

Bombay ¢
(0) Whether the non-qualified men, if any, entertained since
- January 1927, and eonfirmed as reserve clerks were subjected

to the test mentloned above {

i¢) Whether any such recruits mentioned in (b) belong to the
depressed or backward community ¢

(a) If the answer to (¢) above be in the negative, will Govern-
ment be pleased to give reasons for such special treatweut ?
Mr. P. G. Rogers : (a) No.
(b) Yes.
(c) Yes.

(d) Does not arise. -

ExrroymeNT oF A NoN-QUALIFIED Lapy CLERK IN THE GENERAL Posrt
OFFicE, BoMBay.

570. *Mr. N. M. Joshi : (¢) Is it a fact that a non-qualified lady clerk
employed in the Bombay Ceneral Post Office within the last three month)
is the daughter of an Assistant Postmaster who is in serviee :

(b) Is it a fact that one Mr. Darase of Ahmednagar possessing the
necessary educational qualifications and whose father died in harness. with
over 30 years of service, was refused employment ?

Thé Honourable Mr. A. C. McWatters : (a) Yes.

(b) No. Mr. Darase has been enrolled as a candidate for employ-
ment.

MiviMum EDUCATIONAL QUALIFICATIONs oF CLERKS IN THE PosT OFFICE.

571s: *Mr. W: M: Joshi : Will the Government be pléased to state

the minimum educational qualification necessary for recruitment as elerk
in the I’est Office,

(e) in the ease of men candidates,
(b) in the case of women candidates ¢

Mr. P. G Rogérs : No minimum educational qualifications are
definitely prescribed either for men or women candlddtes 1§or recruit-
ment to the Postal Service, though- the former are ordinarfly reéquired

to produce evidenece of havmg passed the Matriculation' examination or
its equivalent.

Leave RuLEs oN RarLways,

572. *Lieutenant-Colonel H. A. J. Gidney : With reference to’
Mr. A. A. L. Parsons’ reply to my motion for a cut in the Demand for
the Railway Board moved in the last Session of the Legislative Assembly.
ont the subjeet of Tieave Rules. will the Honourable Member please state
if the new Leave Rules have Vieen fratited and when he hopes to publish
them ? -

Mr. A. A L. Parsons : New lcave rules for railway services as a
whole have not yet been framed. But the Railway Board as a separate
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matter are going into the question of revising the leave rules for subordi-
nates on the Great Indian Pcninsula and the East Indian Railways, who
were originally in the Companies’ service. These employees remain at
present under the rules of the old companies and are not, like the
remaining subordinate employees on the State-managed Railways, under
the Fundamental Rules.

SUBORDINATES OFFICIATING A8 OFFICIALS ON RaiLways.

573. *Lieutenant-Colonel H. A, J. G@idney: With reference to
Mr. Parsons’ reply to my motion for a cut in the Demand for graat for
Ruailway Administration on the 28th February 1928, regarding subordinatex
officiating as officials, will the Honourable Member please state if he has
given cHect to bis assurance, and, if so, the extent to which this has been

done ? &

Mr. A A L Parsons : I have discussed the matter with the recent
Agent of the Great Indian Peninsula Railway, and propose to have a
further discussion with him and the present Agent very shortlv. I am
hopeful that as a result we shall be able to arrive at a satisfactory con-
clusion.

1574%.

1575%.

1576%.

OPFFICIAL WHO SIGNED THE PEACE Pacr IN Paris ror INDIA.

577. *Mr. Gaya Prasad Singh : Will Government kindly state who
signed the Pcace Pact in Paris for India i

The Honourable Mr. J. Crerar : Sir Denys Bray has asked me to
answer this question on his behalf. Owing to illness he is unable to be
in his place to-day.

Lord Cushendun. On this point I would refer the Honourable Mem-
ber to the answer the Foreign Secretary gave to Mr. Birla’s question
on the 13th September. .

EmpLoYMENT OF STUDENT ENGINEERS ON RaAmLwavs.

_ 078. *Bardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (a)
Will Government please state what wag the object: of the Railway Board’
in employing student engineers in 1927 t

(b) How many of these student engineers completed their training
suocessfully and at what dates at the earliest and latest ?

(¢) Was any attempt made to employ them as assistant engineers
or }’iemporary engineers 1 If so, how many of them art employed as
such ?

(d) How many temporary engineers have so far been employed since
some of these student engineers had completed their training ?

(e) How, is it that the Government did not employ people from amongst
these:'stu ai engincers as temporary engineers or assistant enginéers,
when the; wére given training for this purpose 1

tFor this question; see ut the end of starred qucstions for the ddy.
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(f) How do the Government justify that they keep in view the welfare
of these young engineers !

(g) Were any Anglo-Indians or Europeans ever entertained as
student engineers !

(k) Do the Government propose to take any steps in near future for
the employment of these qualified and trained engineers, whose career is
being spoiled §

Mr. A A L Parsons: (a) and (f). The object was to meet the diffi-
culty experienced by Indian youths who have qualified as civil engineers
in obtaining practical training. Railway construction gives unrivalled
opportunity for training civil engineers after their college course, and as
the Railway Board have a considerable construction programme in hand,
the opportunity has beeg taken of giving practical training to engineer-
ing graduates. This training is given for a period of one year only.
There is no obligation on the part of Government to give these student
engineers employment on Railways, either permanent or temporary on
completion of their training, but (fovernment naturally select the best
of these young men for temporary employment whenever the demand
srises.

(b) Of those appointed in 1927, seven have completed their training
sucecessfully.

(¢), (e) and (h). The names of the students who complete their train-
ing successfully are placed on the Railway Board’s registers of approved
candidates and when the need arises for temporary engineers, their
names are considered along with others. Of those who had completed
their training in 1927, three are now employed as temporary Engineers.

(d) The three referred to in my reply to (c).

(g) No.

Mr. B. Das : Is it the practice for the Railway Board to take student
engineers from every provincial Engineering College and do they take
student engineers from the Bihar College of Engineering ?

Mr. A A L. Parsons : I am afraid I must ask the Honourable Mem-
ber to give me notice. I do not recollect the names of all colleges from
whom we take student engineers.

APPOINTMENT OF PROBATIONARY UPPER SUBORDINATES IN THE SURVEY OF
InpiA.

579. *Bardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (a)
Is it a fact that nine appointments of probationary upper subordinates
in the Survey of India were made since 1926 and 4 were given to Muham-
madans on a communal basis ?

(b) Were the appointments advertised in the Punjab newspapers 1

(¢) Tf the reply to (a) is in the affirmative, were there any Sikh
applicants ? If so, why was none taken

Mr. G. 8. Bajpai : (¢) 16 probationary appointments to the Upper
Subordinate Service in the Survey of India were made originally in
1926. These included a number of candidates of different minority com-
munities. The number was, however, subsequently reduced to 9, owing to
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the weeding out of unsatisfactory candidates. The revised figure of 9
includes 4 Muhammadans.

(b) Yes.
(¢) One Sikh was included in the original bateh of 16 appointments,

but he resigned a few days after he was appointed, as he was not satisfied
with his prospeects.

EMPLOYMENT OF SIKHS A8 EXTRA ASSISTANT COMMISSIONERS IN THE SURVEY OF
INDIA DEPARTMENT.

580. *Sardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (a)
Is it a fact that there is not a single Sikh as Extra Assistant Commissioner
in the Survey of India Department ¢

(b) Ts it also a fact that some 14 probafionary Extra Assistant
Commissioners were recruited in 1926 and 1927 of whom 4 were Muham-
madans who were taken on a communal basis 1

(¢) If so, do Government propose to recruit Sikhs in future vacancies
like Muhammadans t 1f not, why ¢

Mr. G. 8. Bajpai : (a¢) Yes.
(b) Yes, but the appointments were made in 1925 and 1927, and not
in 1926 and 1927, as stated in the question.

(¢) The Honourable Member is referred to the reply to his question
No. 422 on the 11th September 1928.

EMPLOYMENT OF SIKHS IN THE IMPERIAL SERVICE oF ENGINEERS IN THF
IrrRIGATION BRANCH, PUNJAB.

581. *Sardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (a}
Is it a fact that there are only 4 Sikhs out of 151 in the Imperial Service
of Engineers in the Irrigation Department of the Punjab Province 1

(b) Is it also a faet that in spite of the great predominance of other
communities in this service, the new recruitment is still open to them and
no Sikhs are taken 1

(e) Is it a fact that nomination of the candidates from minority com-
munities is made in almost all the Imperial Serviees, even where there is a
competition ?

(d) Do the Government similarly reserve appointments for the mem-
bers of the minority communities ¥ If not, why ¢

(ej 1f the reply to (b) be in the affirmative, do Government propose
to order the entertainment of Sikhs in all future vacancies in the Punjab
until their fair representation is brought up * If not, why not ?

The Honourable Mr. A. C. McWatters : (a) Yes. But of 151 officers
of the Indian Service of Engineers in the Irrigation Branch, Punjab, 77
belong to the Europe-recruited branch of the Service, and, as recruitment
to that branch is confined to European British subjeets, no question as to
communal representation therein cam arise.

(lgl&n*l ). Direet appointments to the India-recruited branch of
the Indian'Service of Engineers having hitherto been guaranteed to stu-
dents of certain engineering colleges in India, it has not so far been
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possible to reserve any posts in the Service for minority communities.
The guarantees have, however, now expired, and the question of the
procedure under which direet recruitment to the branch will be made
in future is under consideration. Due provision will be made in the rules
for the reservation of certain appointments for the redress of communal
inequalities.

(¢) Yes.

(e) Does not arise.

REeFUsAL To ALLow INDIAN CLERKS OF THE ARMY HEADQUARTERS AND OF
THE IMPERIAL SECRETARIAT TO JOIN THE INDIAN TERRITORIAL FORCE.

582. *Sardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : Is
it a fact that the Indian clerks of the Army Headquarters and of the -
Imperial Seeretariat are not allowed to join the Indian Territorial Force
whereas the Anglo-Indians are permitted to join the Auxiliary Force ?
Jf so, why ?

Mr. G. M. Young : The rule in force is that Government servants may
not join the Auxiliary Force or the Territorial Force without the per-
mission of the Head of the Department in which they are serving.

It is only possible for an Indian clerk at Army Headquarters or in
the Imperial Secretariat to join a Provincial unit of the Indian Territorial
Force, and a Provincial unit only trains by annual embodiment in camp
for periods of one or two months, whereas members of the Auxiliary
Force (India) can perform their obligations by intermittent drills. It fol-
lows, therefore, that it is easier for the Head of a Department to give
permission to an Anglo-Indian than to an Indian.

EmMPLOYMENT OF SI1EHS IN THE CIviL AvIiATION OFFICE.

583. *Bardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (a)
Is it a fact that the ministerial establishmerit of the Civil Aviation Office
{Department of Industries, Government of India) consists of the follow-
ing :
(1) Anglo-Indians...... 4, (2) Hindus. ..... 4, (3) Muham-
madans. ..... 3.

(b) If so, will the Government plensé staté the reasons for the exclu-
sion of Sikhs on its staff ¢

(¢) Do Government propose to take steps to safegnard the interests of
Sikhs and order their recruitment in fature vacancies ! If not, why ?

The Honourable Mr. A. C. McWatters : (¢) The number of Muham-
madans is two. The other particulars are correct.

(b) There has been no endeavour to exclude Sikhs. Only two appli-
cations were received from Sikhs and the post was filled by a member
of another community who was considered more suitable.

(¢) Tf qualified Sikhs apply for future vacancies, their cldih8 will
receive consideration, but Government are unable to adopt thé suggestion
made by the Honourable Member.
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NuMmBeR oF SikES EMPLOYED A8 TrapFic INsPECTORS (TRANSPORTATION
BzaNca) o THE Norys WESTERN RAiLwAY.

584, *Sardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (a)
Will the Government be pleased to state the total mumber of posts of
Traffic Inspectors (Transportation Branch) on the North Western Railway

drawing more than Rs. 300 per mensem 1

(b) How many of them are Sikhs as against Hindus and Muham-
najans ¥

Mr. A. A L. Parsons : The information asked for by the Honourable
Member will be found in the Alphabetical List of Non-Gazetted Employees
on the North Western Railway in receipt of Ra. 250 per mensem and over
or on scales of pay rising to Rs. 250 per mensem and over. A copy is in
the Library.

EMPLOYMENT OF SIKHS. A8 CONTROLLERS AND ASSISTANT CONTROLLERS OF
Srores oN THE NorTh WESFERN RATLway.

585. *Sardar Gulab Singh (on bebalf of Sardar Kartar Singh) : (a)
How many Controllers and "Assistant Controllers of Stores are there on
the North Western Railway and how many of them arc Sikhs 1

(b) Is it a fact that the appointment of Controllers and Assistant
Controllers are made by nomination !

(¢) If 8o, what steps have been taken by the Government to ensure that
Sikhs get their proper share in this braneh of service ? .

Mr. A A L Parsons : (a) There are one Controller and four Assistant
Controllers of Stores on the North Western Railway. None of ithem are
Sikhs. '

(b) and (¢). Direct recruitment to the Superior Stores Department
has been discontinued, and recruits are now obtained by the transfer of
suitable officers from the Civil and Meshanica¥ Bngineering Departments.
Sikhs in these Departments have an equal chance of heing transferred.

EuMPLOYMENT oF S1kBS IN THE CLERICAL ESTABLISHMENTS OF THE GOVERN-
MENT OF INDIA Prrsses ot DELHEI AND SmMLa.

586. *Bardar Gulab Bingh (on behalf of Sardar Kartar Singh) : (a)
What is the total number of posts in the clerical establishments of the
Government of India Press, at Delhi and Simla, respectively, and how
many of them are held by Sikhs in each Press ¥

_ (b) If nonme, why are the claims of Sikhs being ignored in this ser-
vice !

. The Honourable Mr. A. C. McWatters : (a) The total number of posts
in the m( l.fstablishmems' of the Government of India Presses at Delhi
and 8i —t 88 and 28 respectively. There is no Sikh on the elerienl
establishment of either Press,
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(b) The claims of a candidate belonging to a minority community
are given due consideration if he is adequately qualified.

EMPLOYMENT OF SIKHS IN THE OFFICE OF THE DIRECTOR, WIRELESS
TeLEGRAPH, SIMLA.

587. *Sardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : Is
it a fact that there is no Sikh on the staff of the office of Director, Wireless
Telegraph, Simla ¥ If so, do Government propose to recruit Sikhs in
future vacancies !

The Honourable Mr. A. C. McWatters : There is one Sikh clerk em-
ployed in the Wireless Branch of the Director-General’s office. I would
add that the Wireless Branch forms part of the Director-General’s office
as a whole, in respect of which the general orders of Government relating
to the adjustment of communal inequalities are in force.

EMPLOYMENT OF SiKmS IN GazETTED PosTs IN THE INDIAN STORES
DEPARTMENT.

588. *Bardar Gulab 8ingh (on behalf of Sardar Kartar Singh) : (q)
Will Government please state whether any appointments have been made
to the gazetted pests in the Indian Stores Department since January
1928 ¢ If so, has any Sikh been taken ?

(b) If the reply, to part (a) be in the negative, will the Government
please say if the claims of Sikhs were duly considered at the time of recruit-
ment in this Department ? If so, how !

The Honourable Mr. A. C. McWatters : (a) One appointment has been
made to a gazetted appointment in the Indian Stores Department since
January 1928. The officer seleeted is not a Sikh.

(b) The claims of minority communities to appointments in the
Department are given due consideration at the time of recruitment.

Pavcity or Sikus IN THE RAILWAY CLEARING AccounTs OFFICE, DELHI.

589. *Bardar Gulab Bingh (on behalf of Sardar Kartar Singh) :
(a) Is it a fact that there is a great paucity of Sikhs in the Railway Clear-
ing Accounts Office 1

(b) How many appointments were made in that office since January
laat ?

(¢) How many Sikhs were taken ?

Mr A A L. Parsons : (a) Government regret, that, for reasons which
!mve been prevnously explained, they do not consider it in the public
interest-to give figures of communal representation in individual offices.

) (b) and (c). 120 appeintments have been made in the Railway Clear-
ing Accounts Office since last January of which a certain number went
to Sikhs. And 1 can assure the Honourable Member that: the Direector of
the Clearing Accounts Office is following the instructions of Government
with regard to the representation of minority communities when vaeancics
arise in this office.
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Sika INspECTORS OF COACHING AND GooDS.

590. *Sardar Gulab Singh (on bchalf of Sardar Xartar Singh) :
What is the total number of Sikh Inspectors of Coaching and Goods as
against Hindus and Muhammadans ? Do the Government propose to take
necessary steps to safeguard the interests of this community in this line ?

The Honourable 8ir Bhupendra Nathk Mitra : The information is
being collected and will be supplied to the Honourable Member in due

course.

Nawab 8ir S8ahibzada Abdul Qaiyum : May I ask, Sir, what is the
proportion of Sikhs to the whole Indian population ?

The Honourable 8ir Bhupendra Nath Mitra : I have no recollection,
Sir, but the Honourable Member will be able to obtain it from the Census
Reports.

NumBER oF UrBAN AND RURAL UNiTs OF THE INDIAN TERRITORIAL FORCE.

591. *Pandit Thakur Das Bhargava : (a) What steps if any have
been taken by the Government to give practical effect to the provisions of
the Territorial Force Act after it was passed in March last ? ’

(b) How many recruits have joined the Territorial Forces in the
different provinces from March 1928 to 1st September 1928 in

(1) urban units (per province) ?
(2) rural units (per province) ?

. (c) Will Government be pleased to state the amount of expenditure
incurred in respect of the Territorial Forces from 1st April 1928 to 1st
September 1928 1

(d) Will Government be pleased to state the number of urban and
rural units of the Territorial Forces pcr provinee and the strength of each
unit ¥

Mr. G M. Young : (a) The Honourable Member is referred to the
answer given on the 8th September to starred question No, 234.

(b) (1). Nome. As I have previously stated, the amending Act
came into force on September the 1st.

(2) T am not aware how many recruits joined the Force betwecn the
dates mentioned, and I do not think that any useful purpose would be
served by attempting to collect the figures, as the new Act only eame into
force on the 1st September. I trust my Honourable friend will agree with
me.

(c) The figures will not be available in any case before December
next. In view of what I have just stated, I presume that my Honourable
friend woud @refer to have figures relating to a similar perind after
Septembii-35t: These will be available at the end of the financial year.

(d) A statement giving the information is laid on the table,
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Autho- { Strangth
Province. Name of units, rised | onlat
strength, | July 1928.
Provincial (Rural) Units.
Punjab 11/1st Punjab Regiment 738 852
11/16th Punjab Regiment 738 594
Ay :
11/17th Dogrs Regiment .. 738 517
North West 11/12th Frontier Foroe Regiment 738 722
Frontier.
11/13th Frontier Foroe Rifleg 738 643
United Provinces | 11/7th Rajput Regiment 738 627
12/7th Rajput Regiment 738 592
11/9th Jat Regiment .. 738 729
11/18th Royal Garhwal Rifles 738 586
Delhi .. 11/14th Punjab Regiment . 738 17
Ajmer-Merwara.. | 11/4th Bombay Grenadiers 738 625
Bengal. . 11/19th Hyderabad Regiment (Bengal 738 | 313
Wing).
Bihar and Orissa. 11/19th Hyderabad Regiment (Bihar and 738 330
Orisea Wing).
Madras 11/3rd Madras Regiment 738 447
12/3rd Madras Regiment 738 372
13/3rd Madras Regiment 788 530
14/3rd Madras Regiment 738 472
Burma. . 11/20th Burma Ri_ﬂes .. .. 788 562
11/6th Mahratta Light Infantry 738 716

Bombay
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Autho- | Btrength
Province. Name of units. ' rised on lst
; strength. |July 1928,
Urban units. |
Bombay .. | 1st Bombay (Parsi) Urban Infantry .. 738 554*
2nd (Bombay Presidency) Urban Infantry 348
(2 Companies).
Madras .. | 3rd (Madras Presidency) Urban Infantry (2 346
Companies). :
United Provinces | 4th (United Provinces) Urbah Infantry (2 346
} Companies).
4

* Strength given is that of 11/2nd Bombay Pioneers, now being converted into an
Urben Battalion.

] Pandit Hirday Nath Kunzru : May I ask whether any addition has
been made to the University Training Corps anywhere except in Bombay ?

Mr. G. M. Young : Sir, there is a question on the paper about addi-
tions to the University Training Corps which I shall be answering
shortly.

EpucaTioON AND EMPLOYMENT IN THE PUBLIC SERVICES OF THE DEPRESSED
CLASSES.

592. *Pandit Thakur Das Bhargava : What action if any have Gov-
ernment taken in connection with the Resolution passed by the Assembly
in its last Session in respect of the education and employment in the public
services of the members of the depressed classes 1

Mr. G. 8. Bajpai : The Resolution with an extract from the debates
of the Assembly was communicated to Loeal Governments and certain
minor Administrations and their attention invited to the main points
raised in the course of discussion.

AoqQuisiTioN or LaAND FPROM MEMBERS OF AGRICULTURAL TRIBES BY THE
DEPRBSSED CLASSES RESIDING IN THE DELHI AND NorRTH WEST FRONTIER
PROVINCES.

593. *Pandit Thakur Das Bhargava : (a) Is it a fact that members of
the depressed classes residing in villages in the Delhi and the North West
Frontier Provinces depend upon land and agricultural labour as their main
source of livelihood ?

(b). In it.a fact that the depressed classes are not included in the list
of agric‘ll:_tn tribes in the provinces of Delhi and the North West Frontier
and the ¢ rs of these classes are interdicted from acquiring land from

members of agricultural tribes ?
L128LA i B

Y
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(¢) Do the Government propose to remove this caste disability of
the depressed classes at an early date ¢ If so, by what time ?

Mr. G. 8. Bajpai : The information asked for is being collected from
tﬁle Ll;)cal Governments concerned and will be supplied to the Honourable
ember.

ControL OoF Firine witBOUT NoTicE oN CROwDS BY THE POLICE OR
MiLITARY.

594. *Pandit Thakur Das Bhargava : (a) How many cases of firing
without notice by the police or military have taken place during the last
year, 1.e., from September 1st, 1927 to September 1st, 1928, and what is the
total loss of life due to such firing %

(b) Do Government propose to pass some legislative measure to control
such firing with a view to minimise the enormity of the loss of life ?

The Honourable Mr. J. Crerar : (a) There was no case within my
knowledge of firing by any military force. As regards other instances
the reports are not in all cases definite on the point whether the police
were able to give warning or not. So far as I can judge there were only
two or three cases in which no warning could be given resulting in three
fatal casualties.

(b) The existing orders lay special stress on the importance of giving
warning before opening fire. Where a definite attack is being made on
the police, this may not always be practicable. But Government are
satisfied that the orders are adequate and that no legislative measure is
required.

PROCEDURE OF THE INDIAN STATUTORY COMMISSION.

595. *Pandit Thakur Das Bhargava : Will the Government be pleased
to lay on the table the correspondence between Sir John Simon, the President
of the Statutory Commission, and the Governor General in Council relating
to the procedure announced on 6th February 1928 and its subsequen
modification in response to the demand of the Punjab Committee $ .

The Honourable Mr. J. Crerar : The procedure of the Indian Statu-
tory Commission is settled by the Commission itself and does not form
the subject of correspendence with the Governor General in Council.

1596*.

ALLEGED PREFERENCE SHOWN TO ANGLO-INDIANS IN THE MATTER oF RECRUIT-
MENT TOo THE OFFICE OF THE DIRECTOR OF CIVIL AVIATION.

597. *Mr. Gaya Prasad 8ingh : (¢) Will the Government be pleased
to lay on the table a statement showing the number of employees of the
Director of Civil Aviation specifying their communities, the dates of their
appointments and the salaries payable to them ?

(b) Are Government aware that there is a definite discontent against the
manner in which preference has been shown to Anglo-Indians in the matter

tFor this question, see at the end of starred questions for the day.
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of recruitment of this staff and do Government propose to issue instructions
to the Director to put a stop to this unfair practiee 1

The Honourable Mr. A. C. McWatters : (a) The office staff consists
at present of four Hindus, two Muslims and four Anglo-Indians. I am
tending a statement giving details of their pay and dates of appointment
to the Honourable Member.

(b) Government have received no complaints on the subject and they
do not consider that there is any justification for the imputation made
in the latter part of the Honourable Member’s question. They under-
stand that the Director intends to increase the relative numbers of the
Findu community in making appointments to a number of posts which
have been recently created and are not yet filled.

Mr. D. V. Belvi : Will Government be pleased to state if they will
lay a copy of the statement on the table of the House ?

The Honourable Mr. A. C. McWatters : Yes, Sir, certainly.

DismissaL oF A HeEap CLERK IN AN OFFICE OF A SUPERINTENDENT OF
Post OFFICES.

598. *Pandit Thakur Das Bhargava : (¢) With reference to the reply
given to Kumar Ganganand Sinha’s questions No. 712 and Nos. 715 to 721
on 31st August, 1927, will the Government be pleased to state whether
they are now in a position to give detailed answers to those questions ?

(b) If the answer is in the affirmaiive. will the Governmenl; be pleased
to give the information wanted in the questions 712, 715, 716, 717, 718 and
720 referred to above ?

(¢) If the answer is in the negative will the Government be pleased
to state their reason for the same ? t

The Honourable Mr. A. C. McWatters : The question relates to the
case of a Head Clerk in an office of a Superintendent of Post Offices, who
was dismissed from the serviee in 1923 in connection with charges of
accepting bribes. misappropriation of Government property, etc. His
dismissal was ordered, in the first instance, after a careful enquiry into the
charges, by the Postmaster General of the Circle. Since then the case has
been re-examined, on appeal, on numerous occasions by three different
Directors-General of the Posts and Telegraphs Department and by two
Members in charge of the Department of Industries and Labour.

2. The Government are satisfied that the clerk’s dismissal was
thoroughly justified : they do not see their way to considering it further,
nor do they think that any useful purpose would be served by under-
tak.lng the labour necessary to extract from the large volume of papers
which have accumulated regarding it detailed answers to the Honourable

Member’s numerous enquiries.
. 3. In these circumstances, the Government: propose to take no further
action in the matter.

ALLEGED PREFERENCE SHOWN TO ANGLO-INDIANS IN THE MATTER OF RECRUIT
MENT TO THE OFFICE OF THE DIRECTOR OF CIVIL AVIATION.

599. *Mr. 8. C. Mitra : Will the Government be pleased to lay on
the It.%zglI?Aa statement showing the number of employees of the Director
B2
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of Civil Aviation specifying their communities, the dates of their appoint-
ments and the salaries payable to them ¥ Are Government aware that
there is a definite discontent against the manner in which preference has
been shown to Anglo-Indians in the matter of recruitment of this staff

and do Government propose to issue instructions to the Director to put a
stop to this unfair practice *

The Honourable Mr. A. C. McWatters : The question is identical with
question No. 597 asked by Mr. Gaya Prasad Singh which I have just
answered, and I would refer the Honourable Member to the reply given
to that question.

TmME SPENT ON THE INSPECTION OF QUT-AGENCIES IN THE BiLLs BY MR. WooD,
CHIEF AUDITOR OF THE NORTH-WESTERN RaiLway.

600. *Mr. 8. C. Mitra : (a) Are the Government aware that the
present Chief Auditor of the North-Western Railway, Mr. Wood, has during
each of the last two years spent more than three months in summer in the
hills on the inspection of railway out-agencies ?

(b) Are Government aware that he is accompanied on several of the
inspections by the Travelling Auditor and throughout by a Travelling
Tnspector of Accounts ?

(¢) What steps do Government propose to take to put a stop to this
practice ?

(d) Is it a fact that no previous Chief Auditor has been absent for
such a long time from his headquarters on this work ?

(e) Is it a fact that hitherto the usual procedure has been to divide
the out-agencies among the officers and that very junior officers have con-
ducted the inspection of out-agencies without any assistance ¢

(f) If the answer to (e) be in the affirmative what action do Govern-
ment propose to take to put a stop to the waste involved in this system
adopted by the present Chief Auditor ?

(g) Do the Government propose to direct the Agent of the Railway
to inquire into the matter ?
(k) Is it a faet that it is for actions like those referred to in the pre-

ceding questions that Mr. Wood has not been considered fit for promotion
to a higher acting appointment ?

The Honourable 8ir Bhupendra Nath Mitra : Enquiry is being made
and a reply will be sent to the Honourable Member in due course.

DEPRIVATION OF THE CANTONMENT BOARD AT BELGAUM OF A LARGE PorTION
OF THEIR REVENUE.

601. *Mr. D. V. Belvi: (¢) Will Government be pleased to state if
the Army Department has recently deprived the Cantonmeut Board at
Belgaum of a large portion of their revenue under the plea that the lands are
of military ?

(b) If so, is the money so obtained spent on the salaries of the officers
of the Military Estates Department ¢

"(c) What is the total cost annually of these new appointmerts and
what service is rendered by them to the public or to the Army 1
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Mr, G. M. Young : (a) Before the Cantonment Reforms, Cantonment
Authorities were entrusted with the management of all Government: lands
in the Cantonment and were allowed to take the profits from such manage-
ment.

As part of the arrangements consequent on the Reforms, Cantonment
Authorities have been relieved of the management of land in direct mili-
tary use and a small proportion of the income from the remaining Govern-
ment land, which is still managed by Cantonment Authorities, is paid to
Government. On the other hand, Cantonment Authorities have also been
relieved of certain expenditure, which was formerly met from the Canton-
ment Fund, such as expenditure on troops’ conservancy, which is now paid
by Government ; and on the whole there is no reason to believe that
(Cantonment Authorities are worse off now than they were before. In any
case Government supplement the resources of Cantonment Authorities,
where necessary, by grants-in-aid. No application for such assistance
has been received from Belgaum.

(b) No, Sir. The income now received by Government from Govern-
ment lands is utilised for the benefit of Cantonments as a whole.

(¢) The appointment of Military Estates Officers entail no extra cost
1o Government. The appointments are made from the existing cadre of
the Cantonments Department. The duties of Military Estates Officers.
are confined to the acquisition, custody and relinquishment of land on
behalf of the military authorities.

TEMPORARY ENGINEERS ON STATE RAiLwavs.

602. *Mr. M. 8. Aney : Will the Government be pleased to state :

(a) How many persons have been placed on the register of approved
candidates for appointment as temporary engineers on State-
worked Railways ?

(b) How many of them have so far been offered employment ¢

(¢) And what prospeets are there for the remaining ones to be taken
in the near future ?

Mr. A, A. L. Parsons : (a) 65.
(b) 26.

(¢) Government cannot give any definite information. The employ-
inent of temporary engineers is subject to the number of railway pro-
gramme works and constructions which are taken in hand from time to
time. The prospects of employment of further temporary engincers are
poor at present.

EMPLOYMENT OF CANDIDATES QUALIFTED FOR SECOND DIVISION APPOINTMENTS
IN THE GOVERNMENT OF INDIA SECRETARIAT.

603. *Mr. Siddheswar 8inha : (a) Will Government be pleased to state
the number of candidates who have. qualified themselves for. the gecond
grade appointments in the ministerial service of the Imperial Seeretariat
in the examinations held by the Staff Selection Board and the Public Ser-
vice Commission during the year 1925 and 1926, respectively 1
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(b) How many of the candidates so qualified have been provided for
in the appointments of that grade in the Imperial Secretariat since then ?

(¢) Is it a fact that candidates qualified for the second grade of the
Imperial Secretariat have been debarred for appointments in the third
grade in the Imperial Secretariat ?

(d) Is it also a fact that a large number of such candidates have been
offered posts and are actually employed in attached offices in the routine
grade ?

(e) Is it a fact that the routine grade is lower than the thu'd grade of
the Imperial Secretariat ?

(f) Do Government propose-to take steps that candidates who have
passed for the second grade of the Imperial Secretariat be declared fit for
appointments in the upper grade of attached offices, or else be given second
grade appointments in the Imperial Secretariat !

The Honourable Mr. J. Crerar : (a) 42 candidates in 1925 and 58 in
1926. :

(b) 21

(¢) and (d). Candidates who are qualified for the second division are
not ordinarily nominated for appointments in the routine grade of the
Imperial Secretariat, as candidates for the latter grade are required to
pass the typewriting test, which is an essential qualification in their case.
Such candidates are, however, employed in the second division of attached
offices, the reason being that only two divisions exist in attached offices
and experience in typewriting is not necessarily demanded of all candi-
dates for employment in the lower division of those offices.

(e) Yes.

(f) Every endeavour is made to provide candidates who are qualified
for the second division of the Imperial Secretariat and whose names are
still borne on the waiting list of candidates with appointments in that
grade as vacancies occur. Government regret that they are unable to
declare such candidates qualified for appointment to the upper division
of attached offices unless they pass the examination for that division.

EMPLOYMENT OF MUHAMMADANS AS CLERKS IN THE OFFICE OoF THE CHIEF
MepicaL OFFICER, DELHI.

604 *Maulvi Muhammad Yakub : (¢) Is it a fact that for the last 30
years no Muhammadan clerk was engaged in the office of the Chief Medi-
cal Officer, Delhi, with the exception of a temporary chance being given
to a Muhammadan for a few months * If so, will ihe Government be
pleased to state why no Muhammadan clerk was permanently appointed ¢

- (b) Is it a fact that Babu Nathan Lall, Head Clerk of the Chicf
Medieal Office, has been granted an extension for the last five years and is
now to retire ! If so, do Government propose to take an opportumtv of
redressing the Muhammadans grievances.?! - -

Mr. G. 8. Bajpai : With your permission, Sir, I shall deal w1th ques-

- trons 604, 605, 606, 607,608,609 and 611 together. The necessary informa.

tion has been called for from the Chief Commissioner of Delhi and wild
be supplied to the Honourable Membér when received.
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EMPLOYMENT oF MUHAMMADANS A8 Docrors 1IN THE HosprTALs IN DELaL

1605. *Maulvi Muhammad Yakub : () Is it a fact that for many
years no Muhammadan doctor has been given a chance in the in-door De-
partment of the Civil Hospital, Delhi ¥ If so, will the Government be
pleased to state whether there is any rule not to appoint a Muhammadan
doctor in the above post 1 If not, will they be pleased to state what action
they would take in exercising an equilibrium in the postings ?

(b) Is'it a fact that in the New Delhi Hospital there are three doctors
who are all non-Muhammadans ?

(¢) Is it a fact that in Balak Ram’s House Hospital both the doctors
are Hindus !

EMPLOYMENT oF MuBAMMADAN COMPOUNDERS IN THE DELHI PROVINCE.

1606. *Maulvi Muhammad Yakub : Is it a fact that the number
of Muhammadan compounders is very few in Delhi Province and particu-
- larly in the Civil Hospital at Delhi ?

Doorors EMPLOYED ON INsPECTION DUTIES IN THE EDUCATION DEPARTMENT,
DELHIL

1607. *Maulvi Muhammad Yakub : Is it a fact that all the doctors
employed on inspection duties in the Education Department, Delhi, are

Hindus *

CHARGE OF BrANCH DIspENSARIES IN DELHL
1608. *Maulvi Muhammad Yakub : (e¢) Is it a fact that Delhi branch

dispensaries were always occupied by the senior incumbents up to the
time when the transfers were in the hands of Inspector General, Civil

Hospitals, Punjab ¢

(b) Is it a fact that for the last five vears the Chief Medical Officer is
authorised to make local transfers in Delhi Province

(¢) Is it a fact that during the last five yvears not a single senior
Sub-Assistant Surgeon was asked for, from the Inspector General, Civil
Hospitals, Punjab !

(d) Is it a fact that Assistant Surgeon Doctor Mukand Lall is hold-
ing charge of Civil Hospital, Delhi, for more than five years ¥ Will the
Government be pleased to state whether this contravenes any provision in
the Punjab Medical Manual ?

N (e) Is it a fact that.in 1926 one Doctor Munirnddin?’ Assistant Sur-
geon, was ordered to be transferred in place of Doctor Mukand Lall, but the
order of transfer was postponed for some months ! If so, will the Gov-
ernment be pleased to state why the above order has not been brought into
force ﬂtel(li] now ! Is it a fact that that order has not yet been actually
eance | . : )

-- . {For answer to this question, see answer to question. No. 604.
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CHARGE OF Mumss L DISPENSARIES IN THE PUNJAB

1609. *Maulvi Mubammad Yakub : (a) Is it a a fact that in the Punjab,

most of the muffasil dispensaries are in the charge of senior grade Sub-
Assistant Surgeons !

(b) Is it a fact that in Delhi Province, there is no senior grade Sub-

Assistant Surgeon t If so, do Government propose to take the necessary
steps in the matter ! -

TRANSFER oF DR. MUKHERJ1, SUB-ASSISTANT SURGEON IN-CHARGE OF THE
RarmLway DisPENsARY, DELHI.

610. *Maulvi Muhammad Yakub : (a) Is it a fact that the post of

Railway Sub-Assistant Surgeon, Delhi, is under the Chief Medical Officer,
Delhi ?

(b) Is it a fact that one Doctor Mukerji, Sub-Assistant Surgeon, is
holding charge of the Railway Dispensary, Delhi, for the last some 12
vears ! If so, do Government propose to consider the rights of others and
to remove the officer who has been stationed for a long time in one place !

Mr. A A L Parsons : (a) The North Western Railway Sub-Assistant
Surgeon, Delhi, is ynder the Medical Officer of the North Western Railway,

who is also the Civil Surgeon at Delhi, and Chief Medical Officer, Delhi
Provinces.

(b) Mr. Mukerji has been stationed in Delhi for a considerable time—
I am not sure of the exact period. Government have no intention of
removing an officer whose work has been satisfactory.

STATEMENT SHOWING THE ALLOCATION OF THE C1viL MEDICAL DEPARTMENT,
DEeLHI PROVINCE.

1611. *Maulvi Muhammad Yakub : Will the Government be pleased
to lay on the table a statement of the allocation of the Medical Depart-
ment, Delhi Province, showing names and caste, religion, age, pay, date
of appointment in Delhi Provinee, native place, length of service, pre-
sent postings, with date and years !

REORGANISATION BY THE AGENT OF THE NORTH WESTERN RAILWAY OF THE
GENERAL WORKERS’ UNION, NORTH WESTERN RAILWAY.

612. *Maulvi Muhammad Yakub : (a) Are Government aware that a
trade union of the North Western Railway employees was registered under
Trade Unions Act on 31st March 1928 under the name ‘‘ The General
Workers Union, North Western Railway '’ 1

(b) Are Government also aware that Mr. M. A. Khan, General Sec-
retary of the said Union, wrote to the Agent, North Western Railway, vids

letter No. G.U.|4, dated 25th April, 1928, for the recogmition of the said
Union 1

(c) Is it a fact that the Agent, North Western Railway, did not
aeknowledge reoeaptoi the aforelald letter !

tFor answer to tlm question, see answer to qnestxo; No 604,
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(d) Are Government aware that the registered Trade Union is meant
to regulate relations between the employers and the workmen 1! will
Government he pleased to state how it will be possible 1o retrulate these
relations without recognition and co-operation ¢

(e) Do Government propose to ask the Agent, North Western Rail-
way, to negotiate with and grant recognition to the said Union ?

Mr. A A L Parsons : (¢) Yes.
(b) Yes.

(¢) I understand that the Agent did not acknowledge receipt of this
letter.

(d) The view of Government is that registration should predispose
the Agent to deal with the Union as representing the interests of its
members, but the question whether the Agent should deal with a parti-
cular Union, and if so, to what extent, is one which must be decided with
regard to the facts of each ease. The position on the North Western
Railway is that there are two rival Unions covering the same ground
which are in direct opposition to each other. The Agent of the North
Western Railway has dealt with one of these Unions from its inception in
1920, and is not prepared to deal with the rival body, which has only been
recently started.

(e) No ; for reasons which I have already explained.

EMPLOYMENT OF INDIANS A8 CARRIAGE INSPECTORS ON THE NORTH WESTERN
RaiLway.

613. *Maulvi Mubhammad Yakub : Is it a faet that no Indian is
working on the North Western Railway as a Carriage Inspector ! If not,
why not ¥ Do the Government propose to move the North Western Rail-
way authorities to select a few senior and qualified head Carriage Examiners
and promote them as Carriage Inspectors when vacancies occur next !

Mr. A. A L. Pargons : I understand that no Indian. as distinet from
a statutory Indian is working as a Carriage Inspector on the North
Weslern Railway. These posts are filled by selection from Carriage
Examiners and there is no bar to Indians being appointed.

Pay or WorkMEN IN THE PowER HoUsE AND LOCOMOTIVE AND CARRIAGE
Ssors, NoRTE WESTERN Ramway.

614. *Maulvi Mohammad Yakub : Is it a fact that workmen in the
Power House of the North Western Rallway have a maximum grade of
Rs. 3-8-0 per day, while in the Loocomotivé and Carriage Shops, the maxi-
mum grade is Re. 2-8-0 a day ! Do the Government propose to move the
s‘ixMt North Western Railway, to equalise the rates of both the Work-

ops 1

Mr. A. A. L. Parsons ; The answer to ‘the ﬁrst pa:t. of the guestion is
in the negative. Rs. 2-8-0 a day is the maximum for mechanics in both
the Power House and-in.the Eoecmotive and Carv¥iege Shops.
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AGREEMENTS WITH THE DALYy RATED STa¥r oN THE NORTH WESTERN RaIL-
WAY.

615. *Maulvi Muhammad Yakub : Is it a fact that the daily rated
staff on the North Western Railway has been made to sign an agreement of
gervice with the Secretary of State for India like the ministerial and clerical
staff who are monthly paid ! if so. do Government propose to consider
the question of granting the daily ruted labour casual, privilege, sick and
furlough leave like the other ahove-mentioned staff ¢

Mr. A: A. L. Parsons : The answer to the first part of the question
is in the negative except that daily rated staff who subsecribe to the Provi-
dent Fund are made to sign an agreement of service and become entitled
to one month’s notice before their services are dispensed with. The
second part of the question does not arise.

Numsir or EMPLOYEES OF THE NORTH WESTERN RAILWAY DISMISSED, DIS-
CHARGED, REDUCED IN PAY AND FINED IN THE YEAR 1927-28.

616. *Maulvi Muhammad Yakub : Will the Government be pleased
to state how many employees of the North Western Railway have been dis-
missed, discharged, reduced in pay and fined in the year 1927-1928 and how
many appeals were entertained and with what results ¢

Mr. A. A. L. Parsons: I am making enquiries from the North
‘Western Railway how far the information desired by the Honourable
Member can be procured and will communicate with him later.

TmE ScALE oF Pay FOR THE OuTD0OR CLERICAL STAFF ON THE NORTH
WESTERN RAILWAY.

617. *Maulvi Muhammad Yakub : Are Government aware that the
outdoor clerical staff with 20 to 25 years’ service on the North Western
Railway is blocked on Rs. 60 per mensem, while the grades of the clerical
staff in the Postal, Secretariat and other Governmen: Departments have
risen up to Rs. 140. Do Government propose to draw the attention of the
Agent of the North Western Railway, to introduce a time-scale system on
the same lines as in the other Departments under the Government of
India ¢

Mr. A. A L. Parsons : I have called for information from the Agent
of the North Western Railway, but it has not vet arrived. I will com-
municate with the Honourable Memher when the reply is received.

PopruLaTION OF THE DEPRESSED CLASSES.

618. *Rao Bahadur M. C. Rajah : Will Government be pleased to
state :

(a) if the figures given in the schemes set out in Appendices T to
VIII of the Report of the Franchise Committee dated 22nd
February, 1919, regarding the population of the Depressed
Classes (shown in the statistical summary as ‘‘ Others ”’
with a,n,asterisk mark® under the heading ‘‘ Hindus ’’) are
correct T

(b) if these figures indicate the untouchable. castes ! .
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K (c) if these figures include the criminal tribes also ?

(d) if these figures referred to territory outside British India as
well as British India 1

(e) if the total populatlon of the Depressed Classes according to
the figures given on pages 19, 29, 37, 45, 53, 61, 69 and 75
of the Franchise Committee’s Report 19]9 was more than
42 millions !

The Honourable Mr. J. Crerar : (a), (b), (¢) and (e¢). The Honour-
able Member will see from the footnotes to the Appendices that the popu-
lation shown under the heading ‘¢ others ’’ referred to those castes which
were generally described as ‘‘ untouchables ’’. Their total number was
over 42 millions. The references in the footnotes to the Census Reportd
suggest that the Committee obtained their figures from the Census Reports
of 1901 and 1911, but a serutiny of the Census tables shows that the
figures given in them do not in all cases tally with the figures given in
the Appendices referred to by the Honourable Member. The Government
of India are not therefore in a position to check the figures. Precise
details of criminal tribes are not available.

(d) The figures referred only to British India.

PoPULATION OF THE DEPRESSED CLASSES.
619. *Rao Bahadur M. C. Rajah : Will Government be pleased to
state :

(a) if the population of the Depres‘sed Classes according to the
census of 1921 is as follows (approximately) ?

Millions.
Madras Presidency 7.20
Bombay Presidency 3.06
Bengal Presidency .. 11.50
U. P. of Agra and Oudh .. .. .. 15.69
Punjab .. .. .. .. 3.55
Central Provinces and Berar .. .. 10.00

(b) if the answer to the above is in the negative, will the Govern-
ment be pleased to lay on the table the correct figures for
these provinces as well as for Bihar and Orissa and Assam ?

The Honourable Mr. J. Crerar : I propose, with your permission, to
answer uestions Nos. 619 and 620 together. I would refer the Honour-
able Member to the Census Report of 1921.

UNTOUCHABLE POPULATION OF INBIA.

1620. *Rao Bahadur M. 0. Rajah : Will Government be pleased to
state if the total untouchable population of India accordmg to the census
of 1921 is more than 60 millions ! o -

" 'tFor answer to this question. sce answer to question Nu. 619,
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Mr. C. Duraiswamy Aiyangar : May I know whether the term
“ depressed classes ’’ is a term recognised by the Government {

The Honourable Mr. J. Crerar : It is a term in common use, and
Government do employ it in the various reports dealing with the matter.

Mr. C. Duraiswamy Aiyangar : May I ask whether they are depressed
by Government or by others ?

(No answer).

Mr. C. Duraiswamy Aiyangar : May I ask one more question,
whether during the last seven vears, since 1921, many of those who were

depressed have been elevated and those who were non-depressed then
duve become depressed ?

The Honourable Mr. J. Crerar : I hope that it is certainly true that
certain castes which were depressed in 1921 have since advanced, and that
in the next census a different classification may be possible for them.

QUALIFICATIONS FOR PROMOTION TO THE GRADE OF HEaD LicaT KEEPERS IN
THE MaADRAS PRESIDENCY.

621. *Mr. Sarabhai Nemchand Haji : (a¢) Is it a fact that the Head
of the Madras Presidency Port authorities issued two ecirculars re-

garding the qualifications for promotion to the grade of Head Light
Keepers!?

(b) If so, will Government be pleased to lay them on the table ?

(¢) Is it a fact that these circulars have Leen ignored by the autho-
rities concerned in filling up recent vacancies?

The Honourable 8ir George Rainy : Enquiries have been made from
the Government of Madras, and the result will be communicated to the
Honourable Member on receipt of the Local Government’s reply.

NUMBER oF PERSONS EMPLOYED IN THE LicHT HousEs SERVICES.

623. *Mr. Sarabhai Nemchand Haji : Will Government be pleased to
state the number of men of different communities in India employed in

the different Presidencies in the various grades of the Light-houses Ser-
vices?

The Honourable 8ir George Rainy : With your permission, Sir, I
will answer questions 622 and 623 together. The coast light services,
which are now administered by Local Governments, will in the course of
the ensuing cold weather be reorganised under the direct control of the

Gevernment: of India. The information for which the Honourable Member
asks will then be available.

SeA aAND CoasT LicETs ESTABLISHMENTS IN INDIA.

1623. *Mr. S8arabhai Nemchand Haji : Will Government be pleased to

1ay on the table a statement showing the list of Sea and Coast Lights Estab-
lishments in Indiat

tFor answer to this question, see answer to question No. 622.
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BaNkinG ENQUIRY COMMITTEE.

624. *Mr. S8arabhai Nemchand Haji : Is it a fact that Government
proposed to appoint at an ecarly date a Banking Enquiry Committee in
terms of the Resolution passed by the Legislative Assembly during the
Simla Session of 19271?

The Honourable 8ir Bhupendra Nath Mitra : Government have no
present intention of appointing a Committee of the kind mentioned in
the immediate future.

Mr. 8arabhai Nemchand Haji :  Is it a fact that Sir Basil Blackett
stated in the course of his reply to the Resolution that, as soon as the
Reserve Bank question was got out of the way and as soon as the Report
of the Roval Agricultural Commission was available, the Government
would consider the advisability of appointing this Committee ?

The Honourable Sir Bhupendra Nath Mitra : That does not in any
way affect the answer I have already given to the Honourable Member.

Mr. Barabhai Nemchand Haji : Will the facts I have stated induce
the Honourable Member to expedite the matter ¢

The Honourable 8ir Bhupendra Nath Mitra : I have nothing to add
1o the answer I have already given, and I would advise my Honourable
friend to read my answer a little more carefully.

CoMPETITIVE EXAMINATION FOR THE INDIAN MEDICAL SERVICE.

625. *Mr. Sarabhai Nemchand Haji : (a) Will Government be pleased
to state the year in which the last competitive exammatlon for the Indian
Medical. Service was held?

(b) When do Government propose to resume the competitive examina-
tion for entrance into the Indian Medical Service?

(¢) Is it a fact that in the recruitment of men for the Indian
Medical Service since the vacancies are filled by selection, the proportion
of two Europeans to one Indian is being maintained?

(d) If so, why!?
Mr. G. M. Young : (a) 1915.

(b) Tt is proposed to wait and see what effect the reorganization of
the Indian Medical Service will have on recruitment before taking up
the question of reintroducing the competitive examination.

{¢) The proportion aimed at is as stated by the Honourable Member.
But the total number of Indians recruited by nomination up to date is
in excess of this proportion.

(@) The ratio of two Europeans to one Indian represents roughly the
proportions necessary in order to provide for attendance on European
civil officers and their families and to allow for the reserve of British
officers required by the Army in war. It represents a considerable
increase over the number of Indians who succeeded in entering the
service under the old system of open competmon

Pandit Hirday Nath Kunzru : Why is a reserve of.'.Bnt.mh officers
needed by the Military Department in the Indian Medical Service -
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Mr. G. M. Young : Because in time of war there is no reserve for the
Royal Army Medical Corps. The war reserve of British officers in the
]Cndian Medical Service provides a reserve for the Royal Army Medical

orps.

Pandit Hirday Nath Kunzru : Is there any understanding between
the War Office and the Government of India that the British troops would
in time of war be atiended on only by British officers

Mr. G. M. Young : British troops are attended to only by British
officers and the reserve of British officers exists for attending to them
in war.

Mr. Gaya Prasad 8ingh : Why is it so ¢

Pandit Hirday Nath Kunzru : May I know whether the Government
of India or His Majesty’s Government have laid down the policy that
British officers and British troops should in time of war be looked after
only by British officers of the Indian Medical Service ¢

Mr. G. M. Young : The assumption is that British officers and British
troops will be looked after by British medical officers in war.

Pandit Hirday Nath Kunzru : Has that policy been laid down any-
where, or has the present practice been continued without any direct
enunciation of principles by either the Government of India or His
Majesty’s Government {

Mr. G. M. Young : I am not aware that the question has ever been
raised. It is an assumption, rather. British troops are at present looked
after by British mediecal officers, and it is naturally assumed that in time
of war the reserve should also be British.

Pandit Hirday Nath Kunzru : Is the Honourable Member aware that
the British medical officers attached to the British troops are part of the
Royal Army ? When the officers of the Indian Medical Service in time
of war attend on DBritish troops, it does not necessarily follow that the
officers who look after the British troops should also be British.

Mr. G. M. Young : I am afraid I have not entirely followed the argu-
ment just stated by the Honourable Member. If he wishes to obtain
from me a statement about the policy that has been pursued or laid down
in the past, I trust he will give me notice.

Mr. S8arabhai Nemchand Haji : In view of the very vicious principle
just enunciated by the Honourable the Army Secretary.....

Mr. President : Will the Honourable Member put his question with-
out any arguments ?

Mr. Barabhai Nemchand Haji : Sir, may I enquire if it is a fact: that
Indian members of the Indian Medical Service attended on British officers.
and soldiers during the last war ?

Mr. G. M. Young : I have no detailed information on the subject, but
1 should think it quite probable.

Mr. Sarabhai Nemchand Haji : If it is quite probable, is it the-
reward for that service that the Indian officers of the Indian Medicak
Service are kept out now !
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Mr. G. M. Young : I think that that is more in the nature of an
argument than a question.

Mr. M. R. Jayakar : Have the Government of India discovered any
new principle in medical science that the curative qualifications of &
medical man depend upon the similarity of complexion between him and
his patient ? (Laughter.)

Mr. N. M. Joshi : May I ask whether Mr. Haji’s Bill for the reserva-
tion of coastal traffic is not based upon this reservation of British medical
officers for Europeans ?

Mr. R. K. Shanmukham Chetty : If, as the Honourable Member stated
in answer to my Honourable friend, Mr. Haji, during the war Indian
officers of the Medical Service attended upon British Army officers, may I
ask what is the basis of his assumption that British officers and British
troops will always be attended during war by British officers of the
Indian Medical Service ¥ May I know what is the basis for his assump-
tion ¢

Mr. G. M. Young : I still think that these questions take the form
of arguments, but there appears to be some slight misapprehension.
Many of the officers of the Indian Medical Service are Indians, and I say
it is quite probable, in fact, it is quite certain that they did attend on
British officers in the war. But this is a question of a reserve of medical
officers for British troops. British troops are not attended in peace time
by Indian Medical Service officers, and in time of war it is natural that
the reserve should be of the same composition as the main cadre.

Pandit Hirday Nath Kunzru : Does the Honourable Member mean
that the organisation of the Indian Army should depend upon the needs
of the British troops during a time of war ? '

Mr. G. M. Young : No. I do not think that is an inference that
could possibly be drawn from anything I have said.

Dr. B. 8. Moonje : If the needs of the British Army ¢an be met even
by Indian members of the Indian Medical Service, where is the necessity
of reserving British medical officers for British officers and troops in the
Indian Medical Service when the Royal Army Medical Corps is solely
reserved for them ?

Mr. G. M. Young : The answer to that question lies in part (d) of
my answer to the main question.

NUMBER oF CIviL APPOINTMENTS TO WHICH INDIAN MEMBERS OF THE INDIAN
‘MeDICAL SERVICE WILL BE ADMITTED.

626. *Mr. Sarabhai Nemchand Haji : (a) Is it a fact that the pro-
vision of an adequate number of civil appointments has always been con-

sidered necessary to draw the European of the right calibre into the Indian
Medical Service?

(b) 1If so, has the same principle been borne in mind in arranging
the number of civil appointments to which Indian members of the Indian
Medical Service will be admitted under the new scheme referred to in the
Press communiqué, dated 10th May, 1928 ?

Mr. G. M. Young : (a) and (b). The reply to both parts is in the
affirmative,
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SURGEONS-GENERAL AND INSPECTORS-GENERAL oF Civi. HOSPITALS.

627. *Mr. Sarabhai Nemchand Haji : Is it a fact that under the new
scheme Provincial Governments will have the right to appoint non-LM.S.
men to the posts of Surgeons-General or Inspectors-General of Civil Hos-
pitals, when the present incumbents retire?

(b) . Will it be open to the Provincial Governments to abolish these
posts, if they choose to do so?

Mr. G. 8. Bajpai: (a) Local Governments will have the right to
make appointments to these posts when the existing rights of Indian
Medical Service officers in civil employ have been liquidated.

(b) Not under the present financial rules.

Mr. Sarabhai Nemchand Haji : Does it follow that under present
rules the Provineial Minister will not have the right to abolish these
posts if he is so advised 1!

Mr. G. 8. Bajpai : That is so, Sir.

Mr. Sarabhai Nemchand Haji : Is that going to be the nature of pro-
vincial antonomy ?

Mr. G. 8. Bajpai : That is a question which is susceptible of debate
and not of a short and direct answer.

RESERVATION OF PosTs FOR INDIAN AND EUROPEAN MEMBERS OF THE INDIAN
MebpicaL SERVICE.

628. *Mr. Sarabhai Nemchand Haji : Is it a fact that under the new
scheme while only two posts are definitely reserved for the Indian mem-
bers of the Indian Medical Service more than 200 posts are definitely re-
served for the European members of the Indian Medical Service !

Mr. G. 8. Bajpai : The Honourable Member is presumably re-
ferring to posta on the civil side. The number of such posts definitely
reserved for European Indian Medical Service officers is 143 and although
the number of posts specifically reserved for Indian I. M. S. officers is
only 2, it is the intention of Government to give to Indians a sufficient
number of posts on the civil side to bring the total number of Indian officers
in civil employ up to 90.

Mr. S8arabhai Nemchand Haji : Am I to understand that for all practi-

eal purposes 90 posts will be reserved for Indian officers of the Indian
Medical Service ?

Mr. G. 8. Bajpai : I think my Honourable friend has not quite followed
the basis of the reorganisation scheme. The aim is to take officers not
merely for posts but also to allow for a leave and study reserve of 27}
per cent. Including this leave and study reserve we want 90 Indians on
the civil side, but the number of posts which will be given to these officers
will be the difference between 90 and the 273 per cent. of 90 which repre-

gents the leave and study reserve.
TRAINING OF CADETS ON THE TrRAINING SEIPS “CONWAY” AND “ WORCESTER.”

629. *Mr. Gaya Prasad 8ingh : Will Government be pleased to
state :



QUESTIONS AND ANSWERS. 906

(a) What is the duration of the course of training for English Cadets
on the training ships ‘‘ Conway ’’ and ‘‘ Worcester '’ 1

(b) Are there any restrictions in the way of Indian youths to their
admission to the above training ships? If so, what are those?

(¢c) What is the average cost of training per annum for a Cadet on
either of the above training ships?

The Honourable 8ir George Rainy : The information, so far as it is
available to the Government of India, is as follows :

(a¢) The minimum period on the ‘‘ Worcester ’’ is two years, but
the length of training varies with the age and ability of
the candidate. It is understnod that the course on the
‘“ Conway '’ is similar.

(b) The ‘‘ Conway "’ and the ‘‘ Worcester '’ are private insti-
tutions. The managements were approached on the sub-
jeet by the Committee on Indian Students in 1921, and their
replies are summarised in paragraph 105 of the Com-
mittee’s report. Subsequently, Captain Sayer, the Captain
Superintendent of the '* Worcester ’, who came to India
in 1925 to advise the Government of India on the scheme
for the establishment of a training ship in India, recom-
mended as an alternative that the management of the
‘“ Worcester *’ should be asked to accept Indian cadets.
But in view of the decision of the Legislative Assembly on
the 19th March, 1926, to establish a training ship in Indian
waters, Captain Sayer’s alternative proposal was not fur-
ther pursued.

(¢) The fees for the ‘‘ Worcester ’’ are £140 per annum, inclusive
of one suit of uniform yearly, washing and medical attend-
ance, and the fees for the ‘‘ Conway ’’ are £120 per annum
without uniform.

Dr. B. 8. Moonje : If the ‘‘ Worcester ’’ is a private ship, does it
receive any subsidy from the Government ?

The Honourable 8ir George Rainy : I am quite certain that neither
the ‘‘ Worcester ’’ nor the ‘‘ Conway "’ receive any subsidy from the
Government of India. Whether either receives a subsidy from the British
Government I am not aware, and if the Honourable Member desires in-
formation, perhaps he will give me notice.

Mr. S8arabhai Nemchand Haji : Supposing they received a subsidy
from the British Government, have not British subjects a claim. ... ..

Mr. President : That is a hypothetical question.

Mr. Sarabhai Nemchand Haji : With reference to part (a) of the
question, and with reference to the mention of the report of the Indian
Students Committee referred to by the Honourable Member, is it a
.fact_ that in reply to the queries of that Committee, both these British
Institutions definitely refused to take Indian candidates ? .

The Honoursble Bir George Rainy : I have the papers here, but I
cannot without a little delay give the answer to the Honourable Member’s
question. If that report is not already in the Library, I will see that a
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copy is placed in the Library, so that Members may satisfy themselves
as to what exactly happened at that time.

SEA SERVICE NECESSARY FOR A SECOND MATE’S CERTIFICATE.

630. *Mr. Gaya Prasad 8ingh : (a¢) Is it a fact that for those whe
come out of the ‘“ Conway '’ and ‘‘ Worcester *’ the qualifying sea ser-
vice is only three years, while the Indian Cadets of the I. M. M. T. S.
‘“ Dufferin '’ have to put in four years of sea service before they can
appear for the Second Mate’s Certificate ¢

(b) 1If the answer to the above be in the affirmative, what is the
reason for making this differentiation in the period of sea service to be
put in by the Indian and English Cadets?

The Honourable Bir George Rainy : (a) The qualifying sea service
required of a ‘‘ Dufferin '’ cadet is exactly the same as is required of a
“‘ Conway ’’ or ‘‘ Worcester ’’ cadets.

{b) Does not -arise.

ApMissioN or CADETS roR THE “ DurFERIN”’ TO THE TRAINING SHIPS
“ CoNwAy ” AND “ WORCESTER.”

631. *Mr. Gays Prasad 8ingh: (a) Do Government propose to
afford the necessary facilities regarding admission and other amenities of
life to those Cadets of the I. M. M. T. 8. “ Dufferin ’’ who are desirous of
proceeding to England and receiving training on the *‘‘ Conway '’ and
‘‘ Worcester '’ 1

(b) If the answer to the above is in the affirmative, do Government
propose to count the period of service put in by those Cadets of the
*“ Dufferin ’’ who are desirous of proceeding to England for training on the
*“ Conway '’ and ‘‘ Worcester ’’ when calculating the total period of train-
ing to be put in on the English training ships ?

The Honourable 8ir George Rainy : (a) No, Sir.

(b) Does not arise.

THE INDIAN Navy,

632. *Mr. Gaya Prasad 8ingh : (¢) Will Government be pleased to
state when the Indian Navy will be created?

(b) Will posts in the Indian Navy be thrown open to Cadets of the
““Dufferin’’ ¢

(¢) If not, why not?

(d) 1If the answer to (c) is in the mnegative, will Governgnent be
pleased to state the special qualifications required of youths desirous of
joining-the Indian Navy!? )

Mr. G. M. Young : (a) The designation and status of the Boyal
Indian Marine cannot be raised to those of a Dominion Navy until the
Naval Discipline Aect, applicable to such Navies and to fthe Royal Navy,
has been passed by the Indian Legislature.
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(b) Cadets from the ‘‘ Dufferin '’ are already eligible to compets
for posts in the reorganized Royal Indian Marine, and will be equally
eligible to compete for posts in the Royal Indian Navy, if one is created.

(¢) and (d). Do not arise.

Mr. Sarabhai Nemchand Haji : Have Government fixed a propor-
tion of Indian recruitment from the ‘‘ Dufferin '’ in connection with the
general recruitment for the Royal Indian Marine !

Mr. G. M. Young : I am afraid I have not understood the question,
but no proportion has been fixed with reference to the ‘‘ Dufferin "’

Mr. Barabhai Nemchand Haji : I shall explain the question. The
question was this. Just as you have rescrved a certain number of posts
with regard to the engineering side, will you tell us the number of posts,
the proportion of posts fixed for Indian candidates taken from the

‘¢ Dufferin ',

Mr. G. M. Young : I am afraid the identity of the second question
with the first has altogether eluded me, so that I must ask him for notice
of both.

TEROWING OPEN oF THE BENeAL PrLor Szrvics To CaDETs oF THB
[ 1] Dum-lt

633. *Mr. Gays Prasad Bingh : Will Government be pleased to say
if the Bengal Pilot Service will be thrown open to the Cadets of the
‘“‘Dufferin’’ after they have completed the necessary qualifying sea service?

The Honourable 8ir George Rainy : I would invite the attention of
the Honourable Member to the Commerce Department Notification, No.
141-S. (12), dated the 9th June, 1928, published in the Gazette of India
of the same date, containing the revised rules for the appointment of can-
didates to the Bengal Pilot Service. Under these rules, preference will
be given to eandidates who have passed through the Indian Merecantile
Marine Training Ship ‘¢ Dufferin ''.

Coursk o TRAINING PRESCRIBED FOR CADETS OF THE “* DUFFERIN. ”

634. *Mr. Gaya Prasad Singh : (a) Are Government aware that the
course prescribed for Cadets of the ‘*Dufferin’’ is intended to prepare them
more for the Bombay University Examination than for giving them a
thorough theoretical and practical training so as to prepare them for a
nautical career?

(b) Do Government propose to consider the desirability of so
revising the course of training on the ‘‘ Dufferin’’ as tq fit the Cadets to hold
posts not merely in the Mercantile Marine. but also in the Indiam Navy
and the Royal Indian Marine, the Bengal Pilot Service, in the various Port
Trusts, Docks, Harbours and Lighthouses, in case the Cadets after comple-
tion of their course find it inconvenient either for reasons of health or due
to other causes to continue the actual nautical career?

The Honoursble 8ir George Raiy : (a) No, Sir. ) _

(b) So far as Government are aware, the present course of training on
the ‘* Dufferin '’ is well suited to prepare cadets for any nautical employ-
ment,
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QUESTIONS NOT PUT AT THE MEETING, OWING TO THE
ABSENCE OF THE QUESTIONER, WITH ANSWERS TO THE
SAME.

Hice House RENTs IN DELHI.

551. *Lala Rang Behari Lal : Will Government be pleased to state
if they are aware of the fact that in Delhi house rent is high and that
it is difficult to secure suitable houses at fairly high rents ?

Mr. A A L. Parsons : Government understand that there is some
difficulty in obtaining accommodation in Delhi, and proposals are being
formulated for housing the large number of clerks who have recently
come to the Clearing Accounts Office there.

SEPARATION OF AUDIT FROM ACCOUNTS ON THE NORTH WESTERN RaiLway.

574. *Lala Rang Behari Lal : 1. Will the Government be pleased to
gtate if it is proposed to separate ‘* Audit ’’ from ‘‘ Accounts ’’ on the
North Western Kailway ? If se, is this system more economical than
the present one ? -

2. (a) Are the Government aware of the fact that there exist at
present in the Divisions under the supervision of qualified accountants,
accounts branches in the office of Divisional Superintendents under the
North-Western Railway ¢

(b) Will the Government state what shall be the status of these
qualified accountants, who are in most cases drawing salaries, drawn by the
senior accountants in the Audit Department, under the new scheme ?

3. Will the Government be pleased to state if they are aware of the
fact that the qualified accountants, sub-heads and clerks working in the
existing accounts branches, are doing executive accounts work ; whereas the
Audit staff likely to be transferred to a new Accounts Department, possess
merely routine audit knowledge ?

4. Do Government propose to earmark some posts of Assistant Ae-
counts Officers for the qualified accountants in the Divisional Superinten-
dent’s Office ? .

5. Are Government prepared to keep in view at the time of the forma-

tion of the new accounts offices that the sub-heads and eclerks in the existing

:lo:o;n:s branches are not allowed to be superseded by audit sub-heads and
T

. Mr. A A L Parsons: 1. The Reply to both parts of the question is
in the affirmative.

2to 5. If separation is given effect to, the question of utilising the
staff referred to in the accounts department if suitable will be consi-
dered, but Government cannot undertake to earmark any posts for them.

Thg relgtive seniority of such as are taken will be carefully considered
at ‘the time of their appointment.

Av1eGED MisUSE oF A BECOND CLass CaBDPASS BY MR. AsEWOOD, OFFICE

SUPERINTENDENT IN THE OFFICE OF THE DIVIsIONAL SUPERINTENDENT,
Dermr, NortE WESTERN RaAILwa

576. *Lala Rang Behari Lal : (a) Is it a fact that Mr. A. C. Ashwood,
a guard on the North-Western Railway, in receipt of Rs. 110 as salary,
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was selected for the post of Office Supe.ri.ntendent, carrying a salary of
Rs. 400-—20—>500 in the office of the Divisional Superintendent in Delhi ¢

{b) Has the attention of the Government been drawn to a note in the
Hindustan Times of the 25th August 1928, relating to the misuse of a second
class card-pass by the same Mr. Ashwood !

(¢) If so, will the Government be pleased to state what action, if any,
had been taken in the matter !

Mr. A. A L Parsons: (a) This appointment rests with the Agent
and is made by selection. Government are not aware whether any
change has recently taken place in the incumbenecy.

(b) and (¢). The copy of the newspaper mentioned by the Honour-
able Member has been examined, but contains no such allegation.

QUTFIT, MAINTENANCE AND TRAVELLING ALLOWANCES OF OFFICERS OoF UNI-
vERSITY TRAINING CoRrps.

576. *Lala Rang Behari Lal : 1. Will the Government be pleased to
state the steps that they contemplate taking for the organisation of the
projected second company of the Delhi University Training Corps ?

2. Will the Government be pleased to state if it is a fact that the
University Training Corps officers get an outfit allowance of Rs. 100 only
on first appointment, and an allowance of Rs. 200 subsequently on passing
the retention examination ¢

3. Are the Government aware that Rs. 100 is absolutely insufficient
for the purchase of an officer’s complete uniform and equipment ¢

4.1s it a fact that the University Training Corps officers get no main-
tenance allowance ! If so, do Government propoée to consider the advis-
ability of introducing an allowance for the University Training Corps
officers on the lines of the Army in India Reserve of Officers !

5. Is it a fact that the University Training Corps officers were granted
a travelling allowance for distances over 2 miles from the place of parade
on g special consideration of the fact that they got no other allowances,
and that the same travelling allowance has now been discontinued (by
the Controller, Military Accounts, Meerut District) ?

6. Jn view of the above facts, do Government propose to reconsider
the question of the granting of travelling allowance to University Train-
ing Corps officers at an early date ?

Mr G. M. Young : 1. The unit has been constituted and orders for
its formation have already been issued.

2. Yes.

3. Yes, but this sum is not intended to cover the cost of an officer’s
eomplete uniform and equipment. Government will consider the pos-
sibility of arranging that the whole amount of Rs. 300 should be paid on
first appointment, subject to certain conditions as to refund if the officer
relinquishes his commission within a certain time.

4. Presumably the Honourable Member is referring to the grant
of a retaining fee. Government have no intention of introducing any
such allowance for King’s commissioned officers of eifther the Auxiliary
Force or the Indian Territorial Force.
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5. Travelling allowance for jourmeys to and from casual parades
is not admissible to officers of the Auxiliary Forge or the Indian Terri-
torial Force.

6. This recommendation will be considered along with other minor
recommendations of the Auxiliary and Territorial Forces Committee as
soon as funds are available.

MEsSAGE IN THE Pioneer or THE 3RD SEPTEMBER, 1928, UNDER THE HrADING
“ AMARNATH PrgriMs IN DisTREsS.”

596. *Mr M. 8. Aney : Has the attention of the Government been
drawn to the message published in the Pioneer of the 3rd September 1928
under the heading ‘‘ Amarnath pilgrims in distress '’ ¢

2. Will the Government be pleased to publish the following informa-
tion :
(a) Total number of pilgrims who died !
(b) The number of pilgrims who stand in need of relief ?

{c) Steps, if any, taken by the Government of India for the relief of

the surviving pilgrims who might have been rendered help-

less to enable them to return to their native places ? .

3. If the Government of India have not yet taken any steps, will the

Government be pleased to state what steps they propose to take to give
relief to the aforesaid suffering pilgrims ?

8ir Denys Bray : Information has been called for from the Resident
in Kashmir and I will pass it on to the Honourable Member as soon as it
is received.

UNSTARRED QUESTIONS AND ANSWERS.

Pay or CLErRks oF TBE OrricE oF THE CHIEF AUDITOR, NORTH WESTERN
RAILway.

350. Pandit Thakur Das Bhargava : (a¢) Is it a fact that there are
two seales of pay for clerks in the Chief Audltor s Office, North Western

Railway ?

(b) If the answer is in the affirmative will the Government kindly
state the respective starting and ultimate pay of each class 1

(¢) Is it a fact that the scales were revised in 1922 ¢

(d) Is there any special distinction or difference in the work allotted
to the clerks of class I and class II in the various sections of the office ?

(e) Is it a fact that the pay and prospects of the superior class are
disproportionately better than the pay and prospects of the inferior class
considering the distinetion or difference if any in the work of the two
elasses 1

(f) Has any memorial or petition been received by the Auditor -
General, Bodyguard Lines, New Delhi, on behalf of clerks of the 2nd class t

(g) If so, what reply if any has been given !
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The Honoursble fir Bhupendrs Nath Mitrs : (¢) and (b). The
two scales of pay in the Chief Auditor’s Office are :

Class I .. Rs. 60—4—120—5—145.
(efficiency bar at Rs. 100).
Class II .. Rs. 39—3—69—6|5—75.

(c) These scales were sanctioned in 1922.

(d) and (f). The reply is in the affirmative.

(e) This question is now under the consideration of the Auditor
Ueneral.

(g) The Auditor General is considering the memorials and the recom-
mendation of the Accountant General, Railways, and no reply has yet been
given,

CONTINUANCE OF THE SyYsTEM OF FORCED LABOUR FROM MEMBERS OF THE
DEePRESSED CLASSES IN DELHI, AJMER-MERWARA, ETC.

351. Pandit Thakur Das Bhargave : Are the Government aware that
the system of Begar (forced labour from members of the depressed classes)
is still in vogue in Delhi, Ajmer-Merwara and other provinces of India {

Mr. G. 8. Bajpai : Full information has already been furnished to
one House or the other of the Central Legislature in respect of the system
of begar or forced labour so far as it prevails in various provinces in
India. I would invite the Honourahle Member's attention to :

(a) the reply given in the Legislative Assembly on the 11th
February, 1924, to the Honourable Mr. V. J. Patel’s question
No. 234 ;

(b) the reply given in the Council of State on 12th September,
1927, to the Honourable Sir Haroon Jaffer's question
No. 116 ; and

(c) my reply to Khan Bahadur Sarfaraz Hussain Khan’s question
No. 156 in the Legislative Assembly on the 1st March, 1928.

REMOVAL OF INCOME-TAX OFFICERS FROM THEIR OFFICE BY THE COMMISSIONERS
or INCcOME-TAX.

352. Pandit Thakur Das Bhargava : Is it a fact that the Income-tax
Officers are removable from their office by the Commissioners of Income-
tax ?

The Honourable 8ir Bhupendra Nath Mitra : Yes, subject to the
oﬁiceex(-ls’ right of appeal to the Governor in Council of the Province con-
cerned.

BEvisioN or THE RULES RELATING TO THE REFUND of MONEY IN RESPECT
or Lost or TorN CURRENCY NoOTES.

353. Pandit Thakur Das Bhargava : (a) Have the rules in regard to
ge refgn'd of money in respect of lost or torn currency notes been lately
ange
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(b) Is it correct that according to the existing rules a person in
possession of a half portion of the note is entitled to a refund of half the
amount of the note and the Currency Office is under no obligation to give
information to the claimant of the lost note in respect of any claim made
by the person in possession of the other half portion of the note ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) If the half note is part of a note the denomination of which
does not exceed Rs. 10, no claim is entertained. If it is part of a note
the denomination of which exceeds Rs. 10, the position is regulated by
rules 11, 13 and 14 of the Currency Notes (Refund) Rules, 1921 (pub-
lished in the Gazette of India, dated the 26th November, 1921), as amend-
ed by the Finance Department Notification, dated the 19th May, 1927,
(published in the Gazette of India of the 21st idem). In this latter case,
the position is substantially as stated by the Honourable Member.

TransrFEr oF HigHE EXECUTIVE AND JUDICIAL OFFICERS IN Ann:n-Mﬁnwm.

354. Pandit Thakur Das Bhargava : (a) Is it a faet that high
executive and judicial officers in Ajmer-Merwara are like permanent
fixtures and hold their offices for & number of years without transfer and
apprehension of such transfer !

(b) Do the Government propose to take steps to arrange that the
incumbents of high executive and judicial posts in Ajmer-Merwara may
hold their posts for particular periods of time (as in other provinces of
India) after the lapse of which transfer to some other area may be
compulsory 1!

8ir Denys Bray : Ajmer-Merwara is a small area with a self-
contained local cadre. Transfers as between the posts within the Pro-
vinee are effected when necessary in the interests of public service. It is
not considered that any particular advantage would accrue from pres-
cribing a limited tenure for these posts.

ALLEGATIONS AGAINST A GUARD OF HAVING ATTEMPTED TO OUTRAGE THE
MobpEsTY OF A CHRISTIAN WOMAN.

355. Pandit Thakur Das Bhargava : (a¢) Has the attention of Gov-
ernment been drawn to a statement made in a vernacular newspaper pub-
lished at Saharanpur called Parivartan in its issue of 8th May 1928 in which
a complaint had been made against a guard having attempted to outrage
the modesty of a Christian woman 1

(b) Are the facts stated in that article correct !

(¢) If so, what action have Government taken to bring the offender
to book !

Mr A. A L Parsons: Government have not seen the artiele
referred to and are consequently unable to say whether the facts stated in
it are correct or not. They have ascertained, however, that an officers’
enquiry was held into some such incident as appears from the Honour-
avle Meniber’s question to have formed the subject matter of the allega-
tions in the article, and the decision was that the charge was not proved.
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PUBLICATION OF AN ATTACK OF HINDUS BY THE MUHAMMADAN ABMADI
PAPER Sunrise.

356. Pandit Thakur Das Bhargava : (a) Has the attention of the
Qovernment been drawn to the publication of an attack on Hindus
by & Muhammadan Ahmadi paper Sunrise by name in its issue of 23rd July
1928 1

{b) What action, if any, have Government taken against the paper t

The Honourable Mr. J. Orerar : (a) No.

(b) The Local Government concerned will no doubt consider the
oropriety of taking action, if any action appears to be called for.

OPENING OF A RarLway BETWEEN JIND AND HANSI via NARMAUND.

357. Pandit Thakur Das Bhargava : Have the Government ever
been pleased to consider the advisability of opening a railway line between
Jind (State) and Hansi (Hissar District in the Punjat) vie Narmaund ?
If so, with what result ¢

Mr. A. A L. Parsons : No such project has hitherto been con-
sidered.

RAILWAY LINE BETWEEN THANESAR AND JAGADHRI.

358. Pandit Thakur Das Bhargava : By what time will the railway
line between Thanesar and Jagadhri be completed and opened for publie
traffic ¢ :

Mr. A. A L. Parsons : It has heen found on investigation that the
line cannot be financially justified. The proposal has therefore been
dropped.

OrENING OF A BRoAD GAUGE RarLway LINE BETWEEN JAKHAL AND Simsa
via FATEHABAD.

359. Pandit Thakur Das Bhargava : Did the Punjab Government
recommend to the Railway Board the opening of a broad gauge railway line
between Jakhal and Sirsa via Fatehabad (Hissar Distriet in the Punjab) ?

Mr. A. A L. Parsons : The Punjab Government recommended the
examination of a project for a broad gauge connection from Jakhal via
Fatehabad to Bhattu or Sirsa in July 1927.

OPENING OF A METRE GAUGE RAILWAY BETWEEN JAKHAL AND BEATTU via
FATEHABAD.

360. Pandit Thakur Das Bhargava : (a) Did the Railway Board ever
eonsider the possibility and suggestion of connecting Jakhal and Bhattu
via Fatehabad by the metre gauge !

(b) How long has the matter of connecting Bhattu and Jakhal via
Fatehabad been pending before the Railway Board and when can it be
expected to be decided !

ur.. A A L Parsons: (a) and (b). The project has been under
the Railway Board’s comsideration sinee April 1927, and the question
of its construction on the brosd gauge is at present under investigation.
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INTRODUCTION OF A UNIFORM MEASURE OF WEIGHT.

361. Mr. Amar Nath Dutt: (a) Is it a fact that the necessity .of
introducing a uniform standard of measure of weight was admitted
by the Agriculture Commission and advocated by the Lucknow Sessiom
of the All-India Economic Conference ?

(b) If so, will the Government be pleased to state, what action,
if any, has been taken to introduce a uniform standard of measure of

weight in British India ¥ Do the Government propose to introduce
any Bill on the subject

The Honourable 8ir George Rainy : The recommendation of the
Agricultural Commission is under consideration. The Government of

India have not seen the proceedings of the Lucknow Session of the
All-India Economiec Conference.

ReMovar or ‘THE Post OFFICE AT COONOOR FROM ‘‘MINSTED " TO
‘“Rose HaLr.”

362. Mr. Amar Nath Dutt : (a) Is it a fact that the Post Office at
Coonoor in the Nilgiri Division was shifted to the present building
‘“ Rose Hall >’ before the expiry of the lease of the old building
‘ Minsted '’ 1 If so, who paid the rent for the old building up to the
date of expiry of the lease ?

(b) Is it a fact that the staff of the Maharaja of Pithapuram was
occupying the old Post Office building in the months of May and June

1928 * 1If so, what was the rent collected from them and credited to the
aeeounts !

Mr. P. G B.og'eri : (@) Yes. The owner of ‘‘ Rose Hall ’’ paid the
rent of the old building up to the date of expiry of the lease.

(b) Government have no information.

ALLEGATIONS AGAINST THE POSTMASTER OF COONOOR.

363. Mr. Amar Nath Dutt : (a) Is it a fact that the Postmaster of
Coonoor was giving all sorts of trouble to the eclerks occupying the
quarters allotted for them in the Post Office building ! Was this fact
brought to the notice of the Divisional Superintendent ¥ What action has
the Superintendent taken in the matter to prevent the Postmaster from
interfering in the private affairs of the clerks f

(b) Is it a fact that one Superintendent wrote in the office order
book that no member of the clerk’s family except his wife and children
wust remain with him in the quarters ?

Mr. P. G. Rogers: The Government have no information. It is

open to the aggrieved persons to represent the matter through the
usual channel.

PresENT TiMe Scare or Pay or THE LowerR DivisioN CLERks or THE
OFFICE OF THE ACCOUNTANT GENERAL, PosTs AND TELEGRAPHS.

364. Mr. Amar Nath Dutt : (s) Will the Government please state
when the present time-scale of pay of the lower division clerks of the
Accountant General, Posts and Telegraphs, was introduced f
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(b) Will the Government please state how many times the lower
division men under the Accountant General, Posts and Telegraphs, have
submitted their memorials since the introduction of the present scale and
what were the steps taken by the Government {

The Honourable 8ir Bhupendra Nath Mitra : (a) The st March.
1924.

(b) The attention of the Honourable Member is drawn to the final
reply given to question No. 1242 by Mr. Jogiah on the 26th March.
1927, a copy of which will be found in the Library.

Timuz ScaLE or Py ror SENior PosTMRN.

365. Mr. Amar Nath Dutt : (a) Is it a fact that a time-scale of pay
of Rs. 50-0-0 to Rs. 100-0-0 has been sanctioned for the senior postmen ?

(b) If the answer be in the affirmative, do the Government propose
to revise the lower division scale in near future ?

(¢) If not, why not ?

The Honourable 8ir Bhupendra Nath Mitra : (a) It is presumed
that by senior postmen the Honourable Member means head postmen.
If so, it is a fact that a time scale of pay of Rs. 30—5—100 has bheen
sanctioned for the head postmen in Calcutta.

(b) and (c). The attention of the Honourable Member is drawn
to the final reply given to question No. 1242 by Mr. Jogiah on the 26th
March, 1927.

Pay or Lowgr DivisioN CLERKS OF THE OFFICE OF THE ACCOUNTANT
GENERAL, PosTs AND TELEGRAPHS.

366. Mr. Amar Nath Dutt : (a¢) Is it a fact that an uniform scale
of Rs. 40-0-0 to Rs. 80-0-0 has been sanctioned for all the lower division men
under Lhe Accountant General, Posts and Telegraphs !

(b) Is it a fact that no such uniformity has been maintained in the
upper division scale under the same official ?

(¢) If the answer be in the affirmative, do the Government propose to
revise the lower division scale on that basis §

(d) If not, why not ?

The Honourable 8ir Bhupendra Nath Mitra : The attention of the
Honourable Member is drawn to the final reply given to question No.
677 asked by him on the 7th September, 1925, a copy of which will be
found in the Library.

RETIREMENT oF MEMBERS oF THE CLERICAL ESTABLISHMENT OF THE
RarLway Boarp.

 367. Mr. Amar Nath Dutt : With reference to the reply given inm
this House to starred question No. 1411 on 24th March, 1926, regarding
the retirement of members of the clerical establishment of the office of
the Railway Board, will Government be pleased to state whether any
decision has since been arrived at, and, if so, what !

Mr. A A L Parsons: Yes. In addition to the men who were
prematurely retired a further reduction of five posts has been effected.
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ExEMPTION OF THE RAILWAY BOARD FROM THE RULES GOVERNING RECRUIT-
MENT OF STAFF THROUGE THE Starr SELECTION BoARD.

368. Mr. Amar Nath Dutt : (a) With reference to the reply given
in this House to starred question No. 1402 on 24th March, 1926, will
Government be pleased to state since when the Railway Board became free
from the operations of the Staff Selection Board !

(b) Was it ever officially announced either by the Railway Board or
by the Staff Selection Board or by the Home Department ! If so, when
and where ?

(¢) Is there any other department or attached office under the Gov-
ernment of India which has been similarly exempted ¥ If not, what are
the reasons for exemption in the case of the Railway Board !

(d) In what respeet does the ordinary clerical work of the Railway
Board differ from that of other offices ¢

Mr. A. A L Parsons : (a) In March 1925.
(b) No.

i (¢) The answer to the first part of the question is in the affirmative.
The second part does not arise.

(d) The work is of a specialised and technical nature.

RECRUITMENT OF CLERICAL STAFF FOR THE OFFICE OF THE RaiLway BoaARD.

369. Mr. Amar Nath Dutt: (a) Is it a fact that recruitment ot
unpassed men was allowed as a special concession to posts requiring
technical or special qualifications subject to the previous approval of tne
Home Department ! If so, why were not the regulations of the Staff
Selection Board made applicable in the case of recruitment of clerical
staff for the office of the Railway Board !

(b) In how many cases was the approval of the Home Department
obtained ?

Mr A A L Parsons: (a) The reply to the first part of the ques-
tion is in the affirmative. As to the second part, general exemption
has been granted in view of the fact that recruitment of men with
technieal qualifications is not an exceptional feature in the case of the
Railway Department as in other Departments. .

(b) Does not arise.

RECRUITMENT OF THE CLERICAL STAFF YOR THE OFFICE OF THE
RarLway BoaArb.

370. Mr. Amar Nath Dutt : (a) Is it a fact that the Railway Board
was not excluded from the operations of the Staff Selection Board in the
notifications regarding their examinations issued by that body for the
information of the public in 1920, 1921 and 1922 1

(b) Is it also a fact that a number of permanent men in the second
division and many temporary men of the Railway Board were sent in to
qualify themselves for the upper division appointments of the Board’s
office, of whom a good number failed ? '
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(c) If the answers to (a) and (b) be in the affirmative, will Govern-
ment be pleased to state why this was done if the Railway Board is free to
recruit its clerical staff independent of she Staff Selection Board !

(d) Has the nature of the clerical duties in the Railway Board under-
gone a radical change since 1922 1

Mr. A A L. Parsons : (a) Yes.

(b) A certain number of the Board’s staff sat voluntarily for the
‘examination and some were unsuccessful.

(¢) Exemption had not been granted to the Railway Board at that
time.

(@) No.

TorAL STRENGTH OF THE CLERICAL STAFF OF THE OFFICE OF THE RAILWAY
BOARD ON THE 31s8T JANUARY 1927.

371. Mr. Amar Nath Dutt : With reference to the reply given in this
House to starred question No. 634 on 2nd February, 1925, will Government
be pleased to state what was the total clerical strength on 31st January
1927 in the 1st, 2nd and 3rd divisions on the permanent establishment in
:lhe Railway Board, and what was the number of temporary clerks on that

ate ?

Mr A A L Parsons: The total elerical strength on the 31st
January, 1927, was 30 in the 1st Division, 43 in the 2nd Division and 32
in the 3rd Division. There were 14 temporary clerks filling vacancies
caused by men who had proceeded on deputation.

RECRUITMENT FOR LEAVE VacaNcies IN THE CrERICAL ESTABLISHMENT OF
THE OFFIOE OF THE RarLway Boarp.

372. Mr. Amar Nath Dutt : Is it a fact that men are recruited in leave
vacancies in the clerical establishment of the Railway Board ! If so, will
Government please state the reason for continuing this practice in spite of
;392 5st:ntement made in reply to starred question No. 634 on 2nd February

_Mr. A, A L. Parsons : The answer to the first part of the question
18 in the negative, and the second part does not arise.

RECRUITMENT OF OUTSIDERS AS CLERKS IN THE OFFICE OF THE RarLway
Boarp. :

373. Mr. Amar Nath Dutt : (s) How many clerks were recruited in
the Railway Board'’s office from outside during the past two years !

(b) How many of them were required to fill in posts in which technical
qualifications outside the scope of the Staff Selection Board were necessary 1

Mr. A A L Parsons: (¢) I am not sure what the Honourable
Meml.)er means by recruitment from outside, but if he is referring to
recruits who were not obtained from the Staff Selection Board, the
number engaged from the 1st of September, 1926, to the 31st of March,
1928, to fill vacancies in permarcnt posts in the Board’s office was 32,
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(3) 14 of these men had special technical qualifications and of the
1emainder, a good many were appointed to fill short term vacancies.

ArTiCLE IN THE Forward oF 3D FEBRUARY, 1926, HEADED * RAlLWAY
BoABD’S MISMANAGEMENT.”

374, Mr. Amar Nath Dutt : Has the attention of the Government been
drawa to an article headed ‘‘ Railway Board’s mismanagement '’ which
appeared in the Forward of 3rd February 1926 * If so, will Government
be pleased to state whether the allegations made in the last paragraph
thereof are correct ! If so, what if any, action has been taken by the
Government ?

Mr. A A L. Parsons: I have not been able to get hold of a copy
ot this back number of the periodical mentioned.

StaY IN StMLA THROUGHOUT THE YEAR OF THE OFFICE OF THE MASTER
GENERAL OF SuUPPLY.

375. Mr. Amar Nath Dutt ; (a) Is it a flact that the annual move of
the Government of India offices including the Branches of Army Head-
quarters to and from Simla is determined primarily by climatic considera-
tions ¢

(b) Is it also a fact that singe the allotment to the civil departments
and their attached offices of the Secretariat Buildings at New Delhi, the old
Secretariat Buildings at Old Delhi are allotted to the Branches of Army
Headquarters and the Military Finance Department !

(¢) With. reference to the reply given in this House on 13th Septem-
ber 1927 to clause (b) of starred question No. 927, will Government be
pleased to state why except the Master General of Supply Branch all other
Branches of Army Headquarters get the accommodation required at Old
Delhi ?

(d) Is it a fact that the Master General of Supply never asked for
accommodation in Delhi even for a portion of his staff !

(e) If the reply to (a) above is in the affirmative, will Government be
pleased to state whether the staff of the Master General of Supply Branch
are not affected by their stay in Simla all throughout the year ?

Mr. G. M. Young : (a) The annual move of the Government of India
offices, including branches of Army Headquarters, to Simla, for the hot
weather, is determined primarily by climatic considerations.

(b) A portion of the Secretariat Buildings at Old Delhi has been
temporarily allotted to Branches of Army Headquarters and certain sec-
tions of the Military Finance Branch until they can be moved to New
Delhi.

" (c) The Master General of Supply Branch, like other Branches of
Army Headquarters, has been givenm the accommodation it requires at
01d Delhi.

(d) No, Sir.

(e) Not adversely affected. The climate of Simla in the winter is
considered bealthy and bracing.
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RurorT oF MR, HESELTINE ON THE CLERICAL ESTABLISHMENTS OF THE ARMY
HEADQUARTERS.

376. Mr. Amar Nath Dutt : (¢) Has the attention of the Govern-
ment been drawn to the articles under the headlines, ‘‘ Simla News—Army
Retrenchment, Hardworked Indians '’—whieh appeared in the Simla Edition
of the Hindustan Times of the 17th April, 1928 ?

(b) Will Government please state whether in his Report on the clerical
establishments of the Army Headquarters, Mr. Heseltine has, inter alia,
remarked :

(+) That a large percentage of clerks employed at AYmy Head-
quarters is in excess of requirements ?

(#) That the Indian clerks employed in Army Headquarters are
made to work hard, and in faet they are the real workers ?

(#¢) That the highly paid European clerks (technical, military soldier

and ez-soldier clerks) are merely luxury clerks who have
very little work ?

(¢) Is it a fact that the heads of Branches and other European officers
of the Army Headquarters have resented the above remarks ¥ If so, om
what ground 1

(d) Is it also a fact that an ez-soldier officer of the Military Finance
Department has been deputed to examine and report on the above remarks ?

_ (e) Is it a fact that the report submitted by Mr. Heseltine is still being
tr;ated by the Establishment Officer as a confidential document * If so,
why 1

Mr. G. M. Young : (a) Yes.

(3) to (d). The Report deals with questions of administrative
economy within Branches of Army Headquarters : it is still under
departmgnt_al consideration, and Government have no intention at present
of submitting it to public discussion. I may add, however, that the
information conveyed to the Honourable Member is far from accurate.

(e) For the reasons given above, the report is confidential, and is,
or should be, treated as such by anyone who has official access to it.

CREATION OF A LEAVE RESERVE FOR THE BRANCHES oF ARMY HEAD-
QUARTERS.

377. Mr. Amar Nath Dutt : (a) With reference to the reply to
starred question No. 925 of the 13th September, 1927, will Government be
pleased to state whether any decision has yet been arrived at in regard to
the creation of a leave reserve for the Branches of Army Headquarters !

(b) If not, will Government, please say when the decision is likely to
be arrived at ?

. (e) Isit a fact that a large number of temporary and officiating clerks
in Army Headquarters are awaiting ronfirmation on the creation of the
leave reserve t

Mr. @. M. Young : (a) No.

. (b) When the report of the officer referred to in question No. 925
of 13th September, 1927, has been fully examined.
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(c) The creation of a leave reserve would naturally increase the
numbers of the permanent establishment, but no guarantee can be given
as to the precise composition of the reserve.

DirEctr CaBLE CONNECTION BETWEEN LONDON AND INDIA.

378. Khan Bahadur Sarfaraz Hussain Khan : (a) Has the attention
of Government been drawn to the paragraph published in the issue of the
Englishman of the 27th August 1928, page 9, under the heading ‘‘ Direet
Cable System—Features of new rapid service—Automatic working *’{

(b) Ifeso, will Government please state if it is a fact that London is
now in direct touch with India without any retransmission of messages being
required at intermediate points ?

Mr. P. G. Rogers : (a) and (b). Yes.

TowN INSPECTORS OF PoST OFFICES IN CALCUTTA.

379. Mr. Amar Nath Dutt : 1. (¢) Has the attention of the Gov-
ernment been drawn to the editorial comments in the issues of the Amrita
Bazar Patrika dated the 15th and the 22nd May, 1928, and the 8th and the
23rd June 1928 regarding the cases of the Town Inspectors of Post Offices
in Calecutta ?

(b) If so, what action has been taken by the Government to remedy
the grievances complained of 1

2. Has the attention of the Government been drawn to page 308 of
Labour, dated October 1927, regarding the endorsement of the Government
Orders 11 P. T. E,, dated the 16th September 1927, by the Postmaster-
General, Bengal in his No. A.-94, dated the 17th October 1927, to the address
of the Presidency Postmaster, Calcutta, and the First Class Head Post-
masters in the Bengal Circle, calling for a report in the spirit of the afore-
said Government Orders regarding the suitability of their direct subordi-
nates ! :

3. Has the attention of the Government been drawn to the reports of
the Presidency Postmaster, Calcutta, and the First Class Head Postmasters
regarding the suitability of the then permanent Town Inspectors, as stated
at page 7 of the General Letter No. 3, dated July 1928, from the Associa-
tion of All-India Postal Town Inspectors, India and Burma ?

4. Is it a fact that the reports of the Presidency Postmaster and the
First Class Postmasters were called for b{ the Postmaster General, Bengal ¢
If so, what action has been taken upon the reports ?

5. Is it a fact that the appeals from the Town Inspectore who had been
made to revert to the clerical line have been recommended by their immediate
superiors for their retention in their substantive posts of Postal Town
Inspectors and is it also a fact that the Director-General, Posts and Tele-
graphs, has also recommended their case to the Government of India t If
80, what action, if any, has been taken on the same !

The Honourable Mr. A. C. McWatters : Government have seen some
but not all of the papers mentioned by the Honourable Member. Re-
presentations from Town Inspectors and others regarding the operation
of the orders relating to the appointments of Town Inspectors-have been
received and are at present under my consideration.
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REMOVAL OF THE OfFIOR OF THE COMMISSIONER OF INCOME-TAX, BIHAR AND
* ' ORrissa, FrOM RANCHI To PATHA,

380. Mr. Gays Prasad Bingh : (a) With reference to my starred
question No. 708 of the 31st August, 1927, regarding the desirability of
removing the office of the Commissioner of Income-tax, Bihar and Orissa,
from Ranchi to Patna, have the Government received any representation
from the Bihar and Orissa Chamber of Comiaerce on the subject, in which
the Committee point out that Ranchi is an out of the way, inaccessible place,
while Patna is the most suitable centre, and the offices dealing with the
heavier assessments as also the largest in number are situated in Bihar,
and proper legal help is not available at Ranchi ¢

(b) Is not the main function of the Commissioner of Income-tax the
supervision of distriet offices, and the hearing of appeals and is it a faet
that it can be more efficiently performed at Patna ? :

(¢) Do Government propose, both from the point of view of adminis-
trative efficiency, and public convenience, to remove the office of the Com-
missioner of Income-tax from Ranchi to Patna ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) The supervision of district offices and the hearing of appeals are
among the main functions of the Commissioner of Income-tax. As to the
Leadquarters of the officer who has to perform these functions in Bihar and
Orissa, the Government are not satisfied that the seleetion of Patna instead
of Ranchi would make any appreciable difference in efficiency for reasons
stated in my predecessor’s reply to the Honourable Member’s previous
question No. 708 of 31st August, 1927.

{¢) No.

ToraL QuaNTITY OF CoAL PROVIDED FOR HOT WATER FPOR BATHS N THB
CART RoAD QUARTERS, SiMrA, Last YEAR.

381. Mr. Gaya Prasad Singh : Will Government kindly state the
total quantity of coal with its actual price, provided for hot water for baths
in the Cart Road quarters last year ?

The Honourable Mr. A. O. McWatters : A total quantity of 180
maunds of charcoal at an actual price of Rs. 461 was provided for hot
water for baths in the Cart Road quarters last year.

DESPATCH RELATING TO THE CONSTITUTION OF A SEPARATR
OFFICE FOR THE LEGISLATIVE ASSEMBLY.

The Honourable Mr. J. Orerar (Home Member) : Sir, I lay on the
table the Government of India’s despatch of the 26th July, 1928, to the

Sec;etary of State, relating to the constitution of a separate self-contained
128LA ‘ D
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{Mr. J. Crerar.]
office of the Legislative Assemhly. Copies will be circulated to Honourable
Memhers this afternoon. .

No. 2 oF 1928.
GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

ASSEMBLY.

THE RicHT HOoNOURABLE THE EARL or BIRKENHEAD,
His Majesty’s Secrctary of State for India.
Simla, the 26th July 1928.
SUBIECT.—Constitution of a separate self-contained office of the Legislative Assembly.
My Logp.

- WE have the honour to address you on the subject of the separation of the
Legislative Assembly staff from the Legislative Department. Your Lordship is
doubtless aware that, under the system which has been in force from the introdue-
tion of the Montagu-Chelmsford Reforms the administrative and clerical work of
both Chambers of the Indian Legislature has been carried on by the Legislative
Department. The Secretary to the Government of India in the Legislative Depart-
ment is, by order of the Governor General passed under rule 5 of the Indian Legisla-
tive Rules, Secretary of both Chambers ; Joint and Deputy Secretaries in the
Legislative Department are by a similar order Assistants to the Secretary of the
Assembly and of the Council of State and the clerks at the table for both Chambers
are supplied from among their number, while the whole of the clerical establishment
is provided from the ministerial staff of the Leyislative Department. From time to
time the question of having a separate establishment for the Assembly has beenm
raised in that Chamber and in Appendix A a detailed index of these references prior
to the last session has been compiled. Questicns were asked again in the last
session and notice was given of a resolution ir the following terms :

‘¢ This Assembly recommends to the Governor General in Council that he be
pleased to take immediate steps to give effect to the proposals submit-
ted by the Honourable the President for the creation of a separate
Secretariat for the Legislative Assembly with such modifications as
may be deemed necessary having due regard to the dignity and importance
of the House.”’ .

The notice was given by fifteen members of the Assembly, among whom were mem-
bers of the Congress, Nationalist and Independent Parties. The resolution was not
entered in the ballot and neither of the relevant grants was reached in the voting of
demands. In fact no decision has ever been reached in the Assembly, but this may be
attributed to the fact that the vote for the Legislative bodies is generally not reached
in the discussion stage of the voting of demands. The view of Government was definitely
stated on the st February 1924, in reply to a question by Mr. K. C. Neogy, in the
following terms : :

‘¢ The question was exhaustively examined after the Inch Committee sub-
mitted its Report ; and it has been dccided that for the present in the
interests both of economy and efficiency it is desirable that the business
of the Legislature should continne to be eondueted by the Legislative
Department of the Government of India.’’ .

That answer was given with the concurrence of 8ir Frederick Whyte, the first Pre-
sident of the Legislative Assembly ; but since it was given the position has to a eertain
extent been changed by the appointmeat of an elected President.

2. Tt appears to he held in certain sections of the House that the independence
of the elected President is threatened by the elose comtact into which he is brought
with the official view owing to the fact that the Becretary of the Assembly is also Sec-
retary of the Legislative Department, and, as such, a member of the Legislative
Assembly. This view is not shared by us but we do not wish to appear to be
resisting the wishes of the President supported by any section of the Assembly in this
matter. It is our wish not only that the President should be independent but aleo
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that there should be no room for the suggestion that the present constitution of the
Assembly establishment is maintained with a view to curbing his in e. When,
therefore, the President presented to Govermment in August 1927 a scheme
for the separation of the Assembly establishment, vhich is attached to this despatch
as Appendix B, we felt ourselves obliged, in examining it, to take into account the
suggestion that the present system affected prejudicially the independence of the
President, and we have reached the conclusion that thc time has ecome for separating
the Adsembly estublishment from the Legislative Department. In reaching this
conclusion we have been influenved not only by the feeling that Government should
not be subject to the charge however false of exercising an improper influence over
the President but by other and more cogent reasons. In the first place, we may
be said to have accepted publicly the prineiple of u separate establishmenmt in the
debates on the motions of Rao Bahadur Subrnhmanayam in September 1922, and
Mr. Ginwala on 15th March 1923, and though we might with reason comtinue to
postpone the application of the principle for some time yet, we should eertainly be
met with a strong demand for a separate establishment when the new constitution
comes into operation. It is in our view preferable to have the change made now at a
time of comparative administrative ease than to await the introduetion of the yeform-
" ed conmstitution with all the administrative turmoil which must eome with it.
It is possible that the establishment now proposed by us will require enlargement
to meet the needs of the new constitution but the addition to the existing organisa-

tion will be an eagier matter than the setting up of a new organisaiton.

3. We have considered as an alternative the possibility of having an officer of
the Legislative Department of lower rank than Secretary of the Department appointed
to be BSecretary of the Assembly by the Governor General This would
practicully mean the separation within the Department for the period of the session
of an establishment for the conduct of the business of the Assembly. We are
satisfied, however, that such a procedure would not meet the wishes of the President
and the Assembly and we think that it would be said, not without some justification,
that a Becretary of the Assembly who was subordinate to the Beeretary of the
Legislative Department would be in a somewhat invidious pogition. So long as the
8eeretaries of the Departments of the Government of India are required to serve as
members of either Chamber, the exercise by the Becretary of the Legislative Depart-
ment of control over a Hecretary of the Assembly who was in fact an officer subordi-
nate to him in the Nepartment would he apprehended and the ¢ry would continue that
the independence of the Chair was in danger.

4. Before we enter into the detailed examination of the schcme proposed by the
President, we think it right to explain why we are not at the same time proposing
to set up a separate establishment for the Council of State, or an establishment jeint
with that of the Legislative Assembly. In ihe¢ first place, there has been no
demand either from the President or from the memhers of the Council of State and so
long as the President is appointed by the Governor Gemeral it is mot expected that
there will be any suech demand. In the second place, owing to the feeli of
jealousy which the Assembly entertains towards the Oouncil of Btate, it would mot be
possible to have a joint establishment for the two Chambers. Lastly, the volume of
work transacted by the Council of Btate is so much less than that tramsacted by the
Assembly that it would in our opinion be un improper expemditure of the public
funds to set up a separate establishment for the Council of BState. With the
separation of the Assembly staff according to our proposals it is possible to set againmst
the new appointment of a Beeretary to the Legisiative Assembly the abolition of the
appointment of Additional Joint Secretary in the Legislative Departmenat, but it
would not be poesible to make any further reduetion in the staff of the Legislative
geps;ltr::ent even though a separate Becretary were to be constituted for the Council

5. We have accordingly reached the conclusion that for the present we should
weparate the staff of the Legislative Assembly only. The sunetion of Your Lord-
ship is required to the crention on a permanent basis of the new appeintments of
Becretary, Deputy Secretary and Assistant Becretary of the Legislative Assembly
and to the abolition of the appointment of Additional Joint Secretary in the Legisla-
tive Department. As the last-mentioned post is borne on the cadre of the Indian
Civil Ser\'m.-e, its abolition will involve the reduction of the eadre of that Bervice by
one superior and one inferior post. .

6. The establishment which we¢ propose for the new Assembly offive ia set out in
Appendix C. Tt will be observed that the President in his scheme proposes i See-
retary on Rs. 3,000 per month nnd a Deputy Secretury on Rs. 1,750 per month. We

Li128LA »8
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propose that the pay.of the Secretary should be Rs. 2,500 rising to Rs. 3,250 by annual
increments of Rs. 75, and that the pay of the Deputy Secretary should be Rs. 1,500
rising to Rs. 2,000 by annual increments of Rs. 50. The reason for putting these two
posts on an incremental pay is that the incumbents cannot look to any promotion out-

side the Assembly Office and that each will in the ordinary course hold his appointment
for a long term of years.

7. The Seeretary, and his Assistants under the titles of Deputy Secretary and
Assistant Secretary, will be appointed by the Governor General under Rule 5 of the
Indian Legislative Rules. The appointment of Seerctary should be included in
the ‘list of posts in the upper grade qualifying fer superior pension under Article
473-A. of the Civil Service Regulations. We also propose that the appointment should
be added to those specified in Rule 98 of the Fundamental Rules. The
incumbent of the appointment will ordinarily be domiciled in Asia, and in the ab-
sence of special provision he would be governed by the ordinary leave rules eon-
tained in the Fundamental Rules. @ As he will usually not obtain leave save during.
intervals between sessions of the Assembly, he should, we think, receive the more
favourable treatment in the matter of taking short leave on full pay which is accord-
ed to the officers to whom Rule 98 applies. An additional reason for this proposal
is that in fature the appointment is likely to be filled either direct from the Bar or
by the succession of the Deputy Secretary who will probably himself have been
recruited from the-Bar, so that in either case tle holder of the appointment of Secre-
tury will have entered service at a comparatively advanced age. Acceptance of
this proposal would automatically attract the provisions of Rule 56 (¢) (iii) of the
Fundamental Rules ; but while we are of opinion that the office is pre-eminently
one in which long service will conduce to efficiency, we are not prepared to give the
incumbent the right of serving till he reachcs the age of sixty. In the event, there-
fore, of Your Lordship approving the inclusion of the appointment in Rule 98, we
request you to exclude it expressly from Rule 56 (¢) (iii).

8. In view of the rates of pay suggested, the proposed appointments of Deputy
Secretary and Assistant Becretary also require Your Lordship’s sanection.  The
principal duties of the Deputy Secretary will be to dispose of such work as the
Becretary delegates to him and to be available to assist the President when the
Secretary is engaged at the table or otherwise preoccupied, and lastly to take the’
place of the Secretary when the Secretary is engaged on work on behalf of the’
President or for any other reason is not im a position to sit at the table. Either
the Seecretary or the Deputy Secretary will be continuously at the table while the
House is in session. We are not proposing that the post of Deputy BSecretary should
be created on a temporary basis because we are of opinion that in the earlier years
at any rate the necessity for the post is clear, and if it is created on a temporary
basis it will be difficult to obtain a suitable person to fill it. When, however, a:
vaeaney arises by reason of the resignation of the first Secretary appointed, we shall
consider whether it is necessary to eontinne the appointment of Deputly Secretary.
The principal duties of the Assistant Becretary will be to supervise the office estab-
lishment outside the House, and in the House to keep a check on the course of amend-
ments to legislation in order to enmsure that Bills passed by the Assembly are printed
up in the form in which they are passed.

9. On the question of the status of the new office we are not in agreement with -
the President or, so far as we understand, with the members of the Assembly who
are asking for a separate establishment. The demand of the members of the
Assembly has generally been expressed in the form of a demand for an establishment
of their own independent of Government control and responsible only to the

Assembly. This demand is reflected in the seheme of the President in the following
sentenee :

¢ Moreover the members of the Asscmbly hesitate at present to ask the Legisla-
tive Department to get their own work done but with a separate offiee
the position will be quite different and it is apprehended that there will
be a good deal of extra work thrown on the new office ’’.

In other words, it is anticipated by the Presidcnt that the serviees of the separate
“establighment will be at the disposal of members for the preparation of questions,
resolutions, bills, and any other work which the members may require of them. Again,
-. the - President deseribes his demand as a demand for an office of his own.

Our view is that the establishment is to serve the Assembly in its collective capaeity .
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and not the individual members of the Assembly. Equally, as Government far-
nishes a portion of the members of the Assembly and does its work through the
Assembly, it is entitled to demand that the office of the Legislative Assembly
shall not be the office of the President of the Legislative Assembly. Our proposal
is that the office of the Legislative Assembly should, to all intents and purposes, be
an independent office. The requirements of the constitution demand that it should
be linked with the Imperial Secretariat and the natural status for it is that of an
attached office, that is to say, an office attached to one of the Departments of the
Government of India, at the head of which will be the Secretary of the Legislative
Assembly. In reaching our conclusions as to the relations between the President
and the Secretary of the Assembly we have been guided by what we understand to
be the constitution of the establishment of the Housc of Commons. The Seecre-
tary of the Legislative Assembly will correspond to the Clerk of the House and the
Deputy Secretary and the Assistant Seerctary will correspond to the Clerks Assistant.
The remaining members of the establishment will be appointed by the Secretary,
in the first instance from the members of the Legislative Department who
will he placed at his disposal for that purpose.  Thereafter the establishment
will be recruited by the Becretary of the Legislative Assembly in the manner in
which the ministerial establishments of the Government of India Seeretariat are
recruited and will serve under precisely the same conditions in respect of pay, dis-
cipline und the like as those establishments. The Necretary of the Legislative
Assembly will have the ordinary powers of the head of an attached office and the Pre-
sident of the Legislative Assembly will not bave anything to do with the details
of the administration of this office. The BSeeretary will be in elose relations on
the one hand with the President of the Legislative Assembly and on the other hand
with the Leader of the House, but he will be suberdinate to neither.

10. Our conclusion then is that the Office of the Legslative Assembly should
be an Attached Office working under its own hend, the Secretary, and administering
itself. The Assembly Office will be attached to whichever Department of the
Government of India it may be found most convenient to attach it, but in respeet
of matters involving expenditure and of all financial matters generally it will maintain
direct relations with the Finance Department. It will be observed that in the Presi-
dent’s scheme it is proposed that the President should frame the budget of the
Assembly office and that the budget so framed should be accepted without
question by the Department which presents it, ard the position of the Chartered
High Courts in this respect is cited as analogous. We are unable to accept this
claim of the President cither on behalf of himself or on behalf of the High Courts.
A reference to paragraph S of the Letters Patent of the Caleutta High Court is
sufficient for this purpose. The budgets of the High Courts are included under
the provineial head ‘¢ Administration of Justice '’ and in their preparation
are liable to control in the case of the Caleutta High Court by the Governor
General in Council and in the case of other High Courts by the Governor in Couneil
Naturally the views of the President of the Legislative Assembly on the financial
provision required for the office as on all other important matters connected with
the office will receive the closest attention hut it would, in our opinior, be
altogether inappropriate that the President of the Legislative Assembly, who is
not an official, should be put in the position of official head of the Assembly Office.
T'aragraph 8 of the President’s scheme sets out to deal with the position and status of
the new office but it does not make it clear what degree of control over the office should
be vested in the President. Tn conversation, however, it has been brought out that
the intention of the President was that he should huve control of the office, in fact that
it should be his office and not the office of the Secretary. Failing that position being
allotted to him he has claimed that he should havc the same power of dismissal of mem-
bers of the Assembly Office other thau the Secretary, the Deputy Secretary and the
Assistant Secretary, as is vested in the Speaker of the House of Commans over the staff
of the Clerk of the House by Statute (52 Geo. TIT Cap. XI, Section 16>. The view
which the Government of India take is that the members of the Assembly office, both
those now to be transferred from the Legislative Department and also those to be
appointed later on to fill vacancies, must all be Government servants so long as there
is a majority in the Assembly which may at any time be adverse to Government and,
on the support of which the President must depend for his eontinuance in office. . In
the event at some future date of the Central Govermment being made responsible
to the Legislature it may be possible. if the Assembly of that time thinks it desirable,
cither to exclude the niembers of the Assembly office from the civil service of the
Crown subject, of course, to the maintenance of cxisting rights, or while retaining
them in the eivil service of the Crown, to subjcct them to different anthorities for

-~
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the purposes of disciplinary control. Over the Secretary, the Deputy and
Assistant Secretaries of the new office the President has not proposed that he
should personally exercise disciplinary control but he was of opinion that those
three officers should be liable to be removed by the Governor General on an address
voted by the Legislative Assembly. Whan informed that the Government of India
could not agree in existing circumstances to expose the servants of the Crown to
such a contingency, he modified his demand to the extent of proposing that the
Assembly should be enabled to vote un address to the Governor General, and the
President, independently of the Assembly, should ulso be enabled to present u request
to the Governor General, and that the result of either of those proceedings should be
that the Governor General would hold or cause to be held an inquiry into the conduect
of the officer concerned. We have not found ourselves able to accept either of these
proposals for two reasons. In the first place the salaries of these officers will, unless
they should happen, and this is not to be expected, to be persons appointed by, or
with the approval of His Majesty, or of Your Lordship in Council, be votable and conse-
quently the Assembly will have such control as is reasonable over them. In the
second place, we cousider that the President has un adequate remedy in his right
of direct access to the Governor General, in exercisc of which he will always be in
a position to make representations to him against the conduct of the Secretary or
the Deputy or Assistant Secretary.

11. We have stated above that we are nsking Your Lordship’s sanction to the
abolition of the post of Additional Joint Seeretary in the Legislative Department on
the creation of the post of Seeretary of the ILeyislative Assembly, our intention
being that Mr. 8. C. Gupta, the present incumbent of the post of Additional Joint
Secretary in the Legislative Department, should be appointed to the post of Bee-
retary of the Legislative Assembly—his initial pay in the post being fixed by the
operation of rule 22 of the Fundamental Rules at Rs. 3,025 per mensem. We trust
that the abolition of the appointment of Additionanl Joint Becretary will be perma-
nent, but we camnot, of course, antieipate what will be the requirements of the De-
partment under the wnew constitution and we must utter the warning that it is not
unlikely that an additional temporary appointment nf Additional Joint Secretary will
be necessary for some time when the Government of India are considering the Report
of the Statutory Commission and thereafter when they are putting into operation the
scheme of the reformed constitution.

12. It will be observed that the scheme, both as submitted by the President and
as revised by us, does not provide separately and cxpressly for the personal staff of
the President. In effect the Marshal, a retired Tndiun Army officer, is of that staff
as also is ome stenographer who has the title of Peraonal Assistant to the President
and is really the private secretary of the President. There are also certain chaprasis
wne are attached to the President. We propose, and the President agrees, that he
should select his Personal Assistant-from the stenographers in the Assembly Office
and that the Assembly Office should place at his disposal chaprasis in suitable
numbers. The Marshal will continue to be appeinted by the Govermor General
in Coumeil. Neither our scheme nor that of the President provides for the appoint-
ment of a separate Legal Adviser for the -President. The question of obtaining
independent legal adviee for the President is likely to come up, but the President
has so far made no proposal, and as he has expreased a desire that the Assembly
Office scheme should be settled without delay, we have not thought fit to await
his proposals for the appointment of a Legal Adviser. At present it seems unlikely
that the President would be in a position to secure the whole-time services of Counsel,
and it is more probable that he will ask for a sum to be provided in the budget to
meet the expenses of consulting Counsel from time to time.

We have the honour to be,
My Logb,
Your Lordship’s most obedient, humble scrvants,
(Sigmed) B. N. MITRA.
o Mp. HABIBULLAH.

» G RAINY.
»  J. CRERAR.
»  D.F.MULLA.
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Statement showing occasions when the question of a separate office esablishment for President,

Legislative Assembly, was discussed.

No. Date. subject was

Where

l ?
By whom. ! References. ‘
raised. , i

Remarkas.

1 5th Mar. 1921 | Assembly | Mr. E. L. Price

|
2 22nd Sep. 1921

3 16th Mar. 1922
4 Do.
5 Do.

6 | 22nd Sep. 1922

7 | 15th Mar. 1923

8’ Do.

9 | st Feb. 1924
) -

18th Feb. 1924

11 | 19th Sep. 1924

12 | 23rd Feb. maﬁ

13 | 16th Mar. 1027

(Resalution). ’ I, Part 1, page 695.
Do. .. | Dr. (now Sir) Hari | Assembly Debates, Vol. .
Singh Gour. . I, page 829 (Un--

. starred question No. 2).
i

Do. .. | Mr. P. P. Ginwala .. - Assembly Debates, Vol.

. II, Part III, page

i 3166. ‘
Do. .. | Dr. (now Sir) Hari ; Assembly Debates, Vol.

Singh Gour. | I, Part I, page

. 3167. :

Mr. President (The| Asmembly Debates, Vol,
Hon’ble Sir F. Why- II, Part III, page '

te). ' 3169.

Do. .. | Rao Bahadur C. S. Assembly Debates, Vol.
Subrahmanyam ; III, Part I, page 772

§

(Resolution).
Do. .. | Mr. P. P. Ginwala . Assembly Debates, Vol
; III, Part V, page
i 346l1. '

Do. .. | Mr. President (The : Assembly Debates, Vol.
Hon’ble Sir F. Why-, III, Part V, page 3464.

te). !
Do. .. | Mr.K.C.Neogy .. Assembly Debates, Vol.,
. IV, Part I, page 28 (St-'
arred question No. 9). :

Do. .. | Khan Bahadur Sar: Assembly Debates, Vol.

fmzHussnnKlun.l IV, Part Ipage 688
(Starred question No.

391).

| Assembly Debates, Vol

! IV, Part VI, page

i 3766 (Starred question

i No. 2212).

Do. .. | Diwan Bahadur T.
Rangachariar.

Do. .. | Diwan Bahadur T.| Assembly Debates, Val..
Rangachariar. VII, Part I1, page 1648
(Btarred question No.

Do. .. | Bir Hari Singh Gour AnomblyDehues,pcge!
(For Sardar Gulab | 2338 (Starred question
Singh). No. 971).

Assembly Debates, Vol.
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I
l | Where |
No. Date. isubject was, By whom, References,
i raised.
|

Remarks.

14 | 16th Mar. 19271 Assembly | Mr. President (The | Assombly Debates, page
'- | |  Hon'ble Mr. V. J.| 2334, '

| | Patel).
16 | 21st Mar. 1927' Do. .. | Sir Hari Singh Gour | Assembly Debates, page
i ; 2439 (Starred ques-
! i tion No. 1076).

16 | 18th Aug. 1927 Do. .. Mr. Gaya Prasad Singh| Assembly Debates, page
: ? 2006 (Starred ques-
tion No. 37).

FoorroTe.—

During the disoussion of the demands for grants in March 1925 Sardar Gulab Smgh
gave notice of a " cut’ under the head *“ Legislative Bodies ” (Demand No. 28) in
erder to raise the subject of a separate office establishment for P. L. A. Again in March
1926 Diwan Bahadur T. Rangachariar gave notice of a ““ cut " under the head ‘* Legis-
lative Department "’ (Demand No. 33) with the same object in view. These motions
were not, however, reached.

In March 1928 Mr, 8. N. Haji gave notice of a “out’ under (Demand No. 28)
* Legislative Bodies "—to discuss the provision of a separate Secretariat for the
Legislative Assembly, and in connection with (Demand No. 33)  Legislative Depart-
ment " notices of motions for reduction with a view to raising the same matter were
received from Mr. N. C. Kelkar, Mr. M. 8. Aney, Mr. Gays Prasad Singh. and Khan
Bahadur Sarfaraz Hussain Khan. These motions also were not reached.

APPENDIX B TO THE DESPATCH.

Extract from the Legislative Assembly Debates, Volnme I, No. 12.

The Assembly met in the Assembly Chamber of the Council House, New Delhi, on
Monday, the 20th February, 1928,

#* - * - - % - - -

QUESTION AND ANSWER.
CONSTITUTION OF A SEPARATE SELF-CONTAINED OFFICE OF THE LEGISLATIVE ABSEMBLY.

254. *Mr. B. Das : (a) With reference to starred question No. 37 of the
18th August, 1927, by Mr. Gaya Prasad Singh, on the separation of the establishment
of the Legislative Assembly, will Government be pleased to state if they have come
to any decision on the scheme received by them from the Honourable the President of
this House last August 7
tio Eb) Will Government be pleased to state the decision arrived at on that proposi-

m *

(¢) Will Government be pleased to lay on the table a co f the sc
Honourable the President * . €opy of the acheme of the

. Mr. L. Grabaim : (1) A copy of the schéme drawn up by th H bl
President is laid on the table. P P by the Honourable the

. (2) Government have examined the scheme but have not vet reached a final conelu-
MON.
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Proposals submitted to the Government of India on the 17th August, 1927, by the Honourable

" " Mr. V. J. Patel, President of the Legislative Assembly, regarding the constitution of &

separate self-contained office of the Legislative Assembly, in fulfilment of a promise made

in the House. (Vide page 2334 of the Legislative Assembly Debates of the 16th March,
1927.)

F.-43-1X/27-A.
D.-2668.

17th August, 1927.
Dear Mr. Wright,

I am now ready with my proposals for the constitution of a separate self-contained
effice of the Legislative Assembly, which I promised in reply to a question asked by Sir
Hari Singh Gour in the Legislative Aesembly on the 16th March, 1927.

1 forward the scheme for the consideration of Government, and I hope you will take
immediate steps to have it considered. As you are aware, Members of the Legislative
Asgembly are in earnest about the matter, and the question, therefore, needs immediste
‘attention.

Yours sincerely,
(8d.) V. J. PATEL.
W. T. M. Wright, Esq., C.LE., LS.

I submit the following proposals for the constitution of a separate self contained office
of the Legislative Assembly in pursuance of a promise made by me on the 16th March, 1827,
in reply to a question asked by Sir Hari Singh Gour.

2. T have observed that the opinions expressed in the Assembly on various occasion®
are distinctly in favour of the proposal and unmistakeably show a keen desire on the part
of the Members tohavea separate office. Infact it has been asserted that the independence
of the President and the House will not be complete until they are provided with separate
staff for the due performance of their high office and duties. Mr. E. L. Price (Bombay :
European) first raised the question in the Assembly on the 5th March, 1921, when he
moved his Resolution on the subject of the holding of sessions and more frequent meetings
of the Assembly. Inter alia he pleaded for a double staff or an independent staff for the
Assembly on the ground of efficiency. Then on the 16th March, 1922, in the course of the
Budget discussion an opportunity was taken by Mr. P. P. Ginwala (Burma: General), then
the chief Whip of the Democratic Party, to bring the matter before the House. It was
urged that the staff of the Assembly should be self-contained and under the direot control
of the President. So far the question was treated more or less as a side issue, and it was not
till the 22nd September, 1922, when Mr. C. 8. Subrahmanyam (Madras) moved his Reeolu-
tion, that the subject was debated fully and at greatlength. It was agreed in principle
and in theory that it was the right thing to do but that the time had not arrived when the
Assembly should bring into existence a separate staff. The question was also discussed
more than once at the Presidents’ Conference and Sir A. F. Whyte considered that it was
most desirable that the Legislature should have its own body o: officers to carry out its
functions, and eventually in accordance with the decision arrived at the Confcrer.ce held in
January, 1926, the Legislative Department was addressed on the subject of the separation
of the office of the Assembly from the Legislative Department of the Government of India.

3. Before dealing with the aqtual staff that will be required for the separate office

I shall consider the duties and functions that will devolve on it. It is necessary in this
oonnection to refer to the existing machinery for carrying out the work connected with the
Assembly. Apart from the superior staff, the Legislative Department, which at present
oonducts the business of the Legislature, consists of the following Branches and staff :

1. Registrar. )

2. Assembly Branch (one Superintendent, 8 Assistants and 4 olerks).

3. Printing Branch (one Assistant and 5 olerks).
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4. Establishment Branch (one Cashier and 3 clerks).
5. Issue Branch (one Assistant and 11 clerks).

6. Librarians (one Assistant and one clerk).

7. Reporters (13).

8. Record (one clerk).

9

0

. Translation Branch (Head Translator and his Assistant).
. Stenographers (3).

. Publication Branch (one Superintendent, & Assistants and 5 olerks).
. General Branch (one Superintendent, 5 Assistants and 3 clerks).

. Council Branch (one Superintendent, 5 Assistants and 1 clerk).

14. Assistant to Registrar (one Assistant).

15. P. A. to P. C. S. (one Assistant).

4. During the session and also at least a month before and after it the business of the
Aseembly, as will be seen from the classification of duties detailed in Appendix A, affects
almost every one in the Department, and I understand the Publication, General and Coun-
il Branches are also more or less affected. The Registrar is the normal head of the offiee
and is directly responsible for the superintendence, control, discipline and management
of the office. He is in charge of all work connected with the establishment of the Depart-
ment, accommodation for Members of the Legislature, sitting arrangement in the Cham-
bers, issue of tickets to the visitors’ galleries, and various other odd jobs.

5. The duties performed by the present staff cover practically the whole field of purely
Assembly wark as well as those pertaining to the Department as an integral unit of the
Government of India (Appendix A). Broadly speaking, there are two separate matters,
viz., (1) the duties of the Secretary, which are those laid down in the Rules and Standing
Orders—Rules 5 and 41, S. 0. 3, 7, 8,11, 12, 22, 43, 46, 52, 65, 75, and Rule 2 of
Schedule I of S. O., and (2) the duties performed by the Legislative Department as an
administrative department of the Government of India. The Assembly Branch performs
dual functions at present in certain respects while the work of the Publication and General
Branches falls under the latter category. It is not at present possible, owing to the over-
lapping of duties in certain cases, to suggest any clear-cut division of functions between
the Assembly office and the Legislative Department which can only be built up in process
of development of the new scheme, but from the duties enumerated above a fairly acourate
idea can be formed. It is therefore clear that almost the whole of the work with only a
few exceptions will have to go over to the new office. The followingi ems must necessarily
remain with the Legislative Department :

1. The drafting of official Bills and unofficial references from Departments cone

nected therewith.
. Allotment of non-official days.
. Programme of official business.
Memorandum of Legislative business in prospect.-
Amendments to Indian Legislative Rules.
Nomination of Members and election petitions.
. Amendments to Electoral Rules and Regulations.
. Maintenance of the records of election expenses.
. Dissolution of Assembly and elections.
6. The two strongest points of attack on the question of separation are, firstly, on th
score of economy, and secondly, that the Assembly office, while not being el}tlrely without
wor': during the recess, would not have enongh work to keep it fully oocupied tl.n-oughout
the year. As to the first, consideration of economy must make way before so important
and well-intentioned a step which the Assembly as a body is undoubtedly desirous of taking

in fartherance of the constitution whioh has brought it into being. The demand for an office
of his own by she first elected President of the Legislative Assembly was made officially im

o

© NS o
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February 1926, as already stated, and bearing in mind the recognition accorded to similar
.demands in some provinces, I expect the Government of India in fairness to accede to that
demand which I now repeat. Against the second point of attack, I would point out that
the pressure of work when the Assembly is in session asserts itsclf fully a month or more
before the session commences, that is to say, notices of Bills, Resolutions and Questions
(each of which has to be examined and submitted at once separately for my orders) pour
in. This pressure gradually reduces after the close of a session but a considerable amount
of work still remains in the shape of the preparation not only of a summary of the proceed-
ings of the wholeseasion but of each resolution debated in the House and the indexing of the
debates which requires great accuracy and care and the expenditure of a great deal of time
-and labour, while the Conf erence of Presidents is usually held at a convenient date during
the recess, throwing upon the Assembly office the entire work connected therewith from
the start to the finish. In the case of Bills which are circulated to Local Governments for
opinion by the direction of the Assembly the opinions are received during the recess, printed
and_their precis is prepared by the office as soon as they are complete. Moreover Com
mittees, such as the Joint Committee on the Gold Standard and Reserve Bank of India
Bill, invariably hold their sittings during the off season and throw a considerable amount of
work on the Assembly Branch. Other miscellancous files which are not of an urgent
nature are held over during the session and are disposed of when the session iz over. The
manuscript papers of Acts passed by the Indian Legislature are arranged for binding when
the pressure of work decreases and algo the recording of cases, which has to be kept aside
during the session, is, I understand, undertaken at this time. Admitting that the work
out of session is considerably lighter than that in the session, it would only be fair to allow
‘the staff the well-earned respite after the strain of a full session’s work (when they are not
merely over-worked but grossly over-worked) as is the case with the House of Common..
stafl. I would here iavite attention to the minutes of the Presidents’ Conference held in
January, 1926—pages 6 and 7. - :
7. Having thus cleared the ground about the scope and functions of the new office
I shall now proceed to consider the question of the actual staff. It has to be borne in mind
that for the new office, as in the case of the present Legislative Department, the numerical
strength of the staff must be based on the actual requirements when the Assembly i~ in
session. With this in view I propose the following scheme :

Apart from the appointment of a Secretary the Assembly office would require on-
Deputy Secretary-and one Assistant Secretary. The appointment of an Assistant Secre-
tary is I consider essential in the best interests of the office. The Deputy Secretary will be
required to s.ssist the Secretary in such duties as he is required to perform under the Rules
and Standing Orders, e.g., dealing with notices of Bills, Resolutions and Questions and
other departmental files. He will also have to attend the meetings of the Assembly and to
interview Members and other persons. It will be almost impossible for him to superintend
and supervise the work of the office and to attend to numerous and varied du‘ies which
should be done by the Assistant Secretary as at present done by the Registrar. The
Deputy Secretary should not be burdened with any work in connection with the establish-
ment, discipline, management, etc., which I am convinced is too heavy for one officer.

In addition to these officers the Assembly office would require at least :
1. One Marshal ; ]
IL. One Editor and eight Reporters ;

I11. The present Assembly Branch en bloc ;

1IV. Four men from the Printing Branch to dcal with the debates and any other
printing work there may be : as heretofore the Editor would be assisted by
the men of this Branch in the preparation of the index to the debates, etc. ;
V. Three Cashiers : these would deal with the preparation of Members’ T. . A. Bills,
etc., and all correspondence arising therefrom and also with all establishment
questions ;
VI. For its Issue Branch, 10 men as detailed below :
(i) an Examiner, who would be in charge of the Branch :
{ii) a Reader, who would do typing in his spare time ;
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(iii) two despatchers, and

(iv) six typists, two of whom would work the multigraph ;
VII. Two Librarians ;

VIII. One Record Keeper ;

IX. Two Notice Office Clerks;
X.P. A toP.L. A ;and

XI. One Stenographer.

In the case of the Assembly Branch at all events the staff will require to be augmented.
It will require another Recorder, an Assistant to deal with miscellaneous receipts and
especially with the sale and distribution of debates, the Manual and the corrections
thereto, an Assistant for issuing admission tickets to the galleries, a second expert
- ¢ypist and one other Duftry. The need for the last three particularly has been very
keenly felt and in fact the posts were sanctioned for the last Delhi session as an experi-
mental measure and are likely to be sanctioned on a permanent footing. It would be a mis-
take to launch the new office under-staffed in any respect. Two Assistants will also be
required to keep the officers’ sets of books up-to-date, and at least two Assistants or clerks
will be required to assist the Police during the session. This work at present is done
with the help of other Branches of the Department. Past experience has shown the need
of an Enquiry Office to be attached to the Notice Office. Members frequently make all
sorts of inquiries every now and then and make requests to the Notice Office clerks to
supply them with information on various matters. The Notice Office clerks have found
it extremely difficult to cope with all this work in addition to their own duties, hence th
need for an Assistant in an Enquiry Office is badly felt. )
In basing these requirements I have assumed that the staff will ordinarily be granted
leave only when the Assembly is not sitting and that no substitutes will be entertained
in place of absentees, except in long leave vacancies which are likely to go into a session.
This arrangement would, however, throw an undue strain on those remaining on duty
after a session more especially if it becomes the practice in the future, as it very probably
will, to hold three sessions (using the word in its non-technical sense) or three terms in the
-car. Therefcre T feel very strongly that a leave reserve should be maintained which will
be the best means to obtaining the maximum of efficiency. As far as I know there is at
present in the Legislative Department no leave reserve, the Department containing its
own leave reserve. This system, as past experience I believe has shown, has not worked
very satisfactorily but somehow or other the Assembly side of the Department has been
able to pull on. But this will not work in a separate office. In the Legislative Depart-
ment at the time of a great rush of work during the session or owing to leave vacancies
in the off season, permanent men are invariably requisitioned from other Branches but in
the new office there will not be any staff of trained men to draw on and it must there-
fore have its own trained men for leave vacancies. There is no way of getting over this
difficulty other than by a leave reserve. It may be argued in this connection that as some of
the work now performed by the Assembly Branch will remain over with the Legislative De-
partment the staff detailed above should be able to find its own leave reserve. The argu-
ment no doubt appears to have some force but the fact must be borne in mind that during
the session or out of the session whenever the Assembly Branch is rushed with heavy work
or understaffed owing to leave absentees the General and the Publication Branches of
the Department which are least affected by the Assembly work always come to its rescue,
while in the new office there will be no other source to draw on. Moreover the Members
of the Assembly hesitate at present to ask the Legislative Department to get their
own work done, but with a separate office the position will be quite different and it is
apprehended that there will be a good deal of extra work thrown on the new office.

8. Then there is the important question of the position and status. of the new office.
It would certainly not satisfy the Assembly if the new office were attached to any Depart-
ment. It will have to be determined at the outset what its position and status will be.
Who will be responsible for the preparation and presentation of its Budget to the Legis-
lative Assembly and who will deal with questions raised in the House affecting the office ?
What will be the status of this office in relation to other Departments of the Government
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of India ; will the office be treated on an equal footing with those Departments or will it
be regarded as one of the attached offices ? 1 may say at once that Iam definitely opposed
to any attempt to treat it as an attached office. The Secretary of the Assembly is under
Rule 5 of the Legislative Rules appointed by the Governor General and it is important that
the staff should besimilarly appointed. I also feel very strongly that the staff should not
be denied the privileges in the matter of leave enjoyed by the Secretariat staff ; nor »?houltl
the present staff, which forms part of a Department of the Government of India, in any
way suffer, by separation from the Legislativa Department, in the matter of their pay and
prospects. Any question of depriving them of the status, pay and privileges they enjoy
now as members of the I. S. S. would certainly operate harshly against them. I must make
this quite clear at the outset in order to avoid complications and difficulties later.

At the Presidents’ Conference held in September 1921, under the Presidency of
Sir A. F. Whyte it was agreed that, although constitutionally funds for Council work
must be sanctioned and provided by the Government, the Presidents should be placed
in the same position as High Courts, i.e., that they should be the sole judges as to whether

the expenditure was necessary, the only power of criticism by the Government being on
the point as to whether funds were available.

9. The following is the summary of the requirements referred to in the preceding
paragraph :
1. Secretary.

2. Deputy Secretary.
3. Assistant Secretary.
4. One Marshall.

5. Eight Reporters.

6

. Assembly Branch.—One Superintendent, 13 Assistants and clerks (including 2
Notice Office clerks).

7. General Branch (including establishment).—One Superintendent, 3 Cashiers,
one record keeper, one recorder, 2 clerks for publications, one for issuing
tickets, one general Assistant, two clerks for general management and
assistant to Police and for enquiry office.

. Printing Branch.—One Editor, one Assistant-in-charge, 3 Assistants and
clerks.

9. Issue Branch.—One Assistant-in-charge, one Reader, 2 Despatchers, 4 typists,
two multigraphists.

10. P. A. to P. L. A,

11. One Stenographer.

12. Two Librarians.
13. Fourteen per cent. of the permanent establishment as leave reserve. .

10. In addition to the above translator will also be required to undertake ﬁans-
lations referred to in Standing Orders 43 (2) and 46 (3) and also to translate, if any, the
speeches delivered by members of the Assembly in vernacular.

11. These requirements are based on the actual existing state of work and ‘I am
not in a position at present to give the full details of the work which each assistant and
clerk will be required to de. It will appear from Appendix B that in all 43 assistants
and clerks are at present employed on the Assembly work during a Session and the same
‘number is also proposed for the new office.

12. In basing these requirements the varying and peculiar nature of the work has
been borne in mind. All work connected with the Assembly has to be submitted and
8ot out against time. Provision must therefore be made to cope with the volume of
work which pours in and which has to be dealt with smmediately and passed out without
delay. At present assistance is often sought from other Branches at the time of a very
”“'Jf rush, while the new office would have to be self-dependent. It would therefore be
a mistake :to start the new office under-staffed and the above establishment is the
absolute minimum with which it could start. :

o
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13. The above requirements relate only to the superior and clerical staff. The new
office will also require some duftries and a large number of peons. The actual number
of these can best be settled after the total strength of the office establishment is decided
upon, but at a conservative estimate the new office will require 9 Duftries, 2 Jamadars, 1
Dafadar and 40 peons.

. 14. The above is a full and complete scheme for a separate and self-contained office
which the Members of the Assembly demand and which I support with all the power
at my control, and nothing short of this is likely to satisfy them. But if it is urged by
Government that the staff will have a very easy time for some months in the year. I
would suggest that the President should be empowered in consultation with the Leader
of the house to place on deputation under the Legislative Department such members of
the staff as he thinks he can without prejudice to the Assembly work, spare for those
months.

15. I append two statements* showing the approximate cost of the present Leyisla-
tive Department and of the new office. It is not possible to-
show the cost of the Legislative Department as .it will be
after the separation—unless it is known what staff will be required for carrying on the
duties of the Department. Therefore it is d ficult for me to estimate the extra cost
which will be incurred consequent on the creation of the new office. There will certainly
be some additional cost but it could be met from thejsaving

+ Statement 3. under the head Le r'slative Bodies which, as will be seen

on the statementt attashed, amounts to an average

* Statemeats 1 and 2.

Rs. 1,33,809 per annum.

APPENDIX A.

Assembly Branch.

1. All work connected with the meetings of the Assembly, &g., 18sue of summons
circulars regarding official and non-official days, Select and Departmental Committee
meetings, Programme of Business and Announcements for the Leader of the House.

2. All work connected with official and non-official Bills, Ballots and ballot on'cnlarl,
for non-official Bills and Notices of Amendments to Bills.

3. Preparation, printing, and circulation of Lists of Businees, Questions, Resolutions,
Notice Lists, Admitted Lists, Amendments to Resolutions, Ballot and ballot circulars
for Resolutions.

4. Preparation and printing of a note or programme of legislative work in prospect
twice a year. The note includes as far as possible all suggestions for legislation.

5. Preparation of the summary of the session including the discussion on Resolutions.

6. All work connected with the Electoral Rules and Regulations, Indian Legislative
Rules, and Standing Orders and amendments and issue of addenda and corrigenda thereto.

7. Printing and distribution of the Assembly Manual and addenda and corrigenda
thereto.

8. All work connected with election, nomination, resignation of members and election

9. Dealing with motions for reduction of budget demands, supplementary demands,
excess grantis, etc., and printing work connected therewith.

0. Al work connected with the election of the President and Deputy President.

11. Circulation of Bills to Local Governments for opinions, collection and printing

of those opinions and the preparation of a précis of the opinions received.

12. Arrangement and binding of the manuscript papers of all Acts passed by the
Indian Legislature.
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13, Preparation of weekly statements showing all decisions taken in the Assembly
for submission to His Excellency the Viceroy.

14. Collection of replies to questions from the Departmente and the arrangement of
sots.

15. Maintenance of and keeping up to date the registers of amendments to Acts,

Amendments to the Indian Legislative Rules and Standing Orders, register of names
of the members of the Legislative Assembly and the Bill register.

16. Recording and editing of ““ A ”” proceedings of the Assembly and Council Branches.

17. Colleotion of minutes of the Honourable the Law Member.

18. All work connected with the Indian Branch of the Empire Parliamentary Associa-
tion.

19. All work connected with the receipte rehting to election expenses and the main-
tenance of records of the same.

20. Compliance with requisitions from Members.
21. Taking down Divisions in the Chamber and other work in the Notice Office.

22. Dealing departmentally with questions and resolutions relating to the above
subjects. °

23. All the typing and routine work of the Branch.
24. Miscellaneous and general correspondence.
Printing Branch.
1. Printing of Debates of Council of State and Legislative Assembly and all work
connected therewith.
2. Printing of Acts, Bills, Regulations, Ordinances, Opinions, Précis and Opinions,
Reports of Select Committees. ’
3. Preparation and printing of Index to Debates.
4. Publication of Bills and Acts in the Gazette.
5. Other miscellaneous printing.
Establishment Branch.

1. Preparation of daily and travelling allowanee bills of Members.

2. Preparation of officers’ and establishment salary bills.

3. Arrangement of residential and office accommodation.
"4. Distribution and custody of stationery of the Department and of the legialature.
5. Dealing with rent oases of officers and establishment.

6. Preparation of Budget estimates for the Department and Legislative Bodies,
1. Maintenanoce of Register of expenditure.

8. Maintenance of Service Books of establishment.

9. Dealing with all establishment cases.

Tssue Branch,
1. All typing and despatch work.

2. Examination of all fair copies of letters, officers’ notes, etc., that issue from the
Department.

3. Issue of letters, etc.

4. Circulation of Despatches.

5. Distribution of all papers to Members.
8. Typing and multigraphing of papers.
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7. Maintenance of the fallowing registers (1) Despatches to Secretary of State for
India, (2) Governor General's letters to Secretary of State for Indis, (3) letters to the

Permanent Under Secretary of State for India, (4) Circular Register, (5) Stamp Register,
and (6) Dak Book.

8. Correction of copies of Bills, précis of opinions and Debates.

Correction of officers’ sets of publications.
General Branch,

1. Police arrangements in the Chamber.
2. Telephonic arrangements.

3. Other miscellaneous work.
Council Branch.
1. Accommodation of Members,
2. Recording of cases.
3. Sale of Assembly Manual and stationery.
4. Issue of tickets for visitors’ galieries.
APPENDIX B.
Assistants and Clerks employed on Assembly work.
10 (permanent).
Assembly Branch . . J (
L 3 (temporary).
Printing Branch .. .. .. .. .. 4
) 3 (permanent
Establishment Branch .. [3 -
L 1 (temporary). ' -
Library 2
Record .. 1
‘Translation Branch 2
Stenographer .. .. 1
P. A. to President, Legislative Assembly 1
Publication Branch ~e 2
QGeneral Branch .. 2
Council Branch .. 2
Issue Branch 8
Assistant to Begistrar 1
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ASSEMBLY.

1.—Btatement showing the approxzimate cost of the Legislative Department,

Establishment.

1 Marshal at Re. 260 . . .o -
1 Secretary at Rs. 4,000 ..
1 Joint Secretary and Draftsman at Rs. 3 000—100—4,000
1 Joint Secretary at Rs. 3,000
1 Deputy Secretary at Rs. 2,250
1 Solicitor at Rs. 3,000 . ..
1 Assistant Solicitor at Rs. 1,200—50—1,800
1 Assistant Solicitor at Ras. 1,000—50—1,200
1P.OC.S.
1 P.L A
1 Registrar at Rs. 900—50—1,000
4 Superintendents at Rs. 600—40—800
13 Council Reporters at Ra. 450—25—760
27 Assistants at Rs. 200—15—500
34 Clerks at Rs. 100—8—350
1 Clerk at Rs. 90—4—170
3 Steno%g;ophem at Rs. 176—12}—4375—15—450—25—

Permanent mensal establishment.

5 Record Sorters at Rs. 20—1—40
11 Daftries at Rs. 16—1—35

4 Jemadars at Rs. 26—1—30

8 Daffadars at Rs. 17—1—22

41 Peons at Rs. 14—1—16 (quinquennial) or Ba. 15-9-0
each.

Temporary menial establishment.
35 Peons at Ra. 14 each
2 Farashes at Rs. 14 each .
3 Sweepers at Rs. 10 each ..
1 Bhistee at Re. 6 and 1 at Rs. 4

GrAND TOTAL PER MENSEM

Ra. 58,681-8-0 X 12=7,05,178-0-0 approximate annual cost.
N.B.—There is no leave reserve in the Legislative Department.

L128LA

Average pay.
Be. a.p. Rs . p
250 0 O
4000 0 O
8600 0 O
3000 0 O
2,250 0 O
3,000 0 O
1,600 0 O
1,160 0 0
425 0 0
4000 0 O
950 0 0
2,800 0 O
7,800 0 O
9450 0 O
7,700 0 O
130 0 O
1,212 0 O
56,892 0 0 56,892 0 ©
150 0 O
2715 0 O
110 0 O
58 8 0
638 0 O
1,231 8 0 1231 8 ¢
480 0 O
28 0 O
30 00
10 0 0
5568 0 O 558 0 O
58,681 8 0
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9.—Statement showing the approzimate cost of the new Office.

Establishment. Average pay.
Rs. a.p Rs.,
P.L.A. .. .. . .. 4,000 0 O
1 Secretary .. .. .. 3000 0 O
1 Deputy Secretary . . L7150 0 0
1 Assistant Secretary . .. 1125 0 0 (1,000—50—1,250)
1 Marsha .. .. .. 250 0 O
9 Reporters .. . .. 5400 0 0 (450—25—750)
2 Superintendents .. .. 1,400 0 O (600—40—800)
13 Assistants . .. .. 4,650 0 0 (200—15—500)
28 Clerks . . .. 6,300 0 0 (100—8—300)
1 P. A toP. L A, . .. 437 8 0 )
J\(1'75—12;—375—15—
1 Stenographer .. .. 337 8 0 450—25—500)
Leave Reserve—2 Assmta.nts a.nd 4 Clerka .. 1,600 O
30,150 0 0x12=3,61,800(Annual
approximate cost).
Menial Establishment.
3 Record Sorters at Rs. 20—1—40 .. .. 9 0 0 (20—1—40)
6 Daftries at Rs. 15—1—35 .. .. 150 0 0 (16—1—35)
2 Jemadars at Rs. 25—1—30 .. .. 55 0 0 (25—1—30)
1 Daffadar .. . .. .. 19 8 0 (17—1—22)
40 peons at Rs. 15-9-0 each .. .. 622 8 0 (14—1—-16)

937 0 0x12=11,244  (Annual
cost of menial establish-
ment).

2 Farashes at Rs. 14 each .. .. .. 28 0 0
2 Bweepers at Rs. 10 each .. .. .. 20 0 0
1 Bhistee at Rs. 6 .. .. .. 6 0 0
54 0 0x12=648 (Annual cost).
GRraND ToraL .. .. 3,73,692 (Approximate annual cost).

3.—8tatement showing the Budget estimate, annual expenditure and saving under the head

Legislative Bodies.
Budget | Actuals | Annual | Average

Year. estimate. | for the saving. |saving for

year. one year.
192223 . . . . . .| 8,28,300 | 7,566,079 72,221

1923-24 . . . . . . 9,22,000 | 6,49,798 | 2,72,202 | 1,33,809
1924-25 . . . . . .| 7,92,300 | 7,22,852 69,448
1925-26 . . . . . .| 745,992 | 6,24,627 | 1,21,365
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APPENDIX C TO THE DESPATCH.
Statement ** A " showing the comparative strength of the officers of the present Legislative Depart.
ment and of the proposed Assembly Office and the additional cost involved

bly
De.

between col-

umns 4 and 6 and column

Designation of posts. Remarks.

oftaff which Legialative De.
partment will continuc|

Average annual cost in-

E <~ volved.

ernment for Assem

lative Department.
y’s
bly 3
Revised proposals of Gov
= staff.

roPresent staff of the Legis-

1

(LEGISLATIVE i
DFPARTMENT.)
Secretary .. . .. 1
Joint Secretary an i
Draftsman. '
Additional Joint
Secretary. :
Deputy Secretary |
Assistant Secretaries |
(AssEMRLY OFFICE.) !
Beoretary (2,600—75— .. 1 1 o + 84,500

2,

—1 36,000

[ R Ry )

3,250).
Deputy Becretary .. 1 1 +1 + 21,000
(1,500—80—2,000).
"Assistant Secretary 1 1 +1 + 13,500
(1,000—50—1,250).

Net increase

; .. , . 33.000

i

Statement « B" showing the comparalive s'vength of the mindsterial staff of th: Legislative Depar
ment and cof the proposed Assembly Office and the additional cost snvolved,

: I
1 L ™) 'z, \ : (-}
) <L é-; T :§.§ ‘g
S, |ea ° 5 88 §
Py '5§ aj 88 feo °
8 |30 |3 .§§§'i IS
Dasignation of posts. | 5 52 g_§ et 8 | : 8 "63
98 o2l E. B8 ‘Hea §5% narks.
% $H3 g &Rz -g -
HEREH I Pl i 28 3;3
LENE LARNLE 358 igS% | ¢
| i Ras.
Superintendents .. 8 2 ] 3 1 8,400
Con.ncilReporten 13 9 9 5 ! 1 7,200
Assistants and Clerks *61 46 41 38 18 54,000
Btenan, ers .. 3 2 2 2 ! 1 4,080
Travslatorst .. ] l 1 1 1
Total 82 1 60 55 48 ’ 21 13,650

* Excluding one Assistant’s post held in abeyance.

1 If the translators of the Legialative Department instead of staying throughout the year
at Dolhi are takem #o Simla there will be no need of a separate establishment of Tramslators
for the Assembly office.

L128LA . x2
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Statement «C " showing comparative sirength of the menial staff of the Legislats
sve Department
and of the proposed Assembly Office and the additional cosi savolved. Pe

3 £
E_g .£= . g
i g 4 .§9 *E| % 5
JR— - Ej Remarks.
Ll SE g- a8 £ g g a
3 |42 | & (288 % 3
ey g_%' B % ® § §
g | 2% | ¥ .} £ £
z § 3 5 35 = 7] 7]
&~ @ 2] =
Rs.
. 1) (1) (1) (2)
Daftri d Record 1
A rt::n 6 9 9 9 2 660
Jamadars .. 4 2 2 3 1 330
. 3) (4) (4) (5) (6)
Py Daffadars and 81
'sonS, " ars 43 43 55 17 3,018
& (7)
'weepers 4 2 2 3 1 120
-~ S) 8
_Bhisties ( 2 1 1 ( )2 1 72
Total 4,200

(1) Of these 3 will be Record Sorters.
(2) One of theee will be a Record Sorter.

(3) Of these 44 are permanent including three Dafadars and 37 tem})an . Except
during seesion perioris about 32 temporary peons only are employed.

(4) Including 2 dafadars—out of these 23 will be permanent and 20 temporary.
(5) Including 2 dafadars—out of these 30 will be permanent and 25 temporary.
(%) Including 1 dafadar—out of these 9 will be permanent and 8 temporary.

(7) Three on Rs. 10 and one on Re. 4 (for Delhi).
(8) One on Ra. 6 and 6ne on Ra. 4 (for Delhi). The latter is ouly for summer months.

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL.

The Honourable Mr. A. C. McWatters (Member for Industries and
Labour) : Sir, I beg to move for leave to introduce a Bill further to amend
the Indian Patents and Designs Act, 1911, for certain purposes.

. This Bill, Sir, is an attempt at a comprehensive revision of our patents
.law. The Indian Patents Act of 1911 is based substantially on the corres-
-ponding British Act of 1907.. The British Act was revised in 1919, and
since then a British Empire Patentg Conference was held in 1922. . We have
brougght both these into consideration in framing our present Bill:
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The Bill is naturally one which is of considerable importance to the
public and the commercial community, and if my motion is accepted, I
propose to move on a later date for its circulation. The Bill contains a
large number of details and I have added a very full statement of Objects
and Reasons to make it elear to the House.

Sir, I move.
The motion was adopted.
The Honourable Mr. A. C. McWatters : I introduce the Bill.

THE INDIAN TRADE UNIONS (AMENDMENT) BILL.

The Honourable Mr. A. C. McWatters (Member for Industries and
Labour) : 8ir, I beg to move that the Bill to amend the Indian Trade Unions
‘Act, 1926, for a certain purpose, be taken into consideration.

Sir, as I explained at an earlier stage, the object of this Bill is merely
to remove certain obseurities which have erept into section 11 of the Indian
Trade Unions Aet, 1926. The two substantive alterations which we pro-
pose to make are first to make it clear that the court of appeal from the
order of the Registrar shall be the court situated at the place where the
headquarters of the trade union is situated, and secondly we propose to
make it clear that there shall in all cases be one appeal to the High Court.
From the original debate on the Trade Unions Aect, it was perfectly evident
that those were the two propositions which the House desired to have in
the Act, but owing to slight defects in drafting and owing to the acceptance
of an amendment while the Bill was under diseussion the intention of the
House was not made absolutely clear. The Bombay High Court have sug-
gested to us that we should make these amendments.

Sir, I move.

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, while we con-
sider the motion made by the Honourable Member, I want to make a few
remarks as to the position of the Registrars of Trade Unions. From the
Trade Unions Aet, it is quite clear and from the present Bill also it is quite
clear that the Registrars of Trade Unions are judicial officers. But, Sir,
on account of certain things which have come to my notice a doubt has been
created in my mind whether the Registrars are treated by Government
Jjudicial officers and whether the Registrars consider themselves judiei
officers. 1 want, Sir, the Government of India to make this point quité
tlear, when we are discussing this Bill. The instances which led me to be-
lieve that the Registrars are not judicial officers and that they do not regard
themselves as judicial officers are these. I find that the Registrars are un-
willing to register trade unions of Government employees. According to
the Trade Union Aet, I think there cannot be any objection to the registra-
tion of associations of Government employees. I also learn that the Gov-
ernment of India is putting pressure either upon the Registrars or upon
thel_r employees or their organisations that these organisations should not be
registered. I want to have some definite information from the Government
of India on thig point, namely, whether they have issued any instruetions
to the Registrars that these trade unions of Government employees should
not be reE'stered, or whether they are putting any pressure upon their em-
ployees themselves not to register their unions. If this is so, it is in con-
travention of the provisions of the Trade Unions Act. .If the. Registr,
are judicial officers, I feel that either of these courses is a had one. ﬂﬁ
_the Registrars are judicial officers and the Government of India have issued
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instruetions to them not to register trade unions, then certainly the Gov-
ernment of India have done a wrong thing in issuing instruetions to judicial
ofticers. Secondly while the Trades Union Act provides for registration
and also for an appeal. if tie Government of India puts pressure upon the
organisations of its employees, this also, 1 feel. is a wrong thing
done by the Government. Moreover, Sir, another instance which
has come to my notice is this. Reecently the Registrar of Trade
Unions in Bombay called an ofticer of the Bombay Textile
Labour Union and wanted to discuss with him certain matters regarding
the position of the Union formed at Sholapur. If the Registrar of the
Trade Unions is a judicial ofticer. 1 teel. Sir. that he has no right informally
to call any officer of a trade union and diseuss with him certain matters
regarding a trade union. Untortunately. several Local Governments have
appointed persons who are doing some exeeutive work as Registrars of Trade
Unions. For instance, the Dombay Registrar of Trade Unions is the
Director of the Labour Bureau. 1If we complain that the Registrar of Trade
Unions had no business to call an officer of a trade union to have a talk
with him, it is possible for him to say that he called him mnot in the
capacity of a Registrar of Trade Unions, but in the ecapacity of
Director of the Labour Bureau. I therefore want to draw the
attention of the Government of India to this faet that it is a per-
nicious practice that they should appoint officers who have got some
other work to do of an executive kind as Registrar of Trade Unions. The
Registrar of Trade Unions is a judicial officer and if you appoint the
Director of Industries or the Director of the Labour Bureau as the Re-
gistrar of Trade Unions, then the Registrar of Trade Unions is likely to
perform his duty in a partial manner. 1 have just narrated an incident
which has created a doubt in our mind as to the impartiality of the officer.
You know, Sir, in gne of my speeches in this House, I mentioned that there
is some trouble about the union at Sholapur. The employers of the workers
in the textile industry at Sholapur raised an objection that they would not
recognise the Sholapur Union inasmuch as it was a branch of the Bombay
Textile Labour Union. Whether it was a pure accident or not, I find that
the District Magistrate takes the same objection. Well, Sir, the District
Magistrate may not have anything to do judicially about the registration
of the trade union, but perhaps he may also be Registrar of Trade Unions in
Bholapur. But I do not know whether this is a fact or not. There is
another accident, it is not only the District Magistrate of Sholapur who
takes this objection to the Sholapur 1nion being a branch of the Bombay
Textile Labour Union, but the Registrar of Trade Unions in Bombay called,
as I have already stated, an officer of the Bombay Textile Labour ('nion and
diseussed the matter with him. I feel in my mind that there is a conspiracy
between the employers in Sholapur and the District Magistrate,

8ir Victor Bassoon (Bombay Millowners’ Association : Indian Com-
merce) : Me.

Mr N. M. Joshi : You are not an employer there. I feel, Sir, that
there is a conspiracy between the employers of Sholapur on the one hand
and the District Magistrate of Sholapur and the Registrar of Trade Unions
in Bombey on the other to see that the Sholapur Umion does not form a
braneh of the Bombay Textile Union. Otherwise, certainly it cannot be a
pure aecident that the employers, the District Magistrate and the Registrar
ot Trade Unions should all say one and the same thing regarding the union
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at Sholapur. All the three raise the same diffieulty in the matter of regis-
tration of the union. 1 am raising this question because 1 feel that the
Registrars of Trade Unions do not yet realise that they are judicial officers.
If they do not realise that they are judicial officers, they will prove to be a
source of danger to the trade union movement in India. I want therefore
a clear statement from the Government of India as to whether these Re-
gistrars of Trade Unions are considered to be judicial officers and if they
are judicial officers whether it is right for a department of the Government
of India to issue instructions to them and whether in fact any instructions
were issued to them or not. Thirdly, whether it is a right policy for the
Government of India or Local Governments to appoint such persons as Re-
gistrars as they do some other executive work as regards industries or as
regards labour welfare work. T hope, Sir, the Government of India will
give me information on these points before I agree to vote for the considera-
tion of this Bill.

Mr O. Duraiswamy Aiyangar (Madras ceded districts and Chittoor :
Non-Muhammadan Rural) : Sir, I do not rise to oppose the motion, but
I wish to have certain doubts cleared. I do not pretend for a moment that
I am in touch with the activities of these trade unions or with the grievances
against Trade Union Registrars and do not know whether they get justice
or not. But I do want to point out to this House that while this Bill pro-
fesses to clarify the doubts that at present exist in section 11 of the Act
of 1926, this Bill, on the other hand, promotes some more doubts. It seems
to me that so far as the fixing of the forum is concerned, the object is well
achieved by making it cleal"‘fht the jurisdiction is of the Judge within whose
local area the h#sdquartefs 6f the trade union is located. But so far as
No. 2 is concerndd, the Stdtement of Objects and Reasons does not indicate
clearly what Judge may be appointed to hear appeals in Phestdency Towns
and in Rangoon. The amendment ig designed to make it ¢léar that in wach
areas the appeal lies to the High Qourt and there is no second appeal. in
a so-called innocuous motion like this I really believe the trade unions are
being deprived of a certain right which they at present enjoy. In Presi-
dency Towns and in Rangoon under the old section 11 it was competent for
the Local Government to appoint a Judge of the grade of a City Civil
Court Judge as the officer who must first entertain the appeal, and on any
decision passed by him there would be a second appeal to the High Court.
But now, as it is, the trade union is deprived of the right of two appeals
and given one appeal under the provisions of this Bill. Tt may so hap-
pen under this provision it may really be entrusted to a single Judge of the
High Court sitting on the Original Side to dispose of the appeal of a trade
union whose registration has been refused. But we find under the existing
provision that a Judge of the grade of City Court may be appointed
ag the court to hear the first appeal. The party will have not only the
benefit of a first appeal but, in the event of his not having his grievance
redressed by the first Judge, he will have the opportunity of having the
matter judged by two other Judges on the Appellate Side. Therefore while
this Bill pretends to be very innocuous, it really deprives the party of a
:ggsstantial right which at present exists under section 11 of the old Act of
Now I may also point out anether doubt which I feel with reference
to the drafting of the present Bill. In sub-clause (3) of clause 11 what you
Tl % that-for the purpesss of wn‘sppant under-swbrasgtion (1) an appellate
oourt gall, 5o Tar samny he, tollow tia same Dracodure and hive the same
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powers as it follows and has when trying a suit under the Code of Civil
Procedure, 1908. I take it by *‘ for the purpose of an appeal under sub-
section (1) '’ is probably meant ‘‘ In the disposal of any appeal enter-
tained under clause (1) . But what follows ¥ The court has all the
powers which an original court trying an original suit is entrusted with.
That is, I take it, it has all the powers of getting an answer, framing issues,
receiving ewdence, and then dispesing of it. I dare say, that is a valuable
provision, but when we come to sub-clause (4) of clause 11 we find :

‘¢ In the cvent of the dismissal of an appeal by any court appointed under elause (b)
of sub-section (1), the person aggrieved shall have a right of appeal to the High

and the High Court shall, for the purpose of such an appeal, have all the powers of
an appellate Court under sections (2) and (3) '/,

which means that even in the second appeal provided for in the High Court,
the High Court shall.receive all evidence and shall adopt the same proce-
dure as is followed in the trial of suits, so that both in the first appeal
as well as in the second appeal the proceedings will be in the nature of a
trial by the original side. If that is the meaning intended, I do not for
one moment doubt that trade unions are given a substantial advantage under
sub-clause (4) of both courts hearing the evidence—that is what it means.
when it says ‘‘ shall have all the powers '’ given under sub-clause (3) also.
Baut if it is not intended by the Government and still the clause is left like
that, I am afraid the High Court to which the party goes will say ‘‘ It is
in the nature of a second appeal and we will eonsider only a question of law
and nothing else.’” That is why I wish the Government would make it per-
fectly clear whether in the second appeal provided for under sub-clause (4)
the High Court will adopt the procedure followed in the trial of a suit, or
that they will only hear the matter on the evidence recorded by the first
appellate court. Their Lordships of the High Court are shy of going into
even important questions of fact and eonfine themselves to mere questions
of law. It used to be humorously said that when a lawyer said, ‘‘ In fact
the law is so and so '’ a Judge said ‘‘ This is a second appeal ; don’t use
the word fact !’ In face of such a construction by the High Court Judges
the parties would again have to come to this Assembly for clarifying these
doubts also. Therefore I do wish that the Government will make it perfect-
ly clear what powers in the second appeal are given to the appellate court.
Tn the Statement of Objects and Reasons it is said that opportunity has been
taken to define clearly the powers of the High Court in the second appeal,

but as I read sub-clause (4) I do not find it like that. Therefore it is I wish
to ask the Honourable Member as to what exactly he means by saying that
the appellate court, the High Court in the second appeal, shall have the
same powers as under sub-clauses (2) and (3) of this Bill. I may also
suggest to the Honourable Member that in providing for costs under sub-
clause (4) he may provide that the eosts of both the first and second appeals
may be granted by the second appellate court.

With these observations, Sir, I leave it to the House to say, or such
Honourable Members as are interested in trade unions to say, whether it

should be passed as it is on the floor of the House or that it should go through
a Select Committee.

(At this stage Mr. Premde‘tlt vaeated the C]nn' whwh -Was, tﬂken ,b!
Lala Lajpat Rai, one -of the Panel of Chairmen.) .

s PR A )
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The Honourable Mr. A. O, McWatters : Sir, with regard to the re-
marks made by my Honourable friend, Mr. Joshi, about the position of the
Registrar, 1 am not a legal Pandit myself, but the duties of the Registrar
are those laid down in the Indian ‘I'rade Unions Act and I leave it to the
legal members of the House to decide whether it makes him a judicial officer
or an executive officer. The main point which Mr. Joshi desired to make
was that Government were bringing undue influence to bear on Registrars,
particularly with regard to registration of unions of Government servants.
It the Honourable Member had wished for information on that point, I
think he might very well have put down a question for answer by my
Honourable colleague the Home Member and he would have got a complete
answer to it. The exact facts are not within my knowledge but I know
there are certain difficulties in bringing the registration of Government ser-
vants of different classes within the T'rade Unions Act in consequence of
their position as Government servants under the Government Servants Con-
duct Rules, and those questions are being explored at the present moment.
As the Honourable Member knows, there are unions of Government sefvants
of all classes, some clerical and other workers ; and the whole question wants
thrashing out. I may inform the Honourable Member that the question is
under consideration at the present moment. I do not think he was at all
fair in bringing accusations of partiality against Registrars, and I think
that they are, so far as I know, acting extremely fairly in their relations
towards trades unions.

Now, Sir, with regard to the legal point raised' by my Honourable
friend, Mr. Duraiswamy Aiyangar, there again I think it would have helped
us if the Honourable Member had been kind enough to put down some
amendments on the paper and we could then have considered the points
carefully. The first point was that there should be a second appeal within
the Presidency Towns. All I can say to that is that during the original
debate it was made perfectly clear by my Honourablé friend, Mr. Jinnah,
that he did not want a second appeal in the Presidency Towns. What he
did want was that the High Court should at least once be able to take cog-
nisance of these cases, and it was in order to give effect to what we believed
to be the desire of the House that we drafted the Bill in this way. With re-
gard to the second point I am afraid I do not see the Honourable Member’s
difficulty. As the Bill is drafted, it seems to me that full powers are given
to the High Court in appeal just as much as to the original appellate court,
and I see no reason to suppose that the High Court Judges will take a more
limited view of their powers in appeal, but if the Honourable Member wishes
1o move an amendment we shall consider it.

. Mr. C. Duraiswamy Aiyangar : I am satisfied, Sir, with the answer
given by the Honourable Member. That is really what I want, thdt the
power of the High Court should not be limited even in second appeal but
should be extensive. '

Mr. Chairman (Lala Lajpat Rai) : The question is :
‘¢ That the Bill to amend the Indian Trade Unions Act, 1926, for a certain purpose,
he taken into comsideration.’’

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
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The Honourable Mr. A. C. McWatters : Sir, I move that the Bill be
passed.

Mr. 8. Srinivasa Iyengar (Madras City : Non-Muhammadan Urban) :
Sir, I only want to remove a misconception which has arisen in the course
of the debate. A second appeal will depend upon the Letters Patent as
now amended and the rules framed by the High Court. If the appeal
is made to a single Judge of the High Court from the Registrar’s order,
then there may be an appeal under the Letters Patent to two Judges,
whatever the Assembly may have said or whatever is supposed to be
implied in this Bill. There will be a second appeal to two Judges if the
first appeal is made to a single Judge of the High Court. But if under
the rules of the High Court the appeal from the Registrar’s decision is
heard by two Judges of the High Court, why, then, there will not be any
further appeal.

Mr. N. M. Joshi : May I also say a few words, Sir ¢ The Honourable
Mr. McWatters stated that it was not of importance to decide whether
the Registrar is a judicial officer or an executive officer. I feel, Sir, that
it is necessary to decide it because I think it is on account of misunder-
standing in the minds of the Registrars that they are judicial officers and
not executive officers, that incidents like those which I have mentioned
just now, oceurred. The Registrar, if he realises that he is a judieial
officer, will call a man judicially if he wants to give certain decisions.
But at present I find that the Registrar sends for him as if he was the
Collector or some kind of executive officer, and it is not r(ifht that a
judicial officer should act in such an unjudicial manner. The difficulty is
this, Sir... The Registrars not realising that they are judicial officers take
upon themselves the duties of Inspectors of trade unions. As a matter
of fact there is no provision for Inspectors of trade unions in our legis-
lation at all. Registrars are merely Registrars and their duty is to receive
certain returns ; if they find that the returns are not written in the
proper manner they may send them back and get them made in a proper
manner ; but beyond that the Registrar of Trade Unions has no power
or authority. Unfortunately these Registrars consider that they have
got large powers. I therefore want the Government of India to let the
Registrars know clearly that they are merely Registrars and not Inspec-
tors ; it is necessary that they should know that they are judicial officers
and not executive officers.

The Honourable Mr. A. C. McWatters : Sir, I do not propose at this
stage of the Bill to enter into any disquisition as to the eharacteristics
and qualities of Registrars. As I have said I am not a legal Pandit and
the matter must be decided by the Courts which have to interpret the
Act. With regard to the point made by Mr. Srinivasa Iyengar, I gather
from him—and 1 have no doubt whatever that he is right—that if the High
Court so decides by its rules a second appeal will lie in the Presidency
Towns. All 1 can say is that I have no objection and I am sure that
Mr. Duraiswamy Aiyangar will be extremely pleased.

Mr. Chairman (Lala Lajpat Rai) : The question is :

A2 . 3 - . s
be 'Bha’t’themlltoaendthohmende UVnions Axct, 1926, fer & certain purp,on‘,

The motion was adopted.
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Mr. J. A. 8hillidy (Home Department : Nominated Official) : Sir, I
move that the Bill further to amend the Indian Succession Act, 1925,
for a certain purpose, be taken into consideration.

When I moved for leave to introduce the Bill, I think I said all that
was to be said on this very short Bill, and it will be found fully explained
in the Statement of Objects and Reasons. The intention of the Bill is
to give sure effect to what was the intention of the Government and of
the Legislature at the time of amending the Indian Succession Aect in
1926. I do not think there is anything more to say and I hope the House
will accept the Bill.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was aded to the Bill.

The Title and Preamble were added to the Bill.

Mr. J. A. 8hillidy : Sir, I move that the Bill be passed. 1

The motion was adopted.

THE REPEALING AND AMENDING BILL.

Mr. L. Graham (Secretary, Legislative Department) : Bir, I mo¥e
that the Bill to amend certain enactments and to repeal certain other

enactments, be taken into consideration.
(At this stage Lala Lajpat Rai vacated the Chair which was resnmed
by Mr. President.)

I do not propose to weary the House with any attempt to enter into
the details of this lemlatlon I must confess, Sir, that there is no principle
in this Bill at all. It is merely an attempt to bring our Statute-book
up to date by making certain alterations of 'a formal nature. The State-
ment of ObJects and Reasons sets out more clearly than I can the actual
ret‘;isolns for the amendments, so I propose to trouble the House no further
and I move.

The motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Schedule was added to the Bill.

Mr. L. Graham : Sir, I move that the Bill be passed.
The motion was adopted.

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable 8ir dra Nath Mitrs (Finance Meniber) :
Bir, I move that the Bilt to amend the Indian Income-tax Act,
!222 for a certain purpose, be taken into consideration.

{ 47 )
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Sir, sub-section (3) of section 5 of the Indian Income-tax Act runs
as follows : -

¢« There shall be a Commissioner of Income-tax for each Province who shall be
appointed by the Governor Genmeral in Council after consideration of any recom-
merdation made by the Local Government in this behalf.’”

Sir, this short and simple Bill before the House proposes to omit
the words ‘¢ after consideration of any recommendation made by the Local
Government in this behalf >’ from this particular sub-section. The reason
for this omission arises from the fact that the administration of the Act
has been taken over now by the Government of India.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, in a way I
welecome this small measure which the Honourable the Finance Member
has just moved. But it is not a small measure. As the matter stands
at present, there is a great amount of scandal, and one has to see whether
the standard of morality that at present prevails in the Income-tax
Department when these appointments are made through the recommenda-
tions of the Local Governments, will not be improved when the adminis-
tration of the Income-tax Aect is taken over entirely by the Government
of India. We have also to consider another point, and that is, whether
the standard of manners of Income-tax Officers will not be improved by
dhe new step that will be taken under this head.

Regarding the standard of morality of Income-tax Officers in my
Province, Sir, there have been grave scandals and they are the subjeet
of agitation in the Press both in my provinee as well as in Bengal. It
has been the practice with the Government of India to recruit efficers
from the Local Government who at times know too mueh and who at
times try to take measures that are not conducive to the good adminis-
tration of the Incomeé-tax Department, and that often. harasses the
people of the provinece. I will just refer to one  case, the well-known
Darbhanga case, which was the subject of a judicial inquiry’ before the
eourts. I do not know what happened to it later. But I will read to
the House a short extract about this case from the Searchlight, the pro-
vincial paper of Bihar and Orissa. This is what that paper wrote in
their issue of 10th April, 1927 : )

‘“ On Saturday the 2nd instant, before the Subordinate Judge at Darbhanga, a
stit, on behalf of Maharajadhiraj of Darbhauga, was filed by Mr. Pugh, appearing with
Mr. Jayswal and Mr. Manoharlal, against (1) Mr. W. Johnston, I.C.8., Commissioner of
Ineome-tax, (2) Mr. Haridas Chatterjee, Assistant Commissioner of Inceme-tax and
(3) Babu Mohan Prasad Chaudhry, Income-tax Officer, Darbhanga, to restrain the de-
fendants from realising an alleged illegal levy of 8 lakhs said to be ineome-tax and
super-tax and 4 lakhs penalty for non-payment of the above taxes within the 30th March
1927. The plaint alieges that #Ahis tar of 8 lakhs was levied maliciously .and Without
jurisdiction in respect of the income for 1925-26.’°

Then, 8ir, I find in the Searchlight of the 2nd December, 1927, a
reference has again bgen made to this case :

¢¢ Bir Sultan Ahmed, hﬁpearing for the defendants, urged that he limited his

petition to- the trial of the two-issues enly, the first of couyt fees apd the o@f")f the
incompetericy of the suit Yor want of notice tnder Bectivh 80- of ‘the Ciglc Pracedure

Mr. Jayswal opposed the pxeeemea] trial of my particular insue exee})t that on’edurt-
fees. He urged that the main defendant: {the Assistant Commissioner of Income-tax)
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was trying to avoid an inquiry about the allegations ¢f his endeavours to exact money.
He on behalf of the Maharaja made a written offcr in court that if the Governmnet
would proceed under the Public Servants Conduct Act with a trial in the eourt on the
said issnc the case would be given up. The Subordinate Judge, Mr. J. N. Ghose, has
now gm,n his judgment declining to hear any preliminary issue except that of eourt
fees.’

Now, Sir, the Maharaja of Darbhanga is a well-known man in financial
circles, and if he likes he can upset the Caleutta and Bombay share
markets at any time. I find that the Maharaja Sahib was assessed to
income-tax as follows :

In 1920-21, he was assessed under 4 lakhs.
In 1921-22, he was assessed under 4 lakhs.
In 1922-23, he was assessed about 13 lakhs.
In 1923-24, he was assessed about 11 lakhs.
In 1924-25, he was assessed about 18 lakhs.

But somehow in 1925-26 the Maharaja of Darbhanga’s income was
reduced to mil and no income-tax was assessed in his case ! There
was a huge uproar. Thereafter, the next year, there was a levy of 8
lakhs income-tax with four lakhs of rupees as penalty for the year
1925-26 and this assessment was done by the same Assistant Commis-
sioner of Income-tax who had assessed nil a year ago. This is scandalous !

Sll‘ last session, I think, in Delhi I raised a point of information in
‘this connection with another Bill to amend the Income-tax Act, and I
believe my friend Mr. Gaya Prasad Singh also wanted to refer to it, but
the Government of India then told us that the case was sub-judice and
that we could not go into the matter. But I think that the case is not
sub judice and the case has been circulated privatelz But I am referring
to this particular instance to show that officers of the provincial serviee
and even of the Indian Civil Service, who know too well the people, go
.out of their way to maliciously harass the people.

My second point is that the standard of good manners will have to
be improved by officers thus recruited. Everybody here who has know-
ledge of collection of income-tax will admit that there are at times grave
harassment to the assessees : at times the Income-tax Officers deal with
them very unfairly and very rudely and almost imitate the habits and
customs of police officers. I do hope therefore that when the centralisa-
tion is complete and in the departmental cxaminations after the reeruit-
ment of these officers, the test of good manners will be one of the most
important test by which officers are to be promoted to a higher grade.

Sir, with your permission I will read one or two lines from the same
paper, the Nearchlight, once again—from an issue dated Sunday, the 14th
August, 1927. It happened that our old friend Mr. Tottenham visited
my province. His attention was particularly drawn to the scandalous
bad treatment that the Income-tax officials mete out to the gentry in my
provinee :

‘¢ Not unoften some Income-tax officers in the provmee have been acomsed of
‘meeting out discourteous treatment to the tax-payers;...... !

.and so on, and the paper complains that they are net received with
ordlnary counrtesy but are treated very badly. The paper further men-
tions here that the Commissioner of Ineome-tax they Weve fri-Bihar and
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Orissa likes to stay in the comparatively hilly climate of Ranchi rather
than at Patna which is the capital of the province, and the people who
wish to appeal to him have to spend a lot of money to go out of their way
to Ranchi. I do not know if Mr. Tottenham inquired into this when he
was in Bihar and Orissa. I will just refer to another passage written
specially for Mr. Tottenham’s benefit :

‘* Not vnoften complaints of ill-treatment by individual officers and consequent
heavy assessments come to our notice.’’

Sir, it is not the complaint of the province of Bihar and Orissa
alone. This is the complaint of every province in India. If the junior
Income-tax officer finds that any assessee takes it into his head to complain
against him he harasses him by increasing his assessment. This kind of
vindictive spirit ought not to be practised by the Income-tax Officers.
They should be of a judicial frame of mind and not like the harassing
police officers or C. I. Ds. Sir, I do not know whether Mr. Tottenham
inquired about it when he visited my province last year and whether he
tried to better the condition there so that the people are not being
harassed there any longer perhaps. I have talked with my friends and
I am sorry to find that in Bombay and Calcutta—and at one time I
spent a good deal of my life in Bombay City and I know a good deal of
Calcutta—in Bombay and Calcutta I know there exist certain rings and
combines who think that they can control the Income-tax Commissioners
and Officers in the different provinces and that they can regulate the
assessment of big capitalists. 1 know this is the practice. Of course
poor people cannot get the help of these gilded combines in which I hear
some very high retired Government officials are concerned who by their
influence in the clubs where they socially associate with the Income-tax
Commissioners and other European Income-tax officers can induce them,
or profess to be in a position to induce them, to reduce the income-tax
assessment. This is common knowledge. I think it may be in the know-
ledge of the Finance Member and when the Honourable the Finance
Member centralises completely the recruitment of Income-tax Officers
I hope he will see that the recruitment is done in such a way that people
of the inferior mentality or people of a vindictive turn of mind are not
taken into the Income-tax Department. That is my first point. My
second point is that income-tax officers should be above a certain standard
of life and certamn stand of morality so that they cannot be induced by
a glass of whisky and soda or other inducements. I do not accuse them
of any bribery, but I have before me this particular instance in Bihar
and Orissa which is of common knowledge to every body. There is an
impression in the minds of people—there is a guess of bribery—that these
golden gangs of influential rings in Bombay and Calcutta influence
high Income-tax officials and income-tax is thereby reduced. This needs
close investigation. I desire to see Government collecting their full
dues. At the same time, I do not like that the Income-tax Department
should be worse than the C. I. D. or the Police Department and be a
source of econtinnous harassment.to the people, and I do hope these
observations of mine will he taken into consideration by the Honourable
the Finance Member and that he will watch the Income-tax Department
and free it from all such scandals.
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Mr. Vidya Bagar Pandya (Madras : Indian Commerce) : Sir, I rise
simply to obtain a piece of information from the Honourable Member.
In the Statement of Objects and Reasons the last sentence runs :

¢t This proposal has reccived the assent of all Loecal Governments ¢xcept one.”’
one. "’

I should Jike to know which is the Local Government that had the moral
courage to differ from the Government of India.

The Honourable 8ir Bhupendra Nath Mitra : Sir, I much regret that
my friend, Mr. B. Das, should have tried to discuss on the floor of this
House a particular case which I understand is still sub judice.

Mr. President : If the Honourable Member had said so at the time,
I should have stopped Mr. Das.

The Honourable 8ir Bhupendra Nath Mitra : I did not know at the
moment that the matter was sub judice. I thought he said definitely that
it was not. But immediately thereafter, I made inquiries and I under-
stand that it is sub judice. When that case is finished, I shall be glad to
answer in this House any questions which my Honourable friend may
desire to make in that connection.

1 am sorry also that my Honourable friend has taken advantage of
the present ocecasion to cast aspersions, and unmerited aspersions, on a
body of public servants. It must be, Sir, the unfortanate lot of every
collector of revenue to find himself at some. stage or other in disfavour
with the people who have to pay the tax, and I submit that my Honour-
able friend would have followed the more desirable course if he had
brought to my notice any specific cases of harassment or ill-treatment or
actions like that, As a matter of fact, he mentioned that certain cases
were brought to the notice of Mr. Loftus Tottenham, the senior Member
of the Central Board of Revenue when the latter visited his provinee
quite recently. If my Honourable friend had waited until Mr. Loftus
Tottenham had returned to headquarters, and put questions to him or to
me, we might have probably settled most of his doubts about grievances,
genuine or imaginary. But I submit, Sir, that it is hardly fair for him
to cast aspersions on a body of public servants on an oceasion like this.
I shall not add anything more on that subject at the present moment. I
have not the slightest doubt that my Honourable friend, when he re-
considers the matter, will admit that my remarks are justified.

Mr. President : The question is :

‘¢ That the Bill further to amend the Indian ITncome-tax Aect, 1922, for a certain
purpose, be taken into consideration.'’

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir Bhupendra Nath Mitra : Sir, I move that the
Bill be passed.

Mr. Gaya Prasad 8ingh (Muzaffarpur cwm Champaran : Non-
Muhammadan) : Sir, just now my Honourable friend Sir Bhupendra
Nath Mitra said that if any irregularity with reference to the department
with which this Bill is concerned is brought to his notice, he will be
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pleased to make inquiry and to find out the truth. Last year I brought
one objectionable circular, which was issued by the Commissioner of
Income-tax of Bihar and Orissa before this House, and Sir Basil Blackett,
instead of meeting my point, tried to evade replying to my question (An
Honourable Member : ‘ And to defend ’’), and to defend the particular
circular which was issued by the Income-tax Commissioner of Bihar and
Orissa. 1n course of that circular, which was alleged to be a confidential
one and not meant for publication,—in the course of that circular, whica
was issued by the Income-tax Commissioner to all his subordinate officers,
it was stated in so many words that in any particular case they must
take a view which is favourable to the department, and leave the
assessee to press for a decision in the High Court if he is so advised. I
am quoting exactly what that circular stated. I asked on what principles
of justice, equity and good conscience can a circular like that be defended.
and my Honourable friend, the then Finance Member, did not reply to
that question. Then this matter was taken up by the Chamber of
Commeree of Bihar and Orissa, and a representation from that Chamber
was addressed to the Central Board of Revenue. In reply the Central
Board of Revenue merely referred to the statement made by Sir Basil
Blackett in this House. I want to know, Sir, specifically the circumstances
under which that objectionable and obnoxious circular was issued, the
justification for issuing it, and whether the Honourable Member, since

he is in a communicative mood, will be pleased to say if the circular has
been withdrawn or not.

Mr. Ram Narayan Singh (Chota Nagpur Division : Non-Muham-
madan) : Sir, my Honourable friend the Finance Member took strong
objection to the remarks of my Honourable friend Mr. B. Das. He sug-
gested that if any incident like the one he referred to was brought to
his notice he would take all possible measures to stop it. At the same
time he regretted that my Honourable friend utilised the opportunity
to pass strong remarks against a body of public servants. My Honour-
able friend Mr. Gaya Prasad Singh has just quoted an instance in which
the Honourable the Finance Member hopelessly failed to take any notice.

Mr. President : Not this Finance Member.
An Honourable Member : The Finance Department.

Mr. Ram Narayan 8ingh : It may be the present temporary Finance
Member or the permanent Finance Member, but on the whole it is the
Finance Member. I may say in this respeet, Sir, that this Government
is so hopelessly rotten......

Mr. President : Order, order.

Mr. Ram Narayan 8ingh : Sir, I am prepared to say that we should
take every possible opportunity to say anything and everything about
this Government in this House.

Mr. President : Order, order.

A Mr. Ram Narayan Singh : However, Sir, I say that whenever any-
thing is brought to their notice, they should take every possible care
to satisfy us that the grievance is removed. But they do not. When they
are criticised, they regret the criticism and take strong objection. I think
this is due to their inability, and this they should regret.
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Mr. B. P. Naidu (Guntur cum Nellore : Non-Muhammadan Rural) :
Sir, 1 hope I may be permitted to say a few words with reference to the
remarks made by my Honourable friend Mr. B. Das. The complaint made
by him with regard to bad manners is not confined only to his province
but extends even to my province. There was recently a conference of
income-tax assessees and they have made a list of their grievances. I
regret that I have not got the list with me now, but cne of the grievances
is this lack of good manners on the part of income-tax officials. I should
like to know under what circumstances the Government of India are
attempting to make this change now. The Statement of Objects and
Reasons says :

‘‘ The taking over by the Government nf India of the administration of the Aet
is far advanced.’’

I do not understand what that means. It may be that they want to have
a comprehensive and eentralised service, but I do mnot think that that
necessity would justify the taking of the whole of the serviece out.of the
purview of Local Governments altogether. With these remarks, Sir, I
should like to suggzest that the change is not altogether well-advised.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan Rural) ;
Sir, I have no intention of taking part in this debate......

Mr. C. Duraiswamy Aiyangar (Madras ceded Distriet and Chittoor :
Non-Muhammadan Rural) : Then keep quiet.

Mr. Amar Nath Dutt : I whole-heartedly approve of.the prineiple of
this Bill and I would have been glad if the Finance Member had gone
further than the formation of an all-India ‘cadre of Commissioners of
Income-tax and created an all-India service of Income-tax Officers. Be
that as it may, my reason for rising on this oceasion is the chastisement
‘which has been dealt to my Honourable friend Mr. B. Das for his protest
about the honesty of the Income-tax Officers. Sir, my Honourable friend
Mr. Gaya Prasad Singh has already pointed out the existence of mischievous
circulars and we do not know whether they have been withdrawn yet or
not. I may point out to the Honourable the Finance Member that about
four or five years ago I introduced a Bill in order to give some relief to
the holders of Government promissory notes, some relief in the shape of
income-tax not being deducted at the maximum rate but at the rate at
which the assessee is ordinarily assessed, and though that Bill is being
brought in year after year, as is the fate of all non-official Bills, we hardly
get any chance. At one time I remember that the Honourable Mr. Lloyd
was pleased to have a conference with me and he requested me to with-
draw that Bill in view of a certain circular which he said was promulgated
and which enabled Income-tax Officers to grant anticipatory certificates.
Sir, I shall only place before this House an instance how his circular is
acted upon. I myself asked for an anticipatory certificate. It was said
that my income was liable to fluctuation and I must be assessed at the
maximum rate althoungh my income is certainly not Rs. 50,000 a year.
This is the way in which anticipatory certificates are refused.

There is one other fact which I wish to bring to the notice of the
Honourable Member-—probably he is not aware of it, having been the
whole of his life in Government service—that at times even poor men
whose income is not even Rs. 1,000 a year are assessed to income-tax in
order to swell the income-tax returns. You. will find that every year the

L128LA »



954 LEGISLATIVE ASSEMBLY, [17TH SEPT. 1928.

¥
[Mr. Amar Nath Dutt.]

income-tax that is realised from a particular province is increasing.
This is certainly not due to the prosperity of the country. All these
facts I bring to the notice of the Honourable the Finance Member in
order that he may take the necessary steps to constitute an all-India
service where there would be, I say advisedly, less corruption and less
harassment.

Pandit Thakur Das Bhargava (Ambala Division : Non-Muham-
madan) : I also did not wish to take part in this debate so far as this
particular Bill was concerned, but seeing that the debate has become rather
broad-bottomed, I also wish to say something on the subject. Last Session
I brought to the notice of the Honourable the Finance Member that his
Income-tax Officers are always obsessed with the desire of increasing in-
come-tax returns. I also brought to his notice that they exercise the
discretion vested in them under section 23 of the Act arbitrarily. The
burden of proof of the fact that a person has got a particular income is,
according to law, on the Income-tax Officer, but in practice you will find that
those persons who do not file any returns are penalised arbitrarily. In my
own province I have known of cases where the Income-tax Officers have
without rhyme or reason doubled the amount of the income-tax on account
of the assessee not furnishing the return. Moreover, there are various other
ways by which the Income-tax Officers harass the public. The Income-tax
Department, as is well known, is very unsympathetic towards the people,
and if any complaint is made the same stereotyped reply is given by every
Finance Member, be he Euxopean or Indian, that as a tax collector he is
bound to be unsympathetic. If that is the reply to every sort of eriticism,
whether well-grounded or not, I think there is an end of the matter. So
far as the uniformity of taxation is concerned, I brought to the notice of
the Honourable the Finance Member that the administration of the income-
tax is very harsh towards undivided Hindu families. It was admitted by
the Finance Member at the time, that as a matter of fact the provisions
of the Income-tax Act were harsh on undivided Hindu families and the
uniformity of taxation was not to be found there. Rs. 20 to 25 lakhs more
are brought to the Exchequer by this harshness and by this inequity
towards undivided Hindu families, and as a consequence the Income-tax
Department has not seen its way to secure uniformity of treatment for
undivided Hindu families. It is very unfortunate that a non-official Bill
cannot be piloted through this House very easily. I had a mind to bring
up a non-official Bill in this connection, but in the life of this Assembly I
cannot be successful in getting it passed. May I hope that Government will
take up the matter and bring in a Bill to meet the difficulty of the un-
divided Hindu family ?

Mr. B. Das : Sir, the Honourable the Finance Member will see what
support I have in this House and I need not refute the insinuation which
he suggested at the end of his speech. If I cited the Darbhanga case, I
thought the case was settled.

Mr. Gaya Prasad Singh : My information is that the Darbhanga case
has been settled.

_ . The Honourable Sir Bhupendra Nath Mitra : My information is that
it is still before the courts.

. Mr. Gaya Prasad Singh : Then your information may be more acen-
rate.
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Mr. B. Das : It may have gone back to the courts again.
Mr. President : In any case it is doubtful.

Mr. B. Das : In any case I did it in good faith and with the good inten-
tion of helping the Government in the proper collection of inecome-iax
revenue and incidentally raising the department to a standard of high
efficiency. I did not charge the income-tax officials with that amount of
depravity which the Honourable the Finance Member has read into my
speech. To support my point, I have in hand another cutting from the
same paper, the Searchlight, which shows how Income-Tax Officers un-
necessarily harass the ordinary income-tax payers. It was a case from
Sambalpur which is in Orissa. The report says :

¢ In the application of Ram Pratap Thandu Mull the Commissioner of Income-
tax refused to refer his case to tLe High Court on the ground that the application was
one day too late, being beyond ome month and ouc day after the judgment of the
Assistant Commissioner of Purulia.” Mr. Jayaswal, appearing for the petitioner, com-
plained that there was a tendency on the part of the Commissioner to plead limitation
where no limitation arose. The view of the Commissioner offended against the General
Clauses Act and against common sense and practice that time must be counted from the
day when the order is passed that is communicated to the Assessor and not from the day
when an order is merely signed. The eounsel for the Commissioner admitted that
in view of the General Clauses Act he could not support the deecision of the Commissioner
on the point. Their Lordships (that is, Mr. Justice Ross and Mr. Justice Kulwant
Sahay) decided the point against the Commissioner.’’

Their Lordships also wanted the Commissioner to submit certain further
information in connection with the case. These things are happening
every day, and my duty towards the people of this country impels me to
ventilate the grievances of the public on the floor of this House.

The Honourable the Finance Member suggested that there should be a
certain amount of cordiality between him and this side of the House and
we should talk over thi» w privately. There cannot be any cordiality
between the Treasury Blhe &5 and this side of the House. If the Finance
Member uses his influence‘‘ Y¥th the Treasury Benches and they show on
all occasions that spirit of @urdiality which he wants us to shew on this
occasion, then many of the things which we say on the floor of the House
will be said in their chambers or we may speak to them in the lobbies, but
we find that that atmosphere is entirely lacking in the Government at
present.

The Honourable 8ir Bhupendra Nath Mitra : If the remarks of my
Honourable friend, Mr. Das, like those of my Honourable friend, Mr. Ram
Narayan Singh, were actuated by a general distrust of every Member on
the Treasury Benches, then I have nothing more to say. But I can tell
both of my Honourable friends that when they oust us from these Benches
they will be up against the same difficulty. To carry on the Government
they will have to obtain a certain amount of money by taxation. As T
have already said, no tax-payer is in love with the tax collector. I do
not think I ever used the word ‘‘ unsympathetic ’’ which was mentioned by
my Honourable friend, Mr. Bhargava. We, as the Government, un-
doubtedly desire that there should be the fullest sympathy between the tax
colleqtor and the tax-payer. But, Sir, it is obviously an unnatural state
of things. For when the operation of the former touch the pocket of the
tax-payer, the latter will say that the tax collector is unsympathetie. I
have no personal knowledge of the particular incident to which my friend,
Mr. Gaya Prasad Singh, referred, but judging from his remarks it seems
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to ‘me to be. a somewhat similar .case. The Income-tax Collector, being a
servant of "the State, wants to cellect what according to his lights he is
required to collect under the Act. If the tax-payer thinks that the amount
collected from him is not payable under the provisions of the Act, he has
his right of appeal under the Act. All the same I shall again repeat to
my friend, Mr. B. Das, that if he will give tp his distrust of the Members
of these Benches and will bring before us specific grievances, I for one—
and I am pretty sure that my friends Sir George Rainy and Mr. McWatters
—will always be glad to give him a patient hearing. (An Honourable
Member : ¢ What about the other Members ¢ ’’) Mr. Crerar is not here
and I eannot refer to him at the moment. (An Honourable Member :
‘“ Will you give us an assurance about your successor {’’) I cannot
eommit my successor. (An Honourable Member : ‘‘ You are not sure
of Mr. Crerar !’’) 1 cannot refer to him because he is-not here at

the present moment, but I am sure he will be glad to follow the same pro-
cedure.

Mr. Gaya Prasad 8ingh : But you have not answered my question.

The Honourable Sir Bhupendra Nath Mitra : 1 am not aware of the
specific grievances of Mr. Gaya Prasad Singh. As I understand the posi-
tion, there was some circular which instructed the Income Tax Officers,
that in making assessments they should pay more regard to the interests
of the department which, as I understand it, are the same as the interests of
the State, than to those of the assessee. 1f that is so, if my presumption is
correct, I think that should be the natural tendency of the department.
The Income-tax Collectors are there to collect as much money as they can
for the State, consistently with the provisions of the Income-tax Act.
If there is any assessee who feels himself aggrieved by that assessment,

the Act itself provides him with the machinery for contesting the assess-
ment of the Income-tax Officer.

Mr. Gaya Prasad Singh : Sir Basil Blackett disapproved of this
notification on the floor of this House. In view/of his disapproval, has that
circular been withdrawn ?

The Honourable 8ir Bhupendra Nath Mitra: I don’t know. If
Mr. Gaya Prasad Singh had spoken to me about the matter before this
debate, or asked a question, I would certainly have been able to give him
an answer. 1 submit, further, that these are questions which might more
appropriately be discussed when this House is voting the money for the
¥necome-tax Department, and not on a small Bill like this. '

If T understood my friends Mr. B. Das and Mr. Amar Nath Dutt cor-
rectly, they all welecome the Bill as it will have the effect of improving the
efficiency of the Income-tax administration. Apparently my friend,
Mr. Naidu, on the other hand, holds a somewhat different view. So far as
we are concerned, the action we are taking is not being taken with refer-
ence to the particular point raised by Mr. B. Das, though I should be very
Lappy if it has that effect ; but we are taking it for quite a different reason
which is clearly brought out in the Statement of Objects and Reasons,

Mr. President : The question is -

¢4 That the Bill further to amend. the Indian Ineome-tax Act, 1922, for a certain p\irpoae,
be passed.’’ :

“The motion was adopted. .
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Honoursble Sir Bhupendra Nath Mitra (Finance Member) : Bir,
I mo.l;t.that the Bill further to amend the Madras Salt Act, 1889, for &

certain purpose, be taken into consideration. ‘

This again, Sir, is a simple Bill and the object is‘fully explained in
the Statemgnt of Objects and Reasons, and I have nothing to add to what
is stated therein. '

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill. .
The Title and-Preamble were added to the Bill.

The Honourable Sir Bhupendra Nath Mitra: I'move that the Bill be
passed.
The motion was adopted.

THE INDIAN INSURANCE COMPANIES BILL.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways) : 8Sir, 1 move that the Bill further to amend the Indian Life Assur-
ance Companies Aet, 1912, for certain purposes, and to provide for the
collection of statistical information in respect of insurance business other
than life assurance business, as reported by the Select Committee, be taken
into consideraticn.

It will not be necessary that I should say more than a very few words
in support of this motion. It will be seen from the Report of the Select
Committee that the Bill as a whole commended itself to that body, and
that they thought it was a useful measure in substance. Only one amend-
ment has been made by the Select Committee, namely, the omission of the
words ‘¢ British '’ before ‘‘ India ’’, I think in eight places in all. In
case Members on the Benches besides me should apprehend that the omis-
sion of the word ‘¢ British ’’ has been made under any sinister inspiration,
I hasten to add that the object of the omission is to meet the convenience
of insurance companies, and also the convenience of the public, of Govern-
ment and of the Legislature, all of whom will have to consider the
statistics which will be prepared under this Bill. As the Bill was originally
drafted, the insurance companies would have been required to submit
figures as to the business transacted by them, arranged under two heads,
one for British India and the other for business transacted in other parts
of the world. As the Bill now stands after amendment, any business
transacted in the Indian States or in the foreign settlements in India will
be classed with Indian business, and not with the business transacted in
other places. Since the Committee reported, Sir, I have had the matter
carefully examined by the Insurance Branch of my office, and I have no
doubt that the amendment made is an improvement, and I hope will be
satisfactory to all concerned. o

That, Sir, is all I need say in explanation of the Select Committee’s
Report. As for the Bill as a whole, I explained the idea underlying it, in
the Statement of Objects and Reasons, and in the speech I made when 1
moved that the Bill should be referred to Select Committée.' T do not think
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it necessary on this occasion that I should -add anythmg to what I said
then.

Sir, I move.

The motion was adopted.

Clauses 2 to 20 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir George Rainy : Sir, I beg to move that the Bill,
as amended, be passed.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Sir, I rise to say a few words on this, the third reading of
the Bill. While we welcome this Bill to amend the Life Assurance Act, I
am sure the Honourable the Commerce Member is fully aware that the
public in general and the Indian public in particular, are very anxious
that the Government should now hasten the preparation of the measure
which is to affect not only life assurance, but insurance generally in India.
This was promised to us more than two years back. But the Government
of India is in this connection being held up owing to the inordinate delay
which has taken place regarding a similar measure in Great Britain. Sir,
the interest in India in insurance business has been increasing at a very
considerable pace and I have not the slightest doubt that, not only in life
insurance but also in insurance generally, there is a wide scope in India.
I am therefore very anxious that the regulation of this business should be
taken in hand as early as possible by Government. I am anxious that no
set back should be given in India to Indian enterprise in this direction by
acts of omission and commission on the part of those who are getting on
with work in connection with insurance companies. Barring the fact that
‘the Government of India are awaiting the insurance legislation in Great
Britain to give them a lead—a fact the necessity of which I appreciate toa
certain extent although I myself think that if this legislation in Great
Britain is put off sine die, the Government of India will not be justified in
delaying any further—this fact should not be lost sight of, namely, that
while we welcome this interim legislation, we hope the Government of
India would be able to introduce their full Bill before another year expires.
‘With these few words, I have very great pleasure in giving my support to
this Bill which is now before the House for its final approval.

Mr. President : The question is :

‘¢ That the Bill, as amended, be passed.’’

The motion was adopted.

24 THE MATCH INDUSTRY (PROTECTION) BILL.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways) : Sir, I beg to move that the Bill to provide for the protection .of
the match industry, be taken into consideration,

Slr, as I explained at the time of its intreduction, this Bill is a com--
~paratively simple measure and - al that it does ‘is to transfer the. existing -
duty on matches, and .on  veneers and Sphnts from the revenue part of the
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Thriff Schedule to the protective part. 1 do not think, Sir, it will at all be
necessary that I should speak at great length on this measure, although it is
very far from being an unimportant one. When the Legislature is asked
to pronounce that a certain industry shall be treated as a protected industry,
that is a matter which cannot be lightly treated and deserves full con--
sideration. I think, Sir, that the Tariff Board, in the Report which has
been in the hands of Members for some little time now, have given us a
very valuable and interesting document. They have examined the question
referred to them with great care and thoroughness, and in the opinion
of the Government of India they have amply justified their conclusions. It
has been of course my duty to study the Report very closely, and
not by any means an unpleasant duty. Whether all the Members of this
House share what is perhaps my morbid taste for tariff literature I am
not prepared to say, but of ecourse having been responsible for a great deal
of literature of that kind myself, it is at any rate my duty to give due
attention to the reports which are provided for my reading by other people.
‘What interested me most in the Report of the Tariff Board on the match
industry was this, that in the case of this industry we are presented with
a series of features which have not presented themselves in any of the
earlier enquiries, and which mark off this case as being rather a special
one. The ordinary case of an industry demanding protection occurrs when
it can be treated as an infant industry supplying only a fraction of
the country’s demand for the commodity concerned, whereas in this case,
as the Tariff Board have reported, the industry is already able to me.t
the whole of the country’s demand for matches. That is an unusua'
feature. Again in ordinary cases the price of the article manufactured
in India is regulated by the cost of importation. Thus, to-day, the cost
of the steel manufactured by the Tata Iron and Steel Company is in the
main regulated by the price at which steel can be imported from Europe
or America. But in the case of the matech industry, this is not so at all.
The price of Indian matches is at present determined solely by internal
competition, and the price of imported matches has ceased to affect the
price of Indien matches directly. Now, one consequence of that is this,
that it is not much use considering what would be a fair selling price for
Indian matches hecouce even if we prohibited the import of foreign
matches, the Indian manufacturer would get no more for his matches than
he can obtain in competition with other manufacturers. That again dis-
tinguishes this case from the common case. A third difference is this.
In the previous cases, the protective duties have been imposed as new
duties, and we had to consider what the effect of that duty was likely to
be both on the industry and on the consumer. But in this case the pro-
tective duty has already been in force for six vears and has eeased to impose
any burden on the consumer, the reason being of ecourse that the Indian
industry has developed behind the tariff wall. and. as I have already said,
the price of Indian matches is determined by internal comnetition. The
consumer, as far as the Government of India can judge, already obtains
his matches as cheaply as he is ever likely to get them. The fourth differ-
ence is this. that in no previous case has it been a vital factor in the whole
enquiry that there is a very powerful and ably organised international
trust in existence in a great many countries of the world, which controls
the manufacture of the commodity proposed to be protected. That is a
new factor in this enquiry and it ‘has had to be given special tweight.
Fimally, there is this very interesting feature, that we have to take into
account the lowest unit in our eurvency system as a factor which directdy

1
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dffects the price that the manufacturer can charge and _indirectly the
amount of protection to be given. The Tariff Board have pointed out that
matches are at present sold in India for one pice a box and if the manu-
facturer wishes to raise his price he will have to double it because the next
unit is two pice a box.

Well, Sir, all these are to my mind very interesting points in the case
and they have been given due weight by the Government of India in
their consideration of the matter. The Tariff Board have found, Sir, that
the match industry satisfies the three conditions laid down by the Iiscal
Commission. The Government of India fully accept that view. 1 do not
propose to trouble the House by going in detail into the reasons which led
the Board, and have led the Government.of India, to that conclusion,
because 1 think after the very clear and lucid statement given by the
Tariff Board it is not necessary that I should do so. I will refer there-
fore only to one point in that connection, namely, this, that there may
be room for doubt as to whether at present matches can be made in India
from Indian wood, equal in quality to the imported match. Now it might
be argued on that ground that the industry does not possess a natural
advantage which ordinarily - protected industries ought to possess. I
believe myself, Sir, that there is room for hope that the position in that
matter will improve as time goes on, and I believe we can reasonably
expect that a larger and larger proportion of Indian matches will be made
from Indian wood. But what I think the Board have established is this,
that even with the handicap of using imported wood, it can still be shown
that the industry will eventually be able to resist world competition un-
aided and without assistance from Government. To my mind two of the
conditions laid down by the Fiscal Commission hang closely together.
These are, first, that the industry should possess natural advantages, and
secondly, that eventually the industry should be able to resist competition
unaided. Ordinarily we have no data from which we can certainly deter-
mine whether eventually the industry will be able to resist competition
unaided or not, and we have therefore to be guided by the probabilities
of the case and the best evidence we can get. Usually the best evidence
is supplied by the natural advantages of the industry whatever they may
happen to be ; but in this case the position is different. From the very
careful analysis of the cost of production given by the Board I think we
are clearly entitled to draw the inference that eventually the industry
will be able to dispense with protection when the preference for the im-
ported match has gradually been dissipated, and when we can be certain

that the industry will not Le exposed to attack by a very powerful inter-
national trust.

Now, when these circumstances exist, when we have independent
evidence showing that the industry will eventually be able to dispense with
protection, then we are fairly entitled to .assume the existence of natural
advantages. because, unless the industry had such advantages, it could.
not in faet dispense with protection, I do not for a moment say that
the industry has not natural advantages, for I think it has. Two of them
I might mention.. It is quite clear from the Tariff Board’s figures that
the imported mateh has to bear very heavy. charges between the factory in
‘the countries from which. it comes and.its arrival at the port of destinatien.
As pearly as I cansmake puf these rharges amonnt to something like 25

per cent. of what would be a fair ‘selling price for the imported mateh.
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Clearly this gives a great natural advantage to the locally made match.
There was a second point to which the Tariff Board drew special atten-
tion, namely, this. So far as the match industry is toncerned, Indian
labour is cheap labour. That does not necessarily mean low-paid labour,
but it does mean that with the aid of the automatic machinery now in use
in the match industry you can get a very effective return from Indian
labour.

The next point I want to deal with, Sir, for a brief space is the
question of the amount of the duty. There is no doubt of course that the
rate of duty proposed is very high compared to the rates of duty we have
applied in other cases. It is so high indeed that it approaches the point
where it would become prohibitive. Now, I think the House are entitled
to some explanation of why the Government of India consider a very high
rate of duty justified. In the first place, there is the existence of this
world-wide combine with immense financial resources which has obtained
control of the industry in a great many countries of the world. Clearly,
if the manufacture of matches in India is to be protected against that we
must be quite sure that the duty is high enough to be effective. In the
second place, the manufacture in India has grown up behind the shelter
of the high revenue duty imposed in 1922. The Government of India feel
that the industry has special claims upon Government and upon the
Legislature and that its interests ought to be fully safeguarded. But finally,
and this is really the vital point, although the duty is high yet we can
be certain that it will not impose any burden or any appreciable burden
upon the consumer, the reason of course being the one I have already given
that the price of matches in India to-day is determined by the internal
competition of the Indian matech manufacturers. But at this point some-
one may raise the question : Suppose behind the shelter of your protective
duty there were to be a combination of match manufacturers, or suppose
that the Swedish Match Company were eradually to oust all its competitors
so that in their case something in the nature of a monopoly should come
into existenece, is it not possible that then the consumer might be exploited !
To that guestion, Sir, I think there are several answers. In the first place,
it has been shown very clearly by the history of the last six years that it
is not a difficult thing to start new match factories and that the amount
of capital required is not very large. Now let us suppose the monopoly
has come into existence and is going to try and exploit the consumer. What
must its first step be ¥ If it raises the price of matches to the consumer,
it has oot to raise the price to two pice a box. that is to say, it has got
to double the price, and the moment it did that the profits to be made in
match manufacture would be so large, that almost at once new factories
wonld begin to compete, and the result would be that before very long
the trust would have to bring down its price again. That is one natural
way in which the consumer would be protected. But there are other ways
on account of which we are entitled, T think, to regard any attempt to
exploit the consumer by doubling the price of matches as most improbable.
From what I have been able to learn of the management. of the Swedish
Match Trust, it seems to me that the management has displayed in many
ways great wisdom and great sagacity ; and as it would obviously be unwise
from the point of view of that company to render itself very unpopular
‘with the consumer in India, I think it is most unlikely that they would
adopt_the shortsighted policy of doubling the pricé. Finally, supposing
they did so, the resourees of civilisation are not yeét exhausted. Far, if any
attempt were made to raise the price of matches to two pice a box, there
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would be a very strong temptation to the Finance Department of the
Government of India to step in and to impose an excise duty. It was
clearly stated in the Government Resolution that the Government of India
had no present intention of imposing an excise duty, but quite clearly if
the Trust were to set to work to act without regard to the interests of India

or of Indian consumers, then the Government of India would certainly take
the matter into consideration.

Before I sit down, Sir, I think there are only two other points to which
I wish to refer.

Mr. President : If the Honourable Member is going to talk much
longer I should like to adjourn.

The Honourable 8ir George Rainy : I think about three minutes will
suffice, Sir. One of them is that the Government of India, as has been
said in the Resolution, do not contemplate that the duty should remain at
this very high figure for any long period. We hope that the preference

for the imported match will gradually pass away and also we hope that in
other respects the necessity will disappesr.

Finally, Sir, there is one particular point on which I know some
Members of the House are anxious. It is this. What would the attitude
of Government be if the Swedish Match Company proceeded on its present
lines and by a policy of cutting prices and trying to freeze out all the other
Indian factories, endeavoured to obtain something approaching a monopoly
of the manufacture of matches in India ¥ We have stated very clea_rly
in the Resolution that if that were to happen a new situation would arise,
which Government would consider it necessary to examine very carefully.
But my own hope is that that situation will not arise ; my own hope is
that the Swedish Match Company will give great weight to the very
sagacious advice, the very wise and sensible advice given by the .Tarlff
Board in paragraph 161 of their Report at pages 94 and 95. I will not
read the whole of the passage, Sir, because Members can read it for them-
selves. I will only read the last sentence :

¢ If then it is definitely declared that match manufacture in India is to be pro-
tected we believe that the Swedish Match Company would be short-sighted indeed
if it did not bring its activities into closer contact with public opinion in the country.’’
The suggestion underlying that sentence is that the Swedish Match Com-
pany might give its enterprise an Indian character by transferring the
~manufacture to a company established and registered in India with rupee
capital and with a proportion of Indian Directors and with a definite
reservation of a certain amount of capital for Indians. That is the
substance of it. I think, Sir, I have said what is necessary to explain to
the House. the object and scope of this Bill and therefore I sit down afFer
moving it.

The Assembly then adjourned for Lunch till Ten Minutes to Three of
the Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Threg of
‘the Clock, Mr. President in the Chair. :

‘Mr. President : Motion moved : .

“¢ That the Bill to provide for the protecticn of the match industry, be taken into
eensjderation.”’ . .
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Mr M. 8 Beshs Ayyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, the Indian match ‘industry ‘- will really
feel grateful for the promptness thh which the Government have brought
forward this Bill. They will also feel thankful to the Honourable the
Commerce Member for the rather candid speech that he made this merning
on this Bill. He certainly took note of the fact that there is really a great
combine as the Swedish Matech Company ; but he said towards the con-
cluding portion of his speech that the company will take into account the
salutary advice given to them by the Tariff Board at the end of paragraph
161 of their Report as to how they must behave if they wanted to be
popular in this country with their manufactures. But there are certain
well-grounded fears entertained by those who are interested in the manu-
facture of matches in this country, that, after all, this combine may not
accept the salutary advice given to them by i‘he Tariff Board ; because,
from what we see of their object as detailed in the Report itself, they will
have their own way in regard to their methods of operation in this country
and elsewhere. Our fears are really well-founded when we happen to
think that they may not after all pay heed to the advice given to them by
the Tariff Board. 1 will just refer to paragraph 149 of the Tariff Board
Report. This is what is stated there :

‘¢ The object of the company is to secure a position in every possible market of
the world which would enable it eventually to regulate prices. The acquisition even
of the major part of the business in a market will not enable it to achieve this object.
Either a complete monopoly must be obtained or a ms: jority interest in every important
unit constituting the industry.’’

Then as regards the company’s methods, details are given in para-
graph 150 of the Tariff Board Report. It is not very refreshing to go
through them :

‘‘ Where circumstances are favourable, the company obtains a direct monopoly
from the State. In some cases the monopoly is granted because the particular eountry
conceives that to be in the best economjc interests of their eountry. Where this is
not possible, and especially where the industry is sheltered by a high tariff >’

—that is the prospect of what the company might eventually do in this
conntry—
‘¢ the company acquires in the country by negotiation the existing factories or builds
new ones ’’.
Both of these they have done in the past in this country.

‘¢ An atteinpt is then made to obtain control of the industry amicably.’’
That is the first method.

‘¢ If this proves unsuccessful, an intensive price war is initiated until the local
industry surrenders.’’
This is what they have been doing all this time, because the Tariff Board
Report itself in another part says that the prices at which they have been
selling imported matches were certainly uneconomical. For example, in
Belgium very severe competition prevailed before the company obtained
virtual control over the industry. And lower down, the Tarif Board
quotes the statement made by the President of the Belgium Match Manu-
facturers :

‘¢ The cartel (mesning the Swedish Match Company) makes more money by the
matches manufactured in Sweden and in other countries by it than on those manufac-
tared in Belgium. It is therefore to its interest tu close down in Belglum as many

factones as possible. The price war which the cartel is capable of carrving ‘en dur-
dail years in all eountnes to Mn(h Belmum ean hope to. export matches is very formi-
e.”
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Exactly the same thing might happen in India. They might import matches
from elsewhere, sell them at uneconomical prices here and thus ruin the
indigenous mateh industry in this country as they did in Belgium.

The Report then goes on to say :

4¢ Tt is a matter of public noforiet_r that last year a Belgian factory was compelled
to go into liquidation on account of this price war : the assets realised in the liquidation
were not enough to pay 10 per eent. to the shareholders.”’

These are the insidious methods, Sir, which the Swedish Company adopted
in Belgium and elsewhere. The same insidious methods, we are afraid,
they will put into operation in this country as well. The question will then
be whether the Bill that is now before the House will be enough to protect
the indigenous match industry in India. The Honourable the Commerce
Member was particularly alive to the existence of this company and also
of their operations in India, but he thought that the present Bill would
suffice for at least some time to come to protect the indigenous match
industry. No doubt, the Bill seeks to protect the industry from matches
imported from elsewhere, but what about the dangers within ! Unless
some effective steps are adopted to protect the indigenous industry from
the danger of the Swedish Company existing and operating from within,
this Bill by itse!f eannot go very far towards really encouraging the
indigenous match industry.

As 1 said, Sir, there are well-grounded fears that the present Bill
would protect more the Swedish Mateh Company in India rather than the
indigenous mateh industry. In this connection, I would refer to the
opinions of two or three jourmals. First, I would read a short extract
from the Bombay Chrouicle :

-

‘¢ Tt is necessary, therefore, to see that the Company does not by using the very
advantages afforded by protection in India or otherwise threaten the existence and
progress of the indigenous industry.’’

There is another passage in the Indiun Daily Mail, and this is what that
paper says :

‘“ As it is, however, the benefits of the protection granted will go to the Swedish
company more than to the Indian companies.’’

Then I will read to the ITouse another short extract from the Bombay
Samachar :

‘¢ The mmport in 1926-27 in comparison with 1011-12 has been reduced to almost
one-half, but we should not err into believing that the reduction in import means that
s0 much quantity was manufactured in India and as these foreign factories are com-
ducted on an extensive basis their manufactures also must have, exerted more or less in-
fluence on the import of forcigr matehes. The Indian match industry requires protee-

tilon ag's?m:t these foreign manufacturers and *ill that is not granted Indian owned fac-
tories. will not prosper.’’ ' '

Now, I would ask the Honourable the Commerce Member to try and
a_ﬂay the fears which, I submit, are really well-founded. In this connee-
tion I would ask the Honourable the Commerce Member frankly to answer
ohie or two points that 1 raise in this debate. Tt is said—an open acen<a-
tion is-made—by the weekly Prais Mifro that when this new Swedish
Company first came into existence in India, the Bengal Government
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openly encouraged this company by certam methods wluch are detailed
in this weekly. This is what it says :

. ‘. As regards the mateh industry Bwedish' eapitalists uhder the patronage of
the Bengal Government prospeied in India -und established rival mateh factories in
Amarnath and other places............ Notwithstanding strong protests from the .

Indians, Government supplied there foreign capitalists with land, forests, etc., so that
they were placed in a favournble position to compete with Indian factories.’’

Now I would ask the Honourable the Commerce Member to say whether
there is any foundation for this open accusation that is made. If really
the Bengal Government have moved in the matter on the lines indicated
in this passage, it becomes a question of expatriation, so to say., We the
Indian people of this soil stand expatriated by the Bengal Government
adopting this method and planting securely this foreign enterprise in our
soil and giving them land, forests, ete., so that their industry might pros-
per to the detriment of Indian interests. And in addition to this I would
ask the Government also to say whether or not there is foundation for the
suspicion that in this Swedish Company in India some rich merchants in
England have got interests, and whether or not it is a faet, as it is said,
that the merchants of England have some interests in this Swedish Match
Company in India. And the second thing 1 would ask the Honourable
Member to clear up is whether the British Government have any interests.
in this Swedish concern. Now if these things are elezred up by the Honour-
able the Commerce Member—and I dare say he will clear them up—then
most of the fears entertained against the move of the Government by this
side of the House would be removed. Some of us think that the protec-
tion given to the Indian match incustry is half-hearted and halting ;
because, in addition to the provisions made in the Bill, certain other lines
of relief were asked for specifically by the indigenous match industry, such
as Government levying an excise duty on these fareign made products and
also Indianising these foreign companies : unless these measures also are
given a provision in the Statute-book, this remedy by itself of simply con-
verting a revenue duty into a protective duty at the rate provided in the
Bill will not go far to really encourage the growth of Indian match manu-
factures, especially when that industry has to fight against very great odds
in the shape of the Swedish companies existing in India. No doubt the
Honourable the Commerce Member, in detailing the existence of the Swedish
combine, has given a clear assurance to the House that, even though no doubt
the Government does not choose at the present moment to make any pro-
vision in the Bill to operate against the Swedish combine, they may, if cir-
cumstances should show that this is taken advantage of by the Swedish
combine to run down the indigenous match industry, take every step to
see that something is done to relief the match industry against suech methods.
Certainly the House would thank him for the assurance ; but I really ask
him whether it would be advisable to wait till the danger is completely
demonstrated ; whether it is not necessary, regard being had to the insi-
dions methods of the Swedish combine of securing the entire monopoly of
the industry all over the world, and regard being had also to the unsera-
pulous methods they have adopted in the past. whether the Government
should not see that some safeguards are provided even now to protect the
Indian match industry against the operations of this combine. One other
fact which the Honourable the Commerce Member did mot mention in his
opemng speech which I weuld like to bring to ‘his notice strongly is this :
that, since the Report of the Tariff Roard, prices have gone down by 20 per
cent. T-am told." Now that is'a very serioas factor which the Honourable
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the Commerce Member must take note of. That would also indicate the
line of action which the Government should feel constrained to adopt to
protect the indigenous match industry against the Swedish combine. No
doubt the Tarif Board made some recommendations after an exhaustive
survey of the whole thing and I would repeat that these recommendations
were really halting. They were alive to the fact of the existence of this
powerful combine with very large resources and to the methods they had
been adopting in this country, but that they would not go to the length of
recommending at once any prompt measures to be taken by the Government
to encourage the Indian mateh industry. After all, Sir, I seriously ask :
whom are you proteeting ? Is it not the indigenous match industry which
Government seeks to protect ¥ They are not really out to protect the
Swedish combine. Their purpose is the protection of the Indian match
industry not only against competition from the Swedish match combine
outside but also against competition from within. What is it they have
done to protect it ¢ That is why I say the recommendations made by the
Report are halting. They say in paragraph 31 of ‘‘ Findings and Pro-
pesals *’ :

¢“ We do not think that in the present circumstances any action is called for
against the Swedish Match Company on the ground of unfair competition.’’

In another paragraph they admit that they have been systematically selling
their products from abroad at uneconmomical prices ; I really fail to see
what else the Tariff Board would take to be unfair competition. They also
endorse the opinion in paragraph 143 of the Report as to the unfair pro-
paganda that they have been doing :

¢¢ It has been alleged that by means of cireulars, cartoons and other forms of pro-
paganda carried on by the Company to develop the sale of its imported matches, it has
made comparisons to the disadvantage of Indian matches and thus spoilt their reputa-
tion. There is evidence that such propaganda has been carried on by the Company or
its agents and some harm must have resulted.’’

And then the Tariff Board go on to say :

‘¢ Where trade rivalry exists and competition is intense, it cannot be expected that
manufaeturers will be over-scrupulous in pushing the sale of their goods.’’

Not that the methods were not unserupulous but they wanted to eondone
it by saying that where trade rivalry exists these things must also exist.
They may exist, but we want protection against such hard methods. Then
they go on :

¢« At the same time, we have seen advertisements of the Swedish Match Company
which in some cases explicity, in others by implication, condemn the products of all
Irdian mateh factories without reserve. We must confess that it strikes us as curious
that a foreign firm should repay the hospitality offered to it by India by belittling the
quality of Indian manufaetures as a class or indeed that the Swedish Match Company
considered that its interests were best served by mnethods of advertisement which
could not but stir up animosity.’’

Now, these are the methods adopted by this company. And in spite of the
evidence of their frightful methods which was plaeced before the Tariff
Board, the Tariff Board in the summary of their conelusions, do not re-
commend anything against this company. They say :

¢¢ We do not think that in the present circumstances any action is called for against
them.’’
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But they go to the length of saying (paragraph 31) :

‘‘ But taking into account the vast resources of the Company and the policy pur-

sued by them in other countries, it is necessary that future developments of ihe Com-
pany in India should be watched. 8hould such developments indieate that the Company
is acquiring undue control to the detriment of the Indian industry, we recommend that
Government should tuke steps to safeguard tie Indian industry.’”
The only point of difference between the Government view and mine is that
1 submit that such action as is desirable to protect the Indian industries
against foreign competition from within must be taken at once and ihat
the Government should not in pursuance of the recommendations of the
Tariff Board wait a little longer to see if matters are pushed to more serious
lengths. In paragraph 32 the Tariff Board say :

‘¢ We consider that, if the industry is declared protected, the Swedish Match Com-
pany zhould take steps at the earlicst opportunity, to organisc its business in India
on the basis of an Indian company under the control of a local directorate with suitable

Indiun representation on it.’’

At least this could have been adopted by the Government in this Bill. If
you Indianise the Swedish combine you make their operation less insidious ;
and greater protection would be given thereby to the Indian match industry.
Even that the Government have not chosen to adopt. And then, in para-
graph 34, they say :

‘‘ In these circumstances, an exeise duty nay, if necessary, be imposed upon match
factories in India. But we refrain from recommending any definite rate of duty as
this must depend on Government’s financial requirements.”’”

I quite admit that. They certainly allude to the fact that an excise duty is
necessary to protect the Indian match industry. They only refrain from
giving us the rate of duty, which they have !oft to the Government to adopt
according to their financial requirements. So that, even this question of
levying an excise duty upon these foreign manufactures in India has not
been considered by the Government. I submit that unless these two safe-
guards are provided, namely, that there must be a method of Indianising
this combine, so to say, to make it less operative against the Indian indige-
nous manufacture and there should be an excise duty upon the manufac-
tures made by this foreign combine in India—unless these two safeguards
are provided for in the Bill, the protection that is given in the Bill would
operate more towards the encouragement of the Swedish combine than
towards the encouragement of Indian manufactures for whose protection
solely the Bill is apparently intended. I would submit that with these
reservations I am certainly in support of the Bill so far as it goes.

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions : Non-
Muhammadan Rural) : Sir, I offer my hearty congratulations to Sir
Pestonji Ginwala for placing a very valuable document before the country
in the shape of this report for the protection of the match industry and
T also congratulate the Government of India for accepting its recommenda-
tions in toto. Sir, when the policy of protection was inaugurated in this
country about five years ago, there were critics who were not slow to criti-
cise the action of the Government in accepting that policy. They main-
tained that the policy of protection calculated to increase the burden on the
consumer for the benefit of the capitalist. But it has been proved by the
Report of the Tariff Board, so far as the match industry is concerned, that
if proper protection is given, the indigenous industry in course of time can
‘not only compete with foreign imports but can also produce goods much
cheaper for the consumer of its own country. As could be seen from the
Report, Sir, in 1927, the price at which imported Swedish matches were
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sold was Rs. 2-3-0 per gross while . the lm\est price at which the Indian
manufacturer.could sell his. matches was Rs. 1-2-6, that is, about Rs. 1-0-6,
lomer than that of the imported matches. That, wlule conelusively proving
the efficacy of protection, shows that protection helps not only the indige-
nous_producer but eventuslly the eonsumer himself. Now, Sir, when we
impose a burden on the consumer, we should do so with only one ob;ect. and
that is, to-help the indigenous mdustry If it is found that by imposing
a fresh burden on the consumer we are not helping our own industries but
are -helping the.foreign industries, I think it would be guite appropriate
for this legislature to say that we should not and would not help any foreign
producer at the cost of the Indian consumer. As could be seen from the
Report of the Tariff Board, the capital invested by the Swedish Mateh Com-
pany in India amounts to nearly one-third of the total capital invested in
the industry. But at the same time it will be seen that the prices are deter-
mined by internal competition in the country, and therefore, even the im-
position of this duty has not been a burden on the consumer and if the
Swedish manufacturers are also making profit, it is not at the cost of the
Indian consumer at present. It has been estimated by the Tariff Board
that the fair selling price of half size matches ought to be about Rs. 1-3-0
per gross and the price at which the Indian manufacturer has been selling
is about the same. Therefore it could not be said that the Swedish manu-
facturer here is being protected in any way at the cost of the Indian con-
sumer. I hope the advice given by the Tariff Board to the Swedish interests
that they should eonvert their concern into a rupee company, with a fair
proportion of Indian directors would be duly taken up by them. At the
same time I would ask the Government of India to have inquiries instituted
departmentally every year to find out whether the Swedish company were
carrying on any unfair competition to cut down the profit of the Indian
manufacturers.. If at any time it is found that the Swedish interests are
abusing the hospitality extended to them by this country, I hope the Gov-
ernment of India would not be slow to take such actions as the circum-
stances might justify.

"~ About the maintenance of the present duty I have one suggestion to
make. I think in the present circumstances it is essential that the present
rate of duty should be maintained for an indefinite period. As could be
seen -from the’ Report, the Swedish Company is a very powerful concern.
1f the present duty were abolished, the consequence might be that the
Swedish importers ‘would again start dumping, and thus ruin the Indian
industry. . I am quite sure that if such an occasion arose, the Government
weuld not be slow to take action. But I think that preventmn is better than
eyre, and therefare, I-think that for the time being, the Government should
maintain "the present rate of duty without fixing any limit to the penod of
protection. mntil it ‘appeared that all danger from foreign importers was
totally ellmm.ated, With these words I support the mohon beﬁorp ‘the’
H»ua.e

Cfir Pmﬂmm: (Indian Merchants’ Chambe: 30 Indnn
G-nmneme) -8ir, T give my saupport to this-Bill, but as the Hounoymable the
Commerce- Member knows, my constituency: are. not.satisfied with, the Bill
-as being-a’ complétely satisfactory measure.’ .As they said in theirtelegram
to.thé Commerce Thepartment they ‘“ are porry t6 note. that both the Raport
of the Tariff Bodrd dnd - the Resolution. of the:Gavernment of EIndig. haye:
16t unaffected operutiond-of the Bwdishi Matah Trust which.iss danger 40,

s Yemdia
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the indigenous industry ’’. The Committee of my Chamber urge that Gov-
ernment be pleased ‘' to require the Swedish Mateh Trust to be wunder
Indian control as required by paragraph 32 of the Tariff Board Report .
Sir, 1 have not given an amendment to this Bill necessitated by this opinion
of my Chamber for reasons which I will explain in a very few words. The
Tariff Board—and Sir Pestonji Ginwala, President of the Tariff Board,
has the completest confidence of this Assembly, and if I may say so, of the
Indian commercial community (Hear, hear)—have gone into this aspect
and this danger which my Chamber have referred to. They rely on the
hope that this Swedish Trust, which is one of the most powerful combines
that we know of in the world, and which has extended its activities to many
rich countries—richer than India—wiil learn by its experience till now and
will try and follow on lines which will meet with the approval of the Indian
public generally. The Government, I understand by inference, are disposed
to endorse this hope of the Tariff Board. I however felt, I have taken that
responsibility upon myself that when legislation suggested with the best of
intentions is likely to be misunderstood as legislation on racial lines, I may
not be justified in adding one more to the several which are before the
House this Session. I have therefore preferred to rely upon the hope
expressed by the Tariff Board and let the Government of India find out
by experience whether the Swedish Trust are likely to earry on on the lines
which they expect that they will. The Honourable the Commerce Member
said that he is prepared to rely upon the wisdom and the sagacity of those
who are in charge of this combine. I have a very high opinion of the com-
mercial sagacity and of the business like acumen of the persons in charge
of this combine. If they had not that, they could not have made inroads
into the various countries referred to in the Tariff Board. But I take it
that the Government of India are not likely to overlook the faet that even
though the Indian match industry has come up to a certain point, it
may have to pass through ecritical stages still before it is established firmly"
on the Indian soil. I only hope that the Commerce Department will wateh
the developments in this direction, and as far as the Indian publre opinior
is concerned, if the Tariff Board's hopes of the behaviour of the Swedisk
Trust are fulfilled, none else will be the lirst to acknowledge it than the
representatives of the Indian trade and Indian industry.

There is one very significant lesson which the match indusiry in India
has for us to note. I am sure my Honourable friend in charge of the Com-
merce Department will agree that his Department cannot take credit for
the establishment of the match industry in India. If the credit can go to
anyhody either consciously or unconsciously for their action, it can only go
to his colleague, the Honourable Member in charge of the Finance Depart-
ment. (Laughter). The exigencies of finance in 1921 and later made the
match industry a real industry worth speaking of to-day. An ill wind as
a rule blows nobody any good ; but this ill wind of defieits in the Govern-
ment of India finances did blow good to one and that was, Sir, to the-con-
sumer of matches in India. 100 and 200 per cent. duty ad valorem—some-
thing which would have horrified the Honourable the Commerce Member
and his Department if even mentioned for anything eclse—was imposed
irrespretive of the considerations of the consumer,—the conswmer who is
trottet out with such great solicitude by my Honourable friend there and
ia yaany a time made a hardy exeuse of—by my Honourahle friends on my
Zﬁl -{referring to the European group) ; but when the Finance Member.

1 l}f}g Ehﬂ he wanted money and offered to put a.duty of 100 and 200 per.
i R .
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cent., and at times it was a little higher too, the *‘ poor '’ consumer was
overlooked. But where the Treasury Benches and my Honourable friends
on my left forgot the consumer, the laws of nature and of economy vindi-
cated the best interests of the consumer. We have it in the Tariff Board's
Report that during the last 7 years the price of matches has gone down,
and India to-day produces two-thirds of her requirements. I am sure that
although ‘the Commerce Member and his Department played no part in
this, he is proud of the achievement of those who trusted their enlerprlse
in the match industry. I feel that the warning sounded by my Chamber is
net purely imaginary. We have many members on the Committee who are
direetly interested in this match industry. There are many members who
1 know reconcile their business—shall I call it greed in order that nobody
else may interrupt me—with the best nationalistic tendencies, but they
apprehend that, should some bad advice prevail, this big Swedish combine
with which we have nothing in India which can really cope, may crush
out the Indian industry. I do hope that the Trust will not be as daring
and short-sighted as that. I feel that where the Commerce Department
played no part in bringing up the match industry to the point where it is,
they may now make up for it by looking after it more carefully and with
greater solicitude than they have done till now. I have great pleasure in
supporting this measure and I only hope that we will have no cause for

complaint that the Government of India did not consider the warning which
my Chamber has put before them.

' Mr. D. V. Belvi (Bombay Southern Division : Non-Muhammadan
Rural): The only reason why I intervene in this debate is that I have been
conniected with a small match factory at Belgaum for the last 20 years or
so. 1 wish to make one or two suggestions to the Honourable the Commerce
Member in order to promote the mateh industry in this country. The first
“request I have to make.to the Honourable the Commerce Member is to see
that wood. for making splints is supplied to Indian factories at a nominal
price. This is a matter in which the Government can help us very well if
they choose to do so. The wood out of which splints are made is generally
of a kind which nray be classed as fuel ; it is not timber. It does not fetch
much of a price, and my request to Government is that so far as the Indian
niatch factones ‘are concerned the wood required for making splints may be
supplied even gratis for some yéars. Government will not sustain a- heavy
loss on that account. -~The second.suggestion which .I wish to make is that
the rates chatg;d by the Railways for sending matéhes from ome. place to
anotbier in India- should be regulated a little more carefully. I shall give
¥éu, 8ir, a personal instance. At Belgaum we find that we have to send
dir matc'hes from Belgaum to Bangalore. For that purpose we have to
tore railway freight than we have to pay if we send -our matehes from
ﬁganm to a place beyond Bangalore. . - The objeet was, it seems, to- handi-
eap us.  For smaller distandes 'we are charged meore; whereas for lenger
-distances we are charged a smaller-freight. This is not, I submit, fair to
1s. - In that comneetion, the Railway Department may kindly help the
ittdigenous industry. These are my two suggestions to the Government.
They may do what they please, What has been.said by-my, Honourable

friend, Mr. Sesha Ayyangar on the strength of the Report Teceptly made
* by’ -the Tariff Board is perfectly true. The Swedish Gombine is-a. great
Taénace to:the Belgaum tiatehi Taetory: We Have not been able to give any
&l-ﬂ'de‘nd 4o our-shareholders Tor many years and we fear - very mueh that
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so long as this Swedish combine in India is allowed a free hand there is
hardly any chance for indigenous match industry to prosper. - I 'make these
suggestipns to the Commerce Member with a request that he will do some-
thing to help the indigenous industry. What the Government have now
done under this Bill is a mere eyewash. They have transferred, as the Com-
merce Member has said, the duty from one head to another. That does not
help us‘at all. If Government are pleased to issue orders to the Forest
Department and also make suggestions to- the Railway Board to help the
indigenous mateh industry, the industry is sure to thrive in this country.
‘With these suggestions I heartily support the measure which is brought
forward by Government. -

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I am not an
admirer of the present Tariff Board. Since my Honourable friend Sir
George Rainy translated himself from the Presidentship of the Tariff
Board to membership of the Treasury Benches, whieh I appreciated very
much at the time, I have lost all confidence in the Tariff Board as it is
constituted at present. The Tariff Board as it exists at present dabbles
too much in polities. If two years ago it introduced the policy of Im-
perial Preference, io-day it has introduced in the body of this report the
policy that there should be uncontrolled foréign capital and foreign com-
panies in India. The present members seem to believe that foreign com-
panies with foreign capital are inevitable for the salvation of India. I
submit, Sir, that the Swedish combines and the Swedish match factories
ought not to be in India and they ought not to exist any longer in India.
The Tariff Board, as it is constituted at present wants these Swedish
ocombines to remain in India. On the floor of this House, I am constrained
to say that the Tariff Board, as it is constituted at present, is a bureau-
cratic body and not a democratic body. It goes contrary to the wishes
of all Indians and says that the Swedish combine is necessary for the de-
velopment of the match industry in India. I am quite certain that India
will never be a party to such a proposition and it will never consent to
the existence of a foreign company to receive State concessions and pro-
tection in India to the detriment of Indian interests.

No doubt, Sir, I am in full sympathy with a protectionist poliey, but
I differ from the sort of pretectionist policy which was advoeated in the
ease of the cotton:mills. Duty on cotton yarn was not really proteetion
s8¢ far as Indian interests. were concerned: It gave protection.to my
Honourable friend Sir Vietor Sassoon, while at the same time it killed-the
hand:leom imdustry in-the country. This Bill which the  Government
are intreducing: to-day may be a slight protection to the mateh industry,

“but ‘there -are :suggestions. from the: Government to the Tariff. Board in

their Resolution and in the recommendations of the Tariff Board that ge
against the very' prineiple-of protection. I think unless we:get Swaraj

‘¥lere tan be no real system of protection in this country. In my opimion

tive days of protection are numbered and I think the days of the Tariff
Board are also numbered, ard I know there is no work for the Tariff
Beard now. I will suggest to. the Honourable the Commeree Member that
he should abolish the Tariff Board immediately. o .
8ir Purshotamdas Thakurdas ! Oh'! . ... - o
Mr. B! Das: T am sorry ‘to differ from my esteemed friend . Sir

. Purshetamdag ‘Thakurdas. .- am a protectionist. and .2 full-fSedged: oné
. Atve:* But the.present Pariff Boazd is not s mers. protectionist: body but'a
LET SR T |
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body that supports Imperial Preference. It now wants foreign capitalists
and foreign combines in India to flourish under systems of protection.
Mr. Ghanshyam Das Birla : Why do you say its days are numbered ?

Mr. B. Das : Because it advocates the policy of Imperial Preference.
But its days will not be numbered so long as the present Government is
constituted as they are at present. The Tariff Board is not giving much
help in the direction of protection to Indian industries but it is giving
Imperial Preference to foreign capitalists.

The Government in their Resolution say :

‘¢ If the Tariff Board decides that consideration must be paid to the industry
brought into existence by the present rate of duty and that the duty should be main-
tained at the present figure, or approximately at the present figure, it will further report
whether the loss of customs revenue can be made up in whole or in part by any other
appropriate form of .taxntion of the industry.’’

This paragraph in the Resolution of the Government of India gave
to my political friend, Sir P. Ginwala, a handle and this Resolution intro-
duced the invidious suggestion that there should be an excise duty on
Indian matches if Government want it for revenue purposes Sir, all ex-
cise duties are very hateful and obnoxious duties. We know the system
of the cotton execise duty, that was levied at the instance of Lancashire
on cotton cloth produced in Indian Cotton Mills and this excise
duty actually cerushed the eotton mill industry in  India for
a time. Thank God, it 1is abolished now. We know what
the excise duties are doing in the provinces. We know what
the duty on wines and drinks is doing for the country. I know that
40 per cent. of the Government revente in my own provinece, Bihar and
Orissa, is derived from the excise duty. 'The exeise duty on salt, a central
Government tax, is also doing a great deal of harm to the country. This
tax on salt falls heavily on the poor people who cannot thereby get an
adequate and proper amount of salt for their food and my suggestion is
that this duty also should be abolished. The Tariff Board was not asked
to go into and advise as to what are the revenue yielding taxes of the
country, but the Board has thought fit to suggest an excise duty. The
Board suggests in an insinuating way that Government should have an
excise duty on matches. It would kill the matech industry if this excise
duty is levied: I do not doubt the good intentions of my Honourable
friend Sir George Rainy in his desire to protect the match industry, but
this suggestion of the Tariff Board is not going to protect the match in-
dustry and is a vicious ‘suggestion It is nothing but a politically invidi-
ous suggestion that the Tariff Board is making to the Government. If
there is to be this excise duty, the mateh industry will surely make no
headway ; on the other hand the mateh industry will surely be killed by
this excise duty. If for no other reason, at least for this mad suggestion
the present Tariff Board must.be abolished.

One of the recommendations of the Tariff Board to which I should
like to draw the attention of the Ifonourable the Commerce Member
appears on page 102, paragraph 21. It rusns’: -

..-.** The exiating' supply-, of Indian, woed-anay be.inceeased by-a spitable system of

p!};ut;itidh. ‘At appears_to us.desirable thaf Local Government within' WhoSe territories

match faétories .of ' any ‘#i3é " of ‘Smpértance have been <stablished: ‘shoild “adopt &

et:ni;od:grog}"hnimé "o plyAtation Wikl reférerice, to the . probable! future requirements 4f
o faetories.
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1 do hope the Honourable the Commerce Member would eireularise
all the Local Governments and advise them to take an ackive part in this
direction. In_gome provmces, forest, is a reserved snbject and not a
transferred subject. But in spite of thls all Lo¢al Governments oughI to
take a keen interest in ‘the matter of plantatlon g0 that the matech mdnstry

may be’ deveIoped

In’ paragraph 22, the Tariff Board" recommend

““ Wa recommend that a -definite research projecs mto the mateh mdustr] ahou]d
be drawn up at the Forest Research Institute, Dehra Dun. While the project should ‘be
under the inimediate supervision of-the Forest Economist, the appointment of a speeial
officer might be considered to ensure contact with Local Goveraments and ‘nateh ‘manu-

facturers.’’ o )

This recommendation concerns the Forest Department which is within
the province of my Honourable friend Mr. Bajpai. I do hope that this
recommendation of the Tariff Board will be taken.in hand by the Forest
Research Institute at Dehra Dun and that proper steps will be taken to
give an impetus to the development of the match ~industry in India.
When we have the proper supply of match wood, we cdn suceessfully com-
-pete with all the foreign eombines that have taken shelter here and ean
drive them out of this country. We do not want any- foreign companies
or syndicates here which are solely financed by foreign capital. They
ought not to be given any concessions in India for they stand in the way
of the proper development of Indian industries. The Tariff Board ought
to have taken into consideration in their recommendations the recom-
mendation of the External Capital Committee and ought to have applied
the principles enunciated therein to the case of the Swedish Match. Com-
pany. It has not been done and that is one of the reasons why I condemn
the present Tariff Board.

The Honourable 8ir George Rainy : Sir, perhaps it will be convenient
to deal first with three or four specific suggestions that have been made
in the course of the discussion. My Honourable friend Mr. Das wanted
to know about two of the recommendations of the Tariff Board, the first

of which was that Local Governments shonld undertake the plantmg of suit-
able trees for the manufacture of match splints.  As pegards that, I cannot
remember at the moment whether we have already, prought the proposal
to the notice of Local Governments or whether we,. .are,, about tc. do, 80 ;
but if we have not, we shall certamly draw their atpention to it,.and ask
them to give it their best attention and, if possible, their coneurrence.
regards the immediately succeeding 1ebommendat19n, mgmgly, t,ha;t :,aj (}e-
finite scheme of research into the match mdustryls}:;qqld be, dr
the Forest Research Institute at Dehra Dun, I. understand t
the Institute has undertaken a certain amount of werk i in, cqlmectmn wj.t‘i
research. into- the ‘mat¢h. industry... I will certainly, look intg the, m.at e
and: satisfy myself that what is. posslble to be dnneew bemg done

“Thén theré i§ my Honourahle friend Mr. Bel¥i.  ‘One 'of hi§” b‘ugges
tions was that wood for splints should be ‘supplied’ ﬁt & ‘hominal rate to
liratcl'r f‘actorles——l pres‘ume from the Govemmenf‘fbreats

Hr D V Belﬂ Yes, Sll’

Th4 Hotiotrdble Bir George Bainy, I think, if"I'ariderstood hini cor-
reoi&y the .match factory, in which he.ig’ ,prmcl,pglﬁf mteresteq is..ab
Belganm.. I should have. no. objection, whatever.to. Dring he mtter
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to- the notice of the Government of Bombay, but I think—I am _Spegk.in"g
from memory—that in Bombay, Forests are a provincial transferred sub-
jeet,: Is it mot 7. T

An Honourable ﬁember : Yes.

The Honourable 8ir George Rainy : That being so, my function must
end by bringing the matter to the notice of the Local Government, be-
cause [ am not in a position te issue any orders to them. Then my
Honourable friend drew attention to some anomaly which exists in the
matter of railway freight on matches and which again affects this factory in
Belgaum. If he will let me have the details of the matter in writing, I

shall certainly see that it is brought to the notice of the Agents of the
Railways concerned.

Then other specific suggestions were made at the opening of the dig-
cussion by my Honourable friend Mr. Sesha Ayyangar. He wanted defi-
nite replies to three guestions. The first of them was whether direst
assistance had been given to the Swedish match industry by Government.
I gather from what he said that the Government chiefly concerned was
the Government of Bengal.

Mr. M. 8. Sesha Ayyangar : Yes.

'The Honourable Bir George Rainy : I am afraid I have no informa~
tion on the point. If he desires that information should be obtained, I
think perhaps the easiest way to set the wheels moving would be to put
a question on the paper. As regards the other two questions, namely,
whether merchants in England or the British Government have an in-
terest in the Swedish Match Company, the suggestions came as a surprise
to me that there was any belief or suspicion of that Lkind, unless my
Honourable friend is referring to the undoubted faect that Bryant and
May, the very large mateh manufacturers in England, having entered
into an agreement with the Swedish Match Company, are in some sense &
member of the Mateh Combine. I do not think there is any secret about
the fact so far as that is concerned ; but I have never heard that the
British Government was interested in it in any way, and I cannot conceive
any particular reason why it should be.

Now, Sir, to turn to rather broader points, my Honourable friend Mr.
B. Das has a very low opinion of the Tariff Board, and thinks that the
reason for their existence has disappeared. I am not going to argue that
matter with him, but I do not agree with him and I do not believe that
the House does. Then my Honourable friend Mr. Sesha Ayyangar drew
attention to the fact, quite clearly brought out in the report of the Tariff
Board, that the policy of the Swedish Match Company, in practically
every country into whieh it has entered, has been directed towards obtains
ing as complete a control as possible over the manufacture and sale of
matches. He also drew attention  to the faet that it appeared from
the Board’s Repart that the Swedish Company had been selling matches
in India—that is, matches made in Sweden—at an uneconomic price. That
also is perfectly true. He argued from these two faets that the denger
from the operations of the Swedish Match Company wag %0 great that im-
mediate measures ought to be taken to prevent harm resulting to the In-
dian mateh industry. . As regards the sale of iniported matehes at tmeeo-
nomi¢ prices I think it is only;fair to point out this, that it is.almost the .
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direct consequence of the very high rate of duty, because if the Company
ure to sell matches at all subject to that very ligh raté of duty, they can -
hardly help cutting the price to the bone. But it is not in the least the
attitude of Government that we can afford te stand on one side and hope
for the best and not keep a close watch on what goes-on. :That-is-not the
Government case at all. We do recogniseg that the existence of this very
powerful combine does create a danger, and that it may be neccssary—
I hope it will not be, but it may be —necessary to take special measures
to deal with it, if the combine were to endeavour to establish a monopoly
behind .the tariff wall. But agreeing with the Tariff Board, we think we
are justified, in holding our hands for the present, in the belief that some
arracgement can be arrived at which will be satisfactory both to the
Swedish Mateh Company and ro Indian manufacturers. Whether any
attempt has been made to come to such an arrangement I am not fully in-
formed. Ipdeed, until this Bill had been placed before the Assembly, it
seemed to me it was much better that I should keep clear of anything that
might be going on. All I wish to say is that, if an attempt should be
made after the passage of this Bill {0 come to some arrangement mutnally
satisfactory, and it were thought that the Government. of India eould
give any help we should be very glad to do so. But if we do intervene
at that stage we can only usefully intervene if we intervene uneommitted.
It is fer that reason I do not want to make any very definite statement to-
day as to what the Government might do or might not do in given circum-
stances. All I will say is that Government will not remain indifferen‘ to
any attempt that may be made to bring the complete and final control of
the manufacture of matches in India into the hands of a foreign company.

What I have said, Sir, I think covers most of what was suggested by
my ITonourable friend Sir Purshotamdas Thakuxdas. 1 quite recognise
that the Chamber he represents hold strongly the view that it would have
been much better if Government had decided to take immediate action.
I can assure him that due weight will be given to that opinion and that, as
I have said, we shall keep our eyes open and that we shall be alive to any
danger that may threaten. My Honourable friend was quite right in say-
ing that the credit for this duty does not rest with the Commerce Depart-
ment but entirely with the Finance Department ; but whether from a
finanecial point of view the Finance Department would be entitled to take
equal credit for this particular duty I am not quite sure, because the re-
venue has been falling away rather rapidly.

There- is one other point I should like o mention which was taken by
my Honourable friend Mr. Birla. He was anxious that the present rate
of duty should continue for an indefinite period, and that there should
be no attempt to remove it premature!y. As regards that. I may say that
the Government have no idea of leaving it on for a year or two and then
summarily removing it. There would be no sense in doing that ; and in
any case, when the time comes, we shall undoubtedly put our proposals
before this House. And I may point out that the final decision will rest
with the House ; and unless we can persnade the House that we are
right and that a lower duty will suffice, then the existing duty will con-
tinue. - ‘But what the Government of India feel is this. It is very un-
certain -how exactly the Indian match industry may develop in the next
two or three years, and there are various possibilities. ¥t.is for that
reason-among others that we do not lay down'any definite ‘period for the.:
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‘revention of this’ ﬂntx;"'mnm Wwe &y Not got syficient. data .on. which
te fix' any penod

.. 1 think, ‘Sir, T have dealt with all the points of mportanee tlw. Wﬁm
taken and that.1 need not delay the House uny longer.

Mz, President : I'he question is:

‘f That the Bill to provide for the protection of the match industry, be taken into
eonsideration.’

The motion was adopted.

Mr. President : The question is :
‘¢ That clause 2 do stand part of the Bill.”’

Mr. N. M. Joshi (Nominated : Labour Interests) : My amendment is
an addition to clause 2.

-~

Mr. President : Does the Honourable Member wish to move it ¢
Mr N. M. Joshi: Yes, I propose to move it, Sir.

Mr. President : I was given to understand that the Honourable Mem-
ber was not moving it !

Mr N. M. Joghi : I never said so to any one, Sir. Sir, I move that
after clause 2 of the Bill......
Mr. President : It comes after clause 2; let clause be passed first.
The question is :

¢¢ That clause 2 do stand part of the Bill.”’
Clause 2 was added to the Bill.
The motion was adopted.
Mr. N. M. Joshi : I move, Sir:

44 That after clause 2 of the Bill the following new clauses be inserted :

¢ 3. Undertakings engaged in the manufacture of matches shall submit to the Govern-
ment of India not later than lst of:October, 1928, a declaration whereby they pledge
themselves to keep prices of the articles during the period when such protective duties
are in foree at such figures as the Government of India may approve.

4. Notwithstanding the passing of this Act the protective duties shall not apply
unless the condition laid down in sectior 3 and the following eonditions are found by
the Government of India to have been fulfilled :

(n) Joint etock eompanies and other limited liability companies engaged in the
manufacture of matches shall submit to the Government of India not later
than 1st October 1928 a declaration whereby they pledge themselves for
the finnneial years during which the protective duties are in foroe.

(b) Not to pay any fee or equivalent sums to the Directors and mmmgament for
' . ~the said finamcial years.

(¢) Not to pay to sharéholders and other participants with limited liabihty a
.greater sum by way of ‘ammual divideud than what they wonld get.ay 6 per
eent. on the actual capital invested in the undoertaking. by the persons.con-
cerned..

(d).to emplo; sny :turther surplus in con’ohdatmg tho poutmn. of tbe ‘I.mdnrta!:
jing in the wagner spproved by the Government . of India.

(G) To employ okly Ind]am in themnder‘takmz T amseen s

[¢4) To, rodl;ﬁ_n ee,rt ‘eate tlpi the lgbeur conditions in the. und?rliking ,pre

a2’ vommittee of thirec pérsons mppointed by 'thé Bove
fheft of Indih'¢or fHo Phrpose. -
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5. If an undertaking numn!utnnnﬁl matehes fails to pab!um -ite- dutisd edder sub-
sections (3{6"';& (4). nthm a_period fixed the Gay o£ Andis may order. tlw,a
"vewpansible thefr duties on’ pendlty of a wof exceoding Re. 1,000’77

S;r, the ob;ect of this Bill is to protect the match industry in India. I
am anxious that in this country industries shotld develop and that they
should develop very fast-; I have never heen against that. But I am equally
anxious that all interests should be protected and not only the .interests of
one particular class. For that purpose I bave proposed my amendment.
The first part of my amendment proposes that if by chance those people
who are manufacturing matches make a combine and begin to raise prices
unreasonably and without any justification, there should be some power
with the Government of India to enforce a just and fair price. Manufac-
turers should declare that they will not raise prices beyond the limit which
will be justified by the rise in the cost of production. I propose that the
community which makes the sacrifice—and this nobody will deny—in giv-
ing this protection should not also suffer unreasonably. The principle of
the second part of my amendment is that if there is to be a sacrifice on the
part of the community as a whole in order that the industry should be
developed, that sacrifice should also be accepted by those people who are
managing that industry. This is a principle of sacrifice all round. I
therefore propose, Sir, that in those undertakings which are going to get
the benefit of the protective duties, the Directors should not receive any
fee..........

8ir Victor 8assoon : Nor workmen their wages ! -

Mr. N. M. Joshi : When there are some Directors in these coneerns to
represent labour, then I shall certainly say that they also should mnot get
any fee ; but to-day we know that in our industrial organisations it is
only the shareholders who have the right to elect Directors. The Directors
arc bound under the present circumstances to hold certain shares in that
undertaking. I am not proposing that the shares of the Directors should
not get any dividend. (An Honourable Member : ‘‘ Thank you.’’) The
Directors will get dividends on their shares, but they should be content
with that. If the Directors of a match factory expect the community to
make a sacrifice the Directors themselves must be ready to make a sacri-
fice for the sake of the industry. I am told, Sir, that if no fee is paid to
the Directors, who is going to be the Dircetor of a mateh factory? I have
no fear on that score. I am quite sure the industrialists in our country
are patriotic enough and those who believe that people will not come for-
ward as Directors of match manufacturing companies without any fee
have a very low opinion of the industrialists in this country.

Well, Sir, the next point is that as the community will make a sacrifice
on account of levying this protective duty, the people who invest their money
should also not expect unreasonable profit. I am suggesting that the
dividend .in.these companies should be limited to 6 per cent. I am not
suggesting further thet any surplus profit should be-taken away by the
‘eommunity or. by the Government, although I would have been justified in
domg it. What I am suggestmg is this, that the surplus profit should be
“utilised by these ‘epmpaniés in such a way that their financial position will
be strengthened ‘We have got experlence ‘that thei-e are industries which

made large profits~ on “settain ' “dédasions.” ' They . wasted

o '”‘“1 ‘the ; mghiey . as _{hey “Tiked' ih, Huge dividends
QEtneh they ought 30?‘;0 havet done. -Af-an mdmm@ﬂ makes 50 per
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cent. or 100 per cent. proﬁt and spends it'in giv mg dividends and if it suffers
losses, it, wxﬂ eome here:and ask for protection, and naturally the proetection
will be given at the ¢ost.of the country. I want te avoid that contingeney,
Sir... I therefore suggest-that when any ccmpany - -makes a profit beyond
6 per cent.,.the surplus profit should be utilised in such a manner as to
strengthen its financial position.

-Then, Sir, I also suégest that as the industry is going to be supported
bv import duties by Indians maijnly, the employees of the match manu-
factu.rmg companies should be also Indians only.

8ir Yxctgor 8assoon : And the Directors.

Mr. N. M. Joshi : That is my proposal and there is very good reason for
it.. It is quite natural that Indians who consume the matches should feel
that these matches should be made by Indians. That principle is accepted
by the whole of that side, I mean the Treasury Benches. They insist that
the superior services which are represented here should be treated, when

they or their families are ill, by white doctors. This morning we had a
question on this subject.

Now, Sir, if Indians insist that the matches which they use should also
be made by Indians, there is eertainly nothing to be surprised at. I there-
fore insist that every match manufacturing company which receives the
benefit of these import duties should engzge only Indians as its employees.
I am not asking, Sir, that the rupees to be invested in these companies should

be only those of Indians. I make no difference in the rupees, and money
will be welcome from others as well.

Then, Sir, I have suggested another addition which is a very important
one. Protection to an industry means not merely protection to those people
who invest their capital but also protection to those people who invest their
labour in the particular industry. I have therefore suggested in my
amendment that the matech manufacturing concerns should produce a cer-
tificate from a committee consisting of three persons appointed by the Gov-
ernment of India to the effect that the labcur conditions in those concerns
are quite satisfactory. Now, Sir, this condition is quite necessary. At
the present time this protection is not given to the workers engaged in that
industry. I have been making this suggestion for many years, Sir. Un-
fortunately the Government of India and the Legislative Assembly have
been indifferent to the interests of those people who are working in the
industry. The Tariff Board makes an inquiry, and I am told, a very close
inquiry. They have also written a big Report, but 1 find that they do not
inquire into the labour conditions—-at least 1 have not read much in this
Report about labour conditions—and where they meke mention of labour
they only talk of the efficiency of lahour. I therefore insist, Sir, that when
the Tariff Board makes an inqniry into any subject it should be their busi-
ness to inquire into the labour conditions of that industry. Then only can
they make recommendations as to the protection of all the elements en-
gaged in that industry. Unfortunately the Tariff Board does not do it,
nor does the Government.of India care to suggest to the Tariff Board that
there should be an-inquiry into the labour conditions engaged in a particp-
lar ipdustry. Now, take the match.industry. The work in.this .industry,
is Yery dangerous..” Those people who have got :some exp‘efi’ence of work,
ing in mateh factoneq mll ‘tell you that 1’(' 1here is one accxdent m a textile
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factory, there are ten accidents in a match factory, and thege.poor:people
working in the match factories in India are not given the special protection
to which they-are entitled. For instance, in England the Factories Act
provides some speeml regulations for those industries in which dangerous
chemicals are used as in a match factory.

8ir V;ctor Sassoon : No, not now.

Mr. N. M. Joshi : Yes, even now there are special regulat:ons in
England under the Factories Act to give special protection to the workers
who are engaged in those trades which are considered to be dangerous
or ughealthy to human life....

8ir Victor Bassoon: Not in match factories, because dangerous
chemicals are not used in mateh factories.

Mr. N. M. Joshi : The match industry, Sir, is an mdustry where
danrvormls chemieals are nsed.

8ir Victor Bassoon : No.

Mr. N. M. Joshi : I know it for a fact that the number of acei-
dents in a match factory is much larger than in any other industry.

8ir Victor Bassoon : Not because of dangerous chemicals.

Mr. N. M. Joshi : Yes, it is the case. Therefore, I feel, Sir, that
it is necessary, when we are passing this Bill, that some provision should
be made for the protection of workers in this industry.

Then, Sir, T have added another clause which imposes certain
penalties on those people who do not satisfy these conditions. It used
10 be said by the predecessor of the Honourable the Commerce Mem-
ber that these conditions could not be enforced., I therefore thought,
Sir, that some method must be found by which these conditions may
be enforced, and that method is that any one who breaks these condi-
tions should be fined out thousand rupees a day. The fine cannot be put
at a low figure, because the profits may be more than a thousand
rupees a day, and the manufacturer mayv pay the fine and go on
breaking the conditions. I therefore suggest that the manufacturer
should be fined one thousand rupees a day if he does not fulfil the
conditions laid down in these clauses.

I hope, Sir, that this House in the interests of India as a whole
and in the interests of the werkers engaged in this industry will
accept my amendment,

Mr. Ram Narayan 8ingh (Chota Nagpur Division : Non-Muham-
madan) : Sir, I wholcheartedly support the amendment just moved
by my Honourable friend Mr. Joshi and endorse every word of what
he has said in support of his proposition. Sir, I admit that in the
present backward industrial condition of the country, protection is
absolutely neccessary, and, as far as T know, almost every country in
the world has given protection to all new industries. But, Sir, as the
public is going to help this particular industry at some sacr:ﬁce to the
consumers, they have a right to demand some sort of .control over the
management of it, and the method suggested by the Honourable -Mr.
Joshi is the only method by which the rights of theé labcurers.as well
as 'those of ‘the eonsumers could be adequately _protected. . Further,
Sn- 1t has been mggested that tchere is a susp:cwn in thr mmds of
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certain people that Government is not - gomg to encourage the md:genous
thatch industry of the .country but. they want to. :support and - encour-
age the part;cuqu Swedish ' company. in this' -country.: i do not
think that this suspicion is baseless, because from: our pakt-experience
of the conduct of the Government we -are inclined 'to suspect their
actions and intentions every minute and at every stage: So.I think
that, if the Government of India are honest in their intentions to really
encourage the indigenous match -industry in this country, they should
wholeheartedly accept the amendment just moved by Mr. Joshi. With
these few WOl‘dS Sir, 1 support the amendment moved by my friend,
Mr. Joshi.
Mr. President : Sir Vietor Sassoon.

Sir Victor Sassoon (Bombay Millowners’ Association : Indian Com-
merce) : Sir, there are Members of this Assembly who complain that they
have not the good fortune to catch your eye even when they desire to.
I therefore, Sir, am in the unique position of not only having the honour
of catching your eye when I desire but of being called on to speak even
though I show no apparent desire to do so.

Mr. President : You must change your seat.

8ir Victor Bassoon : But, Sir, if in your wisdom you consider it
aavisable that I, as a representative of the capitalists, should reply to
the remarks made by my friend Mr. Joshi, I am prepared to do so,
although I admit I did think that the remarks of Mr. Joshi were so
easy of refutation that it would have been wasting the time of this
House to have attempted to controvert them. My friend, Mr. Joshi,
has advanced the plea that where an industry is protected that in-
dustry should share the sufferings of the consumer. To start with, he
did not make out a case that the consumer of matches in India had any.
No doubt that was due to the fact that he was not in the House when
my Honourable friend Mr. Birla so pertinently put forward the interest-
ing point that the price of matches had gone down. not gone up.

(Mr. N. M. Joshi made a remark which was inaudible at the
Reporter’s table.)

8ir Victor Sassoon : The last remark of the Honourable Member is
entirely unintelligrible to me, Sir.

Mr N. M.. ‘Joshi : May I, Sir, explain that it is quite possible that
JL the duty js remeoved, prices may go down still further, and there is

a sacrifice on the: part of the consumers when thev agree te the retention
bf the duty. . .

. 8ir chtor ‘Sassoon : On the other hand it is equally possible that,
it. xt ‘had ot ‘been’ for the duty, the match mdush'y ‘would not have
developed in India and therefore there would have been'a’ monopoly
for the foreign import. The point I wish to make is this.that, if it is
laid down that any industry which re¢eives protection showid be limited
as to the dividends.paid to shareholders, and that no Directors in such
industries should have any fees for attending Directors’ meetmgs, that
would affeet more industries than this mateh industry. T -am qulte
ptepared t6 considér the scheme of Mr. Joqh; s if he would at the’ same.
time allow, the work people for whom be is so interested to. share in it,
-1f Mr. Joshi was prepared to see that the work people of the mdustry
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receiving protection would not receive a Righer wage than, shall we
say; they: 'would> be receiving in:the agricultural disthibts’ from which
they came, but that the differencd'bétweeri the wages which the manu-
facturer was -prepared to pay awd this should be put'into a special
fund so that they would be enablell to receive wages where the industry
wae losing money, then I think I might be prepnreﬂ to support my
Lionourable fr:end

Mr. N M. ‘Joshi : But there is no application for prut.ectmn yet from
the workers.

8ir Victor Bassoon : It is not a question of the workers of the
match industry making an application for protection. What is the case
is that, owing to the existence of protection, the industry has been
allowed to take root in this country, which has enabled these agri-
culturists to earn better wages than they otherwise would. I there-
fore oppose the amendment.

Mr. President : Does the Honourable Member wish to speak !

The Honourable Bir George Rainy : For five minutes, Sir. I think
we must all admire the consistency and doggedness with which my
Honourable friend Mr. Joshi keeps the standard flying. - My Honourable
friend Sir Vietor Sassoon has dealt with the merits of the proposal. The
point on which I wish very briefly to ask the attention of the House is
that, assuming the objects of the proposal to be such as the Assembly
would approve, the machinery provided for bringing them into effect
would break down hopelessly at every turn. This proposed clause 4 of
the Bill applies only to companies engaged in the manufacture of matches
prior to the 1st of October 1928, and would not be applicable to a com-
pany started after that date. That is obvious because they ecould not
make the declaration before the 1st of October. Therefore, there is nothing
to prevent anybody from starting a new éompany immediately after the
1st October and being entirely exempt from all these restrictions. In the
second place there is nothing to prevent all the existing companies from
going into liquidation and selling their concerns to new companies formed
after the lst October. Then again, the restriction would only apply to
joint stock companies and other limited liability companies. Therefore,
again, it would be possible to evade the restrictions by transferring the
coneerns to private companies or to private individuals. Finally, I would
point out that there is a third and a very important point to remember,
namely, that these restrictions would apply in British India and would
not apply in the Indian States, and I do not think there would be any
dlmeulty whatever in transferring the greater part of the matech industry
in British India to the States. For these reasons, Su-, I would ask the
liouse not to approve of this amendment.

Mr. Pruident : The question is :
“ T‘hnt aﬂer elmme ! of the Bill the !oﬂovrlng new élauuu ba utmd

;-.

63, p.ndertakmgl gaged .in. the mutmture _ . nbmt ta . the
Goverhment of India_ nol later than h?e of October 1923 ﬁe W
thémaelves-to Keep prives of i n -ueh
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4. Notwithstanding the passing of this Aet tho protective duties shall not apply
unless the condition lnid down in Scetion 3 and the following conditions are found by
the Government of India to have been fulfilled :

(a) Joint stock companies and othor limited liability companies engaged in the
manufacture of matches shall submit to the Government of India not later
than 1st October 1928 a declaration whereby they pledge themselves for
the financial years during which the protective duties are in foree.

(b) Not to pay any fee or equivalent sums to the Directors and management for
the said financial years.

(¢) Not to pay to shareholders and other participants with limited liability a

greater sum by way of annunl dividend than what they would get at

i 6 per cent. on the actual capital invested in the undertaking by the per-
sons concerned.

(d) To employ any further surplus in consolidating the position of the under-
taking in the manner approved by the Government of India.

(¢) To employ only Indisns in the uudvrlnkmg.

(f) To produce a certificzte that the lubour conditions in the undertuking are
satisfactory from a committee of three persons nppolnted by the Gov-
ernment of India for the purpose.

5. If an undertaking manufacturing matehes fails to perform its duties under sub-
sections 3 and 4 within a period fixed the Government of India may order those respon-
sible to perform their duties on penalty of a daily fine not exceeding Rs. 1,000 "’

The motion was negatived.
-Clause 1 was added to the Bill.
The Title and Premable were added to the BillL

The Honourable 8ir George Rainy : Sir, I move that the Bill be
passed.
" The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 18th Septemher 1928, : .
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